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LOK SABHA
Monday, 26th November, 1956

The Lok Sabha met at Eleven of
the Clock.
[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS
Advances by Scheduled Banks

.'.
Shri Bansal :
*388. {Pandlt D. N. Tiwary :

Will the Minister of Finance be
pleased to state :

(a) what has been the effect so far
of the directions issued by the Reserve
Bank of India in September, 1956 restricting
advances by Scheduled Banks against
wheat and other foodgraing, gram and
other pulses, and cotton  textiles inc-
luding yarn ;

(b) the total amount of advances against
wheat and other foodgrains, gram and
other pulses on the eve of the imposition
of the restrictions and as on the latest
available date; and

(c) the total amount of  advances
against cotton textiles including yarn
on the eve of the imposition of the res-
trictions and as on the latest available
date ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamachari):
(@) The steps taken have had some effect
on the upward trend in prices.

(b) and (c). A statement is laid on the
Table of the House [See Appendix II,
aanexure No. 60.]

Shri Bansal : Ia the statement laid
on the Table in reply to part (c) of the
question, regarding textile and yarnit
is metiqned that advances by banks as
on 31st August were Rs. 62 crores while
on 26th October they were Rs. 71 crores—
this, in spite of the directive that was
issued to the banks. Does it not imply
that at a time when the demand for tex-
tiles is normally the highest, the mils
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were being artificially forced to carry
huge stocks of textiles with them ?

_ShriT. T. Krishnamachari : I would
like the question to be more clearly put.
I could not comprehend fully the import
of the question.

. Shri Bansal : The import of the question
is that in spite of the directives issued
to the banks, the advances by banks
against textiles and yarn were rising.
Does it not mean that at a time when
normally the demand for textiles in the
country is the highest, the mills were
being forced art fizially to carry huge stocks
with them ?

Shri T. T. Krishnamachari : It is
an argument, Sir. The question of res-
triction of credit was in a different sector
than the mills, and that happens to be
the wholesale trade. And the fact that
prices have come down a bit and have
not gone up, as we expected they would,
justifies the imposition of the restriction
on the trade.

So far as mills are concerned, naturally,.
if there is a slowing down of the off-take
by the trade, the mill stocks come more
or less to normal proportions, and there-
fore the mill stocks rise. And as against
the mill stocks there has been a certain
amount of increase in advances.

Shri Bansal : May I know’if the direct-
ives on the banks in respect of paddy
and rice and other food grains and cotton
textiles have been withdrawn ?

Shri T. T. Krishnamachari : The
restrictions in respect of cotton textiles
still hold good. So far as paddy and
rice and other food-grains are concerned,
they are being withdrawn.

Shri Bansal : May I know the consi-
deration which weighed with Govern-
ment in withdrawing the restrictions
against paddy and rice and wheat and
other foodgrains ?

Shri T. T. Krishnamachari : The
consideration really is that the busy season
has practically started, and any imposition
of checks of this nature on advances on
foodgrains would adversely affect the
primary producer.
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» Shri Kasliwal : May I know the
percentage of reduction in advances by
the banks on wheat and other foodgrains
bpfor; the directive and after the direc-
tive

Shri T. T. Krishnamachari: I
believe I have got some figures before
me. I cannot work out the percentages,
but so far as foodgrains are concerned,
the figure in August, 1956 in respect
of rice and paddy was Rs. 7,49 lakhs
which came down to Rs. 4,55 lakhs on
12th October and to Rs. 4,43 lakhs on
26th October. In regard to all other
foodgrains, including coarse grains and
pulses, the advances were of the order
of Rs. 1845 crores in August. I have
not got a break-up of the various figures,
but the total figure comes to about
Rs. 11°67 on the 12th October and to
Rs. 9°93 crores on the 26th October. But
this is not a clear indication of how the
crelit squeeze is operating, because 1t
is likely that foodgrains have gone into
consumption.

Shri Jhunjhunwala : Arising out of
the answer that the restriction on advances
against wheat and other foodgrains was
withdrawn in the interests of the primary
producers, may I know if it is not a fact
that the advances are made not to the
primary producers but to the middle-
men who keep a large stock of these things
and buy from the primary producers
and it affects the primary producers
rather ?

Shri T. T. Krishnamachari : I have
not indicated in the answer anywhere
that advances are being ‘made directly
to the primary producers, though it is
being done. through the ' co-operdtive
.gector, But jt does happen that if the
advances are choked at one side of the
pyramid, the bottom is affected in due
course; ‘and that is what we wanted to
safeguard - against. Caq

- Shri G, D. Somani: The hon, Minister
said that there has been a declipe in cloth
pices after - the 'restrictions were imposed.
“Will the hon. Minister now be pleased

1 to: withdraw these restrictions against
cloth dealers ?

- Shri T. T. Krishnamachari : I am
sure my honourable friend is a very acute
businessman, and he - knows that he
cannot get an answer for a question-of this
nature on the floor of the House.

An Hon. Member : He will have to
negotiate elsewhere.

Dr. Rama Rao : Has the hon. Minister’s
attention been drawn to a recent editorial
in The Hindu which contradicts -the state-
ment made in the House that prices of
rice have come down, particularly in the
South? And in fact it has not. And

- in view of the fact that the prices are
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high, is it safe for the Ministry to remove
the restr.ctions on advances ?

Shri T. T. Krishnamachari : I
believe I have seen that editorial, though
I am not sure if I scanned it properly.
The Hindu is entitled to hold its own
opinion and I am not in a position to
d.ctate the manner in which they write
their ieading articles. It is, however,
a fact that prices of paddy and rice in
South India have not shown any tendency
to come down.

Shri Bansal : The hon. Minister said
that in view of the new season which is
coming on now, the restrictions on ad-
vances against wheat and other food grains
have been withdrawn. May I know if
Government have satisfied themselves
that this withdrawal will not have the effect
of raising the prices of foodgrains in the
country

Shri T.T. Krishnamachari : Iam
afraid my hon. friend knows the answer
himself. Because, the question of con-
trolling prices, or regulating them . by
strategic controls, has to be attacked at
several fronts, and the question of credit,
squeeze in only one of the several methods
that could be adopted. I have not made
any claim at any time during these few
months that I have been in charge of-this
portfolio that credit squeeze .by itself
will do the trick. It is quite likely that in
certain pockets there might be a reverse
trend to what we expect. But by and
large, the effect that we want 'to occur
is occurring, and we are satisfied about

it.

Dr. Rama Rao : In view of the state-'
ment that prices of rice in South India:

.have not come down, ‘would the hon.

‘Minister be pleased to restrict the ad-
vances.on paddy on other items in South
‘India at least ? .

Shri T.T. Krishnamachari : Well
Sir, I think that more or-less the -level
of such advances has reached the position
when it cannot go down—I have mentioned
from figures regarding paddy advances
which must indicate to my hon. | friend
that it is not very much; it is in the region

-of four crores and odd. So the question"

really relates t6 whether there are stocks
and fresh stocks coming in which need
advances, and when they come they would
need advances. Any further restriction
now would not do the trick that my hon..
friend wants us to achieve, because they'
are being financed not mainly by money
from banking- sources but by money
from other sources.

Some Hon. Members rose—

- Mr. Speaker : I am going to the next
question. As the Finance Minister said,
this matter cannot be disposed of in.a
question. .
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i.lfe Insurance Corporation
(Divisional Officers).
! Mr. Speaker : estion No. 386
Shri Gopalae” | Juestion 3%

- Shri A. K. Gopalan : There is another
juestion, No. 421, standing in my name
on the same subject. I want the two
questions Nos. 386 and 421 to be taken
up together.

Mr. Speaker : The hon. Member
desires Questions Nos. 386 and 421 to
be taken up together.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) : I
have no objection to answer both of them
together.

Mr. Speaker : Let us then take them
up together.

t
g¢. J Shri A. K. Gopalan :
386 9 Shri Bahadur Singh :

Will the Minister of Finance be
pleased to lay on the Table a statement
showing :

(a) the qualifications and pay scales
of persons appointed as Divisional Officers
~of Insurance Corporation, Zone-wise.

(b) nature of posts held by them in
the Insurance Companies (to be speci-
fied) before nationalisation ; and

(c).the reasons. why appointments
were ordered without waiting for ‘Lall
Committee’ Report ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) :
(a) and (b). A statement is laid on on the
Table of the House. [See Appendix II,
annexure No. 61]. '

(c) The Lall Committee was appoint-
ed to assist the Corporation to select offi-
cers and to grade them. The work of this
Committee is still going on. Obviously

‘it would not have been possible to get
the Corporation working on 1st Septem-
ber, 1956 if the Corporation were to await
the recommendations of the Committee.

Life Insurance Corporation

%421, Shri A. K. Gopalan : Will the

_ Minister of Finance be pleased to state :

(a) whether it is a fact that the Nor-

thern Zone Insurance Employees’ Asso-

ciation have submitted a memorandum

"to the Chairman, Life Insurance Corpo-
! ration \;

(b) if so, what are their demands ;
and; ’

(©) the decision of Government in this
-gespect ? : :
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"The Minister of Revenue and Civil
gxpegfl.iture (Shri M C. Shah) : (a)
es, Sir.

(b) The Association’s main demands
, are i—

(¢) the withdrawal of the pay scales
and service conditions announced;

(1) the convening of a bipartite con-
ference for the determination of
service conditions ; and

(117) grant of representation to the
employees in the management of
the Corporation at all stages.

(c) No decision was called for in respect
of these demands having in view the
action taken by the Corporation in the
matter of scales and the assurances given
in regard to the future.

Shri A. K. Gopalan : May I know
whether Government got representations
alleging that there were irregularities,
nepotism and favouritism practised in
the matter of selection and posting of
top cadres in administering the Zonal
C_)ﬁice;s of the Life Insurance Corpora-
tion

Shri M. C. Shah : We have not received
representations; we have received so
many letters from Members of Parliament
and we have replied to all those letters
also. At the same time I may state that
we have made these appointments provi-
sional subject to the recommendations
of the Lall Committee. As I said, the
Lall Committee is going into these things.
There are about 1200 officers and they
have' to be interviewed by ‘the Committéee.
The Committee will take about three
months to make its’ report. Thereafter,
if anything ‘is found to be irregular; that
will be rectified.

Shiri A. K. Gopalan : When the Lall
Committee has been appointed, what is
the purpose of saying that there were
no'such irregularities. I want to know
‘why, without waiting for the report of
the Lall Committee, the appointments
were made. There have been complaints
about irregularities now?

The Minister of Finance and Iron
and Steel(Shri T. T. Krishnamachari) :
The answer has been given. The Ladll
Committee was appoirited on a particular
day and it could not complete its work
before the Corporation started functioning.
Naturally we 'cannot gb on waiting for
the Lall Committee to complete it$ report.
My colleague mencioned that these ap-
ipointments were of a provisional - nature
and it was decided to make these affpc_nng-
ments and let them carry on.. it is
shown - that anybody has been adversely
affected and the Lall Committee makes
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a finding of that nature, then that finding
will be examined, and what could be done
in that case will have to be determined
according to the circumstances then

existing.

Shri Sadhan Gupta : May I know
whether the Lall Committee is empower-
ed to go into the alleged irregularities of
nepotism or favouritism in appointments
in the course of its investigations ?

Shri Krishnamachari : My
hon. friend is a lawyer; apparently he
is accustomed to put leading questions
to witnesses that appear before him.
We do not acknowledge that there has

been any case of nepotism or favouritism.

It may be that the rights of some people
might have been affected. If the Lall
Committee makes its report and we find
that its recommendations are such as
have to be looked into, we shall look
into them, but I am not prepared to admiy
the charge that there has been any nepot.
ism or favouritism.

Shri M. L. Dwivedi; May I know what
have been the guiding factors in the
selection and appointment of the officers
from the former insurance companies
and whether the hon. Minister is aware
that there is general discontent among
the people of the insurance companies
that merit, experience and qualifications
have not been the guiding principle for
such appointments, and if so, what steps
are taken to rectify these mistakes ?

Shri T. T. Krishnamachari: The
guiding fea:ure or rather guiding principle
is the fitness of the particular person for
the oarticular job. So far as comp-
laints are conczrned every individual thiaks
he has been adversely  affected,
rationalises that fact and he does mske a
representation. I am perfectly sure that
when we are integrating 190 companies
and odd and making thzm into one unit,
there must be several hundred indivi-
duals who think that they are prnbably
fit to be managing direciors, Perhaps
they are right too, but unfortungtely we
have only a few managing directors’ posts
to fill uo, and that is why we appointed
a Committee to go into these matters
and advise us. If on the Committee’s
recomm:ndations we find that some cases
have got to be reopened, naturally they
will be reopened.

Shrimati Maydeo : Is it a fact that
class II officers have been absorbed on the
1st September and when they are working
for the last three months, they do not
know what pay scales they would get?
If it is 55, wh2n will they start getting their
regular scales, according to the Government
scales ?

Shri T. T. Krishnamachari: I am
afraid I should like to have notice.
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Shri Joachim Alva: Who is this
Shri Lall of the Lall Committee? is
this Lall the same gentleman whn was
Assistant Secretary-General of the UNO?
Des it redound to the credit of Gvern-
ment to bring down a retired Assistant
Secretary-General of the UNO and make
him the Chairman of a Committee when
we have lots of officers for other Com-
mittees ?

Shri T.T. Krishnamachari: The
gentleman, Mr. Lall of the very big tribe
of Lalls is the particular person who has
been indicated. As to why the appoint-
ment is made, I am afraid that so long as
the Government have to make these
appointments the discretion vests in the
Government.

Shri Punnoose : May I know whether
there is 8 K-rala Division, and Malsbar
is excluded from it and put along with
Madras, with considerable difficulty for
the agent and others who are working in
Kerala?

Shri T.T. Krishnamachari: It is-
a par icular matter relating to a par‘icular
region. If he puts down a question, I
should like to answer it.

Shri Bansal : Diring the last session
of Parliam=nt, you, Sir, were good enough
to assure the Hbouse that some
time would be allotted for discussing
the whole question of the employ-
ment policy of the Life Insurance
Corporaion. May I know if Government
are now ready to give us time for discussing
this subject ?

Shri T.T. Krishnamachari: I am
afraid I do not think I can add any useful
information to what th= Members already
have on this subject.

Shri A. K. Gopalan: The Minister
has said that he will not be able to give
any information. But we on this sides
have to make the Minister understand
certain things so that he may see whether
he can answer them. There are so many
other things which, in a question, cannot
be answered. We want to give all those
fac's to the Minister so that he may try
il he can answer all of them. A lot of
complaints have already been received by us
and we want to know from the hon.
Minis:ter whe'her these things that are
given to us in these letters, etc., 8re
correct. There are many things, many
instances, which we cannot raise or quote
in a question.

Mr. Speaker: Has the Lall Com-
mittee sent its report ?

Shri T. T. Krishnamachari: Not
yet.
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Mr. Speaker : How long will it take?

Shri T. T. Krishnamachari: An-
other hree months or more.

Mr. Speaker: Therefore, there is
no possibility of getting it now.

Shrl T. T. Krishnamachari: So
far as the Lall Committee recommendations
are concerned, I am not in a position to
place them before the House for a discus-
sion. So_ far as other matters- are con-
cerned, I would only beg to submit
that although the Chair can give the time
if it chooses, it should not be before the
sth December, when I am told a token strike
is going to be staged. I do not want
anything that is being said in this House
encourage a strike of that nature.

Shri Debendra Nath Sarma: Is
the Minister aware of the discontent
prevailing amnng the insurance workers
in Assam and if so what steps have been
taken to remove the causes of discontent-
ment?

Shri M. C. Shah: So far as Assam
is concerned, shme hon. Membears of
Parliam=nt from Assam wanted to have
all the posts of the branch managers and
division managers to be manned by the
Assamese. I would assure them that
if there are any qualified persons to man
thnse posts or to man mare pos's than
those in Assam, we would certainly consi-
der that question. We had already appoin-
ted one or two.

Southern Higher Technological
Institute

*387. Shri T. B. Vittal Rao: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 319 on the 26th July,
1956 and state :

(a) whether any site has since been
acqired for the Iocation of the Southern
Higher Technological Institute;

(b) if so, when the preliminary work
for the construction will start; and

(c) if not, the reasons thereof ?

"The Deputy Minister of Education
(Dr. M. M. Das): (a) N, sir.

(b) Does not arise.

(c) Th= question of location of the
institute is s-ill under the consideration
of the Central Government.

Shri T. B. Vittal Rao: We were toid
in the last session that the location of this
Iastitute has been decided upon and that
it would be located in Madras. Are we
to understand that the Government is
reconsidering the whole question ?

Dr. M. M. Das: No, Sir. It was
said that the executive committee of the
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All India Council for Technical Education
had decided that the I>cation of this insti-
tution should be at Madras. That decision
is now under the consideration of the
Central Governemnt.

Shri T. B. Vittal Rao: In .._v of
the fact that the establishment of this
I-stitution has been delayed by over
24 years, may we know when a decision
will be arrived at on this question ?

Dr. M. M. Das : Itisnot at all delayed.
It has been decided by the Central Govern-
ment to establish this Institution in the
latter half of the Second Five Year Plan.

Shri T. B. Vittal Rao: May I know
how it could start functioning from the
latter half of the Second Plan unless and
until the necessary land, buildings,
equipment etc. are constructed ?

Dr. M. M. Das: I have said that the
setting up of the Institute will be taken
tl;p durirg the latter half of the Second

lan.

Dr. Rama Rao : The Government is
taking months and months even to decide
uron a place and a site for this Institute.
What is the reason for the Government
to tgke so much time? At this rate how
many Szcond Five Year Plans do we re-
quire to put it into operation ?

Dr. M. M. Das: We are not taking
much time. There is yet time and there
is no hurry about it.

Shri Velayudhan : He has said tha
there is no hurry about it now. Is it the
intention not to have the Institute in the
Second Plan ?

Dr. M. M. Das : I have said that it
is the intention of the Government to
establish this particular Institute during
the latter half of the next Five Year Plan.

Shri Velayudhan : Will he give us
an assurance that we will have this Insti-
tute during the Second Plan ?

Mr. Spesker : While putting any
question during the question hour, ne
assurance can be asked for. He has al-
ready said that in the second half of the
Second Plan, building and other things
will be undertaken. So, 3 decision will
be taken earlier. Is it mot?

Dr. M. M. Das : Government decided
that there should be four such Institutes.
One has already been established at
Kharagpur in Bengal. Steps are being
taken to establish the second in Bom-
bay and we are g some R
help for this. One Institute in the South
India and one in the North Indis wili be
taken up in the Second Five Year Plan
That is the decision of the Government
and I have said so on more than one oc-
casion,
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Shri Veeraswamy : May I know
whether it will not be helpful if this Ins-
titute is established in the beginning of
the Second Plan so that the technical
Bcrsonnel for the implementation of the

lan in the South India can be supplied ?

‘Dr. M. M Das : I fully agree with

the hon. Memnber, but we have got our,

own difficulties. There Is a ‘great scar-
city of trained and qualified teachers and
we have also tq import ¢quipments from
foreign countaes. There 1s a scarcity of
all these thiags.

Prdhlbx;ion Board for Delhi

#388. Snri Keshavaiengar : Will the
Minister of Home Affairs be. pleased
to state :

(a) whetner a board has been con-
stituted in Delhi for pomoting prohi-
bition ;

(b) if so, ‘the personnel of the board ;
and -

(c) what 18 its programme of action ?

THe Minister in the Ministry. of
Home Affairs (Shri Datar) : (a) Yes.

(b) A statement showing the names of
the members" of the Prohibition Board
is placed on the Table of the House.
[See Appendix II, annexure No.- 62].

(c) The functions of the Board are
advisory in nature and it makes recom-
mendations to Government in matters
relating to prohibition and.especially in
regard to the methods to educate and
organise public opinion against the use
of intoxicating drinks and drugs.

Shri Keshavalengar : May we know
when this Board was constituted and
whether it has become defunct since
1-11-1956?

Shri Datar : This Board was consti-
tuted on 30-6-1956 and has met a number
of times. It will have to be reorganised
in view of the reorganisation.

Shri Keshavaiengar : May we know
if it is a fact, Sir, that the é’overnmcnt
is considering the question of imposing
a prohibitively heavy levy on liquor in
Delhi and whether this will be considered
ix;w t.hc?caae of the other big cities in Indis
a

Shri Datar : Government are consi-
dering ‘a number of suggestions. B

Shri Keshavaiengar I am
about this particular suggestion.

Shri DNatar : This is one of the various
suggestions which the Government are
considering.
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Andaman and Nicobar Islands

1.
*a18 Shri S. C, Samanta :
339.  Shri Bhagwat Jha Azad :

Will the Minister of Home Afiairs
be pleased to refer to the reply given to
the Starred Question No. 1458 on the
27th August, 1956 and state if a decision
has since been taken regarding the for-
mation of a Municipal Board in Anda-
man and Nicobar Islands ?

The Miuister in the Ministry of Home
Affairs (Shri Datar) : The Cabinet has
since accorded its approval to the  pro-
mulgation of the ‘Andaman and Nicobar
Islands (Municipal Boards) Regulation’
and it will soon be published in the Gazette
of India after obtaining the President’s
assent.

After the enforcement of the Regulation,
necessary action will be taken by the Chief
Commissioner for setting up a Municipal
Board or Boards in the Islands as may
be considered necessary.

Shri S. C. Samanta : May I know,
whether, by the promulgation of these
regulations, there will be only elections
or elections plus nomination ?

Shri Datar : All this has been made
clear in the regulations. - :

Activities of Kashmir Plebiscite
Front

*390. Shri Gidwani : Will the Minister
of Home Aftairs be pleased to state:

(a) whether the attention of Govern-
ment has been. drawn to cyclostyled
statements issued from the office of the
Kashmir Plebiscite Front;

(b) if so, what are the facts; and

(c) whether the Government have
taken any steps in the matter ?

. _The Minister in -the Ministry of
Home Affairs (Shri Datar) : (a) to (c).
I have seen a number of statements pur -
porting to have been issued by the so
called Kashmir Plebiscite .Front and
the Hon’ble Member will specify which
Yarticular statement he is referring to,

shall be glad to supply the relevant
facts. Most of these statements-are full
of exaggeration and untruths and the
Jammu and Kashmir Government has,
in various ways, issued material giving the
true facts. These ha ‘e also been explained
on numerous occasions in public state-

ments by the Prime Minister and the Home
Minister.

Shri Gidwani : Is Government aware
of the statement published in the Hin-
dustan Times dated 14-9-1956, issued by
the President of the socalled Kashmir
Plebiscite Front, saying that the Prime
Minister of India had unabashedly gone
back on the pledge of plebescite and that
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Pakistan was fighting for this right and
was constantly demanding the early imple-
mentation of the plebiscite agreement ?
May I know whether the Government has
taken any action against this kind of dis-
loyalty or treason against the Govern-
ment

Shri Datar : Government’s attention
has been drawn to this statement and also
to the numerous s:atements and reso-
lutions passed by the Front. It is for
the Jammu and Kashmir Government
to take necessary action in this matter.

Shri Gidwani : May we enquire from
the Government whether the Head Office
of the Front is in Delhi and whether its
activities are carried on in Delhi and also
whether some of its associates were ar-
rested in connection with the bomb out-
rage in Delhi ? How can the Jammu
and Kashmir Government take any action
while the people are in Delhi.

Shri Datar : Its headquarters are 1n
Srinagar, Jammu- and Kashmir. Some-
times, some of its members come here.
So, I said that proper action could be taken
by the Jammu and Kashmir Governmeunt
which is doing so- already.

‘Indo-Pakistan Banking Agreement

T
Shri Bahadur Singh :
Shri Gidwani :
Shri Krishnacharya Joshi :
*391. { Shri D, C, Sharma :
‘Sardar Iqgbal Singh :
[Sardar Akarpuri :

Will the Minister of Finance be pleased
to state : )

(a) whether certain recommendations
were made in September, 1956 by the
Joint Implementation Committee set up
under the Indo-Pakistan Banking Agree-
ment 1955 3 . -

(b) whether any action has been taken -

on these recommendations; and

(c) the number of Indian banks which
have availed of the facilities for disposal
of immovable property owned by them
in Pakistan and the value of such im-
movable property ?

The Minister of Revenue and
Defence Expenditure (Shri A, C.
Guha) : (a) Yes, sir, a copy of the Press
Note which was issued in this connection
is placed on the Table of the House.
[See Appendix 1I, annexure No. 63]. ]

(b) Mot of the banks affected being
Indian, the implementation of the recom-
mendations of the Committee would
depend mainly on the action taken by the
Pakistan authorities with whom the matter
is under correspondence. Whatever ac-
tion is possible on the part of the Govern-
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ment of India is being taken. Govern-
ment have already conveyed their approval
to the Government of Pakistan in res-
pect of those recommsndations which
require the approval of both the Govern-
ments.

(c) Six displaced Indian banks have
80 far sought assistance for the disposal
of the immovable property owned by
them in West Pakistan. The book value
of such proparty as reported by th:m is
Rs. 28:76 lakhs. No report has yet been
received of the actual disp)sal of immova-
E;;k property belonging to any of these

S,

Shri Bahadur Singh:may I know
the amount collected by banks in’ both the
countries by sale of evacuee immovable
property mo.tzaged or changeable in
favour of banks. .

Shri A.C Guha: I think our
estimat: is on th: Indian banks claims for
immovabl: prop:rty would bz n:arab,ut Rs,
2 crores (Rs: 1,98,78,000), and for movable
pr p.rty a little over Rs. 1 crore. But on the
Pakistan side I think the total cla.ms would
be near about Rs. 6 lakhs only.’ :

Shri Bahadur Singh : I wanted to
know whether any amount has been rea-
lsed or collected by the banks 2

Shri A. C. Guha : Not yet.

Shri Bahadur Singlt : What is the
amount of surplus funds removed from
Pakistan by the banks who have cleared
their liabilities .? . .

Shri A. C. Guha : Nothing has been
realised from that side though there is a
provision that the banks which  have
cleared their liabilities may be allowed to
remove their assets here.’ ) N

Shri Krishnacharya Joshi : May
I know whether any meeting was held
from 19th to 21st November and is so,
what are the problems that were discussed ?

Shri A. C. Guha : I do not think
any such meeting has been held though it
was fixed that a meeting would be held at
Karachi between 19th and 21st November.

Shri Gidwani : In the Press Note
it is said : “Besides reviewing the progress
of implement ticn of the Agreed Decisions of
March—April, 1955....”. May I en-
quire what were those Agreed Decisions
and whether those Agreed Decisions
have been implemented by Government ?

Shri A. C. Guha : I have placed
a copy of the statement from where the
hon. Member will find the Agreed Deci-
sions. It is not possible for me to give a
long list of the Decisions. But,
as I have already  stated, some of these
decisions required the approval of both the
Governments, Our Government have
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approved those  recommendations and
have written to the Pakistan Government,
We wrote to them on 19th October, 1956.
But as yet we have not got the approval
of the Pakistan Government. We
have rcceived a reply wherein we are told
that Pakistan is not ready to accept those
recommendatons  unconditionally.

Shri D. C, Sharma : May I know
how this clause of the Agreement where it is

said

“ In the case of jewellery and other
valuable; pledged with banks by
evacuee-, it was recommended that
they should be given the option to
redec’r’n the articles within a specified

. te .
has worked ? What has been the net result
of this ?

Shri A. C. Guha : I think the
net result is more or le<s the same as in other
cases. I do not think any bank has been
able to get their jewelleries  back.

Central Institute Management

Shri D. C. Sharma:
‘39"{s1'n-i M. Islamuddin: ~

Will the Minister of Education be
pleased to refer to the reply given to the
Starred Question No. 1483 on the 27th
August, 1956 -and state :

(a) whether decision has now been
taken about the establishment of the Cent-
ral Institute of Management; and

(b) if so, the details thereof ?

The Deputy Minister of Education
Dr. M. M‘, Das) : (a) Not yet, sir

(b) Does not arise.

Shri D. C. Sharma : May I know
whether the establishment of the
Central Institute of Management forms
g:sr: of the Second Five Year Plan in the

half or the second half and if so, why
it has not been decided upon ?

Dr. M. M. Das : It has been decided
that this Institute will not 9e a cent, per
cent. Central  Government® institution.
It has also been decided that, instead of
setting up a National Institute of Mana-
m::t, -a registered society of the name

n Management Association would be
established as a joint enterprise by the
Government of India and the commerce
industrial concerns of this country.

Shri D. C. Sharma : May I know
what furtter steps have been taken to es-
tablish this society to which the hon. De-
puty Minister jut now refer-ed, and
mo;mitwiuaketometonﬁmlde-
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Dr. M. M. Das : The Planning
Committee, which was established to con-
sider the details of this Institute, has re-
commended that it should be a registered
body with its headquarters in Delhi and
with its branches in different industrial and
commercial centres of the country. Un-
less these branches are established and they
co-ordinate their activities, it will be of no
good to establish  the headquarters of the
society. These branches are coming into
existence one by one.

Survey of Coal Mines

*393. Dr. Rama Rao : Will the
Minister of Natural Resources and
Scientific Research be pleased to
state :

(a) what steps have been taken to im-
plement the recent decision to conduct
a comprehensive survey of coal mines
and coal deposits in the Godavary Valley.

(b) whether Government have deci-
ded to establish a mining Research Centre
at Hyderabad; and

(c) if so, the steps taken in this regard ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a8 to (c).
A statement giving the available informa- -
tion is laid on the Table of the House [See
Appendix II, annexure No. 64).

Dr. Rama Rao : The statement
says that the geological survey in Hydera-
bad continued upto 1955-56. It also says
that the drilling work was also to be taken
up but this could not be done for want of
drills. May I know what happened to the
drills which the hon. Minister so kindly and
so long ago promised ?

Shri K. D. Malaviya : We are able
to purch"se a number of drills from time to
time, but the impact of the programme is
so much on us that we are not able to reach
them to all places where the hon. Mem-
bers want them.

Dr. Rama Rao : Is it not a fact that
the deposits of coal in Andhra Pradesh are
considered to be very extensive? If so,
may I know why more drills have not been
allotted to that area uptill now ?

Shri K. D. Malaviya : I am hoping
for much better reports from our Geolo-
gical Survey of India. The day I will
get better reports I will inform the House

about it and also about the drills.

Dr. Rama'Rao : The statement shows
that a sum of Rs. 6 lakhs has been al-
lotted to start a Coal Survey Station in Hy-
derabad. The decision in this conneeton
was taken more than two months back.
May I know what further steps have been

taken to implement this decision ?
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Shri K. D. Malaviya : The progres
that has been indicated in the paper is ali
that T can say just now. More than that,
in crder, to clarify the issue, I  might
submit that the programme for investiga-
tng the chemical and physical proper-
ties of coal in that area is being tackled by
th* Council of Scientific and Industrial Re-
search. They have divided the whole
programme into short-term and  long-
term works. The short-term programme
is proposed to be handled by the Coal Sur-
vey Station. As soon as periodical reports
come to us, all that I can say is, I will
lay them on the Table of the House.

Shri V. P. Nayar : In view of the fact
that the entire South has no coal today,
may I know whether the Government
will give some special priority for finding
out whether there is good workable coal
in regions where we . know there are coal
deposits like the area to which my hon.
friend just now referred ?

Shri K. D. Malaviya : Yes, we
have taken into consideraton the picture
as the hon. Member has just now drawn.
That is why we are now taking steps to
double the producton in the ¢outh.
If there are any more informations which
we can gather Curing the course of our
detailed prospecting, surely we shall be
:'l:ry happy to get them, and make use of

em.

Demonstration by Aligarh University
Students
.Y.

* Shri Krishnacharya Joshi :

394- \ Shri Dabhi:

Will the Minister of Education be
pleased to refer to the reply given to
Part (b) of Short Notice Question No.
25 on the 13th September, 1956 and
state :

’ (a) whether Aligarh University au-
thorities have completed the enquiry
regarding the students’ demonstrations
and the burning of the effigy of the Go-
vernor of U. P. in connection with the
publication of the book entitled Living
Btogra hies of Religious Leaders; and

(b) if so, whether any report has been
submitted to Government °?

The Deputy Minister of Education
(sl?r. K. L. Shrimali) : (a) and (b). Yes,
ir.

Shri Krishnacharya Joshi : May
‘Ij l;n_?w what punishments were awar-
ed ?

Dr. K. L. Shrimali : Six students
were expelled from the University, ten
students have been sent down for six
weeks, eight have been sent down for four
weeks, one student has been expelled, one
admission to be cancelled and the student

26 NOVEMBER 1956

Oral Answers 500

asked to leave the University at once, and
one sent down for four weeks.
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Expert Museums Survey
Committee

1.
( Shri S. C. Samanta:
| Shri Bhagwat Jha Azad :
*395. { Shri R. P. Garg :
Shri Bhakt Darshan :

Will the Minister of Educatior be
pleased to state :

(a) whether the Expert Museums
Survey Committee appointed by Gov-
ernment have submitted their report ;

(b) if so, the main recommendations
thereof ;

(c) whether the report has  been
considered by Government ; and

(d) if so, the recommendations
that have been taken up so far for imple-
mentation ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) Yes, Sir.
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. (b) A copy of the recommendations of-
the Expert Museum Survey Committee
as approved by the Central Advisory Bard
of Museums is available in the Parliament
‘Library.

(c) and (d). The matter is under con-
‘sideration. . :

Shri S. C. Samanta : May I know
.whether some mismanagement and wrongs
have been pointed out by this Committee ?

Dr. M. M. Das: This Expert Museums
.Survey Committee inspected all practically
all the important museums of the country.
Some of these museums are in the hands of
private bodies, some belong to the State
Gove nments and somre belong to the Cen-
tral Government. So far as my knowledge
goes, we have not received any such com-
plaints.

Shri S.C. Samanta: May I know
whether this Committee has suggested the
establishment of an all-India  co-ordina-
tlmgm bc?)dy to loak . after all the museums in

n

Dr. M. M. Das : I have said that a
copy of the recommendations of the Com-
mittee is available in the Parliamesmt Lib-

The hon. Member may consult that
copy.

ot AW T AT 17 FwT
g3 dTsT a9 WIR A wi=w
frorr §r smgam ?

Dr. M. M. Das : We have sent co-
pies of these recommendations, as approved
by the Central Advisory Board of Mu-
seums, to the curators of the different
museums and to the State Governments for
their views and implementaton also. As
soon as we obtain the views of the State
Governments regarding these recommen-
;d:itions, we will formulate our own propo-

s.

Student Unions in Travancore
Iinlverlity cre
*396 Shri V. P. Nayar:
*\ Shri Punnoose:
Will the Minister of
pleased to state :

(a) whether it is a fact that in several
colleges affiliated. to the Travancore
University the students are not allowed to
form college unions ; and

(b) the action, if any, Government
propose to take in this direction ? ¢

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) and (b). Student
associations in one form or .other exist in
all the Colleges under the University of
"Travancore, and in no ‘ College have

Education be
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students been .denied opportunities.:
for forming their own associations. They
do not, however, all take the form of “Col-
leége Unions . -

Shri V. P, Nayar: May I know
whether the Government are aware that
for the past several years, in many colleges
where the college unions are not allowed
to .function, the students have been agi-
tating to have a union established ?

Dr. K. L. Shrimali: Sometime back
the University of Travancore decided
that it is better to have class associations
and subject associations rather than
college unions, and most of the colleges
are having subject associations ‘and class
associations. It is true that in many of
the colleges, college unions are not func-
tioning, and we are advising the Govern-
ment of Keralato advise the university
to encourage college unions.

Shri V. P. Nayar: Are the Govern-
ment aware that because the students’
unions protested against the compulsory
levy of donations in certain colleges run
by communal organisations, such colleges
have not been permitting their students
to form themselves into unigns?

Dr. K. L. Shrimali: I am not aware
of this compulsory donation. I will
enquire into it, as to whether that has
been the reason for college unions not
functioning. As I said, we have already.
advised the State Government to advise
the .university to encourage college unions.

"Shri V. P. Nayar : May I know what
steps' Government have taken to im-
plement the recommendation of the
University Education Commission about
the establishment of college unions and
students’ participation, in respect of colleges
in Travancore-Cochin ? .

Dr. K. L. Shrimali: I have already

“assured the hon. Member that the Go-

vernment are advising the university to

~encourage college unions.

Shri Velayndhan: May I know
whether the Vice Chancellor has sent
a circular to all the colleges not to re-
oogngse the students’ unions in the Coll-
cges

Dr. K. L. Shrimali: The Travancore
University passed a . resolution some-
time back that it was better to have sub-
ject associations and class associations
tather than college unions.

Shri Punnoose: Is it the view of
the Government that class associations
and subject associations can replace the
college unions where all students-can have"
8 right to come inand discuss things?
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er. Speaker: He has already ans-
wered that they have advised the -local
Government in the matter.

i
Shri Punnoose: May I know whe- '

ther the Government is prepared to say
that unions should be encouraged, so
that. the colleges might enjoy the grants
and” other help from the Government?

Mr. Speaker: That is the same ques-
tion in another form. The Minister
has already answered that he has advised
the local Government. Next question.

Shri Mathew: May I know whe-
ther it is a fact that in some of the col-
leges, the college unions are misused for
organising stikes, forcible  picketing,
disruption of studies and defiance of the
established authority of the Principal
and other members of the staff?

Dr. K. L. Shrimali: That is also
true. In-fact, many of the college unions
acted in a very irresponsible way and they
tried to run a sort of parallel Government
which was most undesirable.

-Shri Punnoose : Are the Govern-
mént aware that suth thines happen
be ause some of the professors 2re
in flizient a d also they are misleading
the studeats ?

Mr. Speaker : Order, order. The
hon. Mjn.ster n:ed not ans ver ary question
which is put after I call another question.

., Beggars

*397. Shri Hem Raj : Will the Mi-
nister of Home Affairs be pleased to
state :

(a) whether it is ?roposcd to have
a countrywide survey of the beggars in
"India ; X

(b) whether any survey has been

taken of the beggars in any State or city ;3
and

(c) if so, the result thereof ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) No.

(b) and (c). Information is being collec-
ted and will be laid on the Table of the
House when received.

I may‘a.lso add that the figures about
beggars and vagrants have been given in
the 1951 Census. .

Shri Hem Raj : May I know whether,
in view of the fact that beggars are a me-
nace to the society and they are draining
the wealth of the country, the Government
will take measures. to give them some gain-
ful employment ?

Shri Datar: This is a question for the
State Governments to handle, I may in-
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from the hon. Member that the number

- of beggars has been decreasing:

Lala . Achint Ram : Have the Go-
vernment started any homes for the in-
capacitated beggars so far ?

Shri Datar : I believe that there are
such institutions in some of the States.

But I cannot give any informati
off-hand. & v fniormation

Shrimati Sushamai Sen: Wy I krow

“whether the Government are aware that

there are leper of beggars roaming about
in the streets of the capital of India and
may I also know what steps are the .
Government taking to eliminate them ?

Shri Datar : There are such beggars,
and in proper cases, the Health Depart-
ment of the State Governments takes
steps to segregate them.

T
R ATy F AU 7zt w37 w90 fw §,
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Shri Datar : I may point out to the
%ogjﬁ Member that there is a Poor House in

.Dr. Ram Subhag Singh : The hon.

. Minister said that this is a State subject

and that the Health Departments will take
care of them. May I know what is the
position in the Union Territory of Delhi ?
Have the beggars been segregated or not ?

Shri Datar : For that purpose, I
am calling for the information, and I shall
place it on the Table of the House, when
obtained. .o

Currency Paper Mill
f
*308.. Shri Ram Krishan :
395 Shri Kamath :

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 241 on the 28th
July, 1956 and state at what stage the
question of setting up a currency paper
manufacturing mill is at present ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha) :
The matter is still under consideration.

Shri Rim Krishan : May I know by
what time this matter will be finalised? -

Shri A. C. Guha : It is very difficult
to say because we have to consider so ma y,
things befo e a_decision is taken cn the
establishment of a factory of this nature
which is of a techmical character.
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Demarcation of Boundaries

1.
Shri Veeraswamy :
*399. {Shri K.S.Rao:

Will the Minister of Home Affairs
be pleased to state :

(a) whether it is a fact  that both
Andhra Pradesh and Madras Govern-
ments have requested the Government
of India to appoint a boundary Commis-
sion to settle the border disputes ; and

(b) if so, the steps Government pro-
pose to take to settle the disputes?

The Minister in the Ministry of
Home Affairs (Shri Datar ) : (a) Yes.

(b) The policy of the Government
of India is that, except where the parties
concerned settle a border dispute by ag-
reement, such disputes should be dealt
with by the appropriate Zonal Council
or Councils concérned.

Shri Veeraswamy : May I know
whether the Government is aware of the
State-wide  agitation in Madras State
launched by the Tamil Arasu Kazhagam
in October last, demanding the satting up
of a boundary commission, as promised
by the Prime Minister of India to the
people of Madras and if so, why that
demand has not yet been conceded ?

Shri Datar : May I point out to the
hon. Member that here are such demands,
but ultimately, the policy of the Govern-
ment of India has been stated in the ans-
wer that I have given ? .

Shri Veeraswamy : Is it not a fact
that the Prime Minister has given an as-
surance to the people of Tamil Nad that
a boundary commissio 1 will be appointed to
settle the dispute between Madras and
Andhra ?

Shri Datar: When the Andhra Bill
was under consideration, this questjon was
raised and it was stated that if the parties
did not come to a conclusion so far as the
border disputes were concerned, then the
Government would consider the matter.

Shri Thanu Pillai: Is it a fact that
the boundary question between Andhra
and Madras was not considered during the
debates on the States Re-organisation Bill
in view of the assurance given by the Go-
vernment of India that it would be con-
sidered separately? How does this deci-
sion that the zonal council will consider
that question  affect that assurance?

Shri Datar : Under the States Re-
organisation Act, the zonal councils have
been appointed. It is up to the zonal
councils to_consider all border disputes.
Thatis why I have stated that so far as this
dispute between Madras and Andhra is
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concerned, it might as well be considered
by the zonal council. ’

Retrenched Defence Employees

*400. Dr. Ram Subbag Singh :
Willthe Minister of Defence be pleased to
state :

(a) whether it is a fact that the re-
trenched employees of the Ammunition
Factory, Kirkee did not turn up before the
Railway Recruiting team when that team
visited Kirkee ; and

(b) if s the causes therefor ?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) and (b). Yes.
On account of a strike resorted to by a
number of workers of the factory, and due
to intensive picketing by the strikers, no
retrenched employees could appear before
the Railway Recruiting Team for 8 days
beginning from 21st September, 1956.
Nevertheless, the Railway Recruiting
Team has been able to offer -alternative
employment to 809 retrenched employees
of the Ammunition Factory, Kirkee.
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Shri M. C. Shah: All the States have
to be consulted and then, they have to
look to the legal side also. A working
committee has been appointed to go into
all these questions. They have to consult
the Law  Ministry and there are many
complicated points raised. All  those
points are being dealt with.
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Shri M. C. Shah: The States will
be consulted and then there will be uni-
form legislation for the whole country.
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Shri M. C. Shah: To control and

supervise all those funds and to see that
they are channelled iuto useful purposes.
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Shri Kasliwal: Is it certain that there
are reports appearing in the Press that
there is a precipitous fall in our Sterling
Balances. May I know whether thatis
also under consideration?

Shri T. T. Krishnamachari : In
fact, as the hon. Member said, there has
been a fall. We can explain this fall ;
but, nevertheless, in view of the fact that
we have a Plan which demands the utili-
sation of a fairly large amount of foreign
exchange which is now practically un-
provided, for, the whole matter is being
reviewed.

Shri K.P. Tripathi: MayI know
whether this fall is due to the import of
consumer goods or capital goods or due to
any other special reason?

26 NOVEMBER 1956

Oral Answers 508

Shri T. T. Krishnamachari : I
can say definitely that no part of the fall
is due to the import of consumer goods.

Import of Goods in Tripura
. T

[ Shri Biren Dutt :

\ Shri Dasaratha Deb :

Will the Minister of Home Affairg
be pleased to state :

*404.

(@) the difficulties that the traders of
Tripura feel in importing goods from
Calcutta and the Indian territories through
East Pakistan ;

(b) what steps have been taken by
Government of Tripura to remove these
difficulties ; and

(c) whether such difficulties have
caused sharp rise in the price of all es-
sential commodities in Tripura ?

The Minister in the Ministry of
Home Affairs Shri Datar : (a) and
(b). Difficulties were caused by the refusal
of East Pakistan Railways to accept goods
for Akhaura at first and then rebasing an
inadequate number of wagons over the
Pakistan Railways. These difficulties have
been brought to the notice of the East
Pakistan Government who have agreed to
release 10 wagons per day. They are also
being pressed to allot more wagoas for
movements of rice and other essential com-
modities to Tripura.

(c) Only at the time of Puja  Festival
there was a temporary rise in prices which
was kept under control by air-lifting ade-
quate supplies of essential goods.

Shri Bijren Dutt : May I know whe-
ther any cheap price shops have been
opened for the supply of essential goods by
the Government of Tripura ?

Shri Datar : A few fair price shops
have teen opened there.
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Shri Reghav@igk @ May I know
whether the study of . Bhagwad Gia is
part of the study of Gandhxan philosophy ?
If so, how does it keep with the s¢cular
outlook of oux State ¢

Dr. K. I.. Shrimali : This hss
nothing to do zvnh the study of - Blaegxad
Giua. h;s cémmittee was appointed to
examine thc question of introducing the
Gandhlan,) Lea(hngs in educatioral ins-
titutiong, *

SE¥l: Kasliwal: In. 1953, the Gandhi
Seminar for the relaxation of world ten-
sion-took ‘flace in Jndia.and subsequently
we. ‘were -told that there was a possitility
of holding arother seminar somewhere
in Eurcpe. May 1 know whether the
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Governmént = have now turned their
attention 10 the holding of such a seminar
anywhere- in Europe ? ‘

Dr. K. L. Shrimali: This is a different
question ; I need notice to answer this
question, -

WRITTEN ANSWERS TO QUES-
TIONS '

Gifts of Books

*405. Shri R. P. Garg: Will “the
Minister of Education be pleased to
refer to the reply given to Starred Ques-
tion No. 1460 on the 27th August, 1956,
and state the names of the countries that
have given gifts of books so far to Govcrn-
ment

The Deputy Mmister of Education
(Dr. M. ‘M. Das) : According to the
information available, Fast Germary. Aus-
tralia, United States of America, United
Kingdom ard Argentine have <cnt books
as gif's,

Canteen Stores Department

*407. Shri U. M. Trivedi : Will the
Minister of Defence te pleased - to
state : .

(a) whether any statutory . recogni-
tion has been given to the Canteen "Stores
Department of the Defence Serviees ;.

(t) the amount of .income-tax re-
covered from this Department oo profits
made by it ; and

& " (¢) when the.recovexy was affected ?

The Deputy Mmlster of Defence
(Sardar Majithia) : (a) N

(b) Nil
(c) Does not arise.

Judiclary in ' Tripura

*408. Shri Biren Dutt: Will the
Minister of Home Affairs be pleased
to state :

(a) whether any representauon has been
received by the Government of India
from the Bar Association of
Tripura;

(b) if so, . whether Government arg
considering to continue the judicial ‘com-
lmssxoners court at Agartala,.

S oY

(©) whether Government are consxder-
mg to convert that one-man oourt into
three-men court? - co

"The ' Minister in the Ministry “of
Home Affairs (Shri Datar) : (a) Yes.
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(b) There is no proposal to abolish
the Judicial Commissioner’s court - at
Agartala, which will continue to function
as before.

(c) No.
Recruitment to All India Services

Shri Kamath :
*409. {Shri Shivananjappa :

Will the Minister of Home Affairs
be pleased to state :

(a) whether Government - propose .to
implement the recommendation of the
States Reorganization Commission to the
effect that not less than fifty per cent. of
the new .entrants in All India Services
in each State should be from outside that
State; and

(b) if so, the progress so far made’

in . that direction? L
The Minister in the Ministry of
Home Affairs (Shri Datar) : (a). and
(b).The principle of 509% outsiders is
already being followed, as far as practi-
cable, in making allotment of Indian Ad-
ministrative Service officers to various
State Cadres on the basis of Compe-
tetive Examination. The recommendation
made by the States Reorganisation Com-
mission as regards recruitment of at least
fifty per cent. of the new entrants to the
Indian Pblice Service from outside a State
can be implemented only after a general
or special order contemplated under rule
8 of the Indian Police Service (Recruit-
ment) Rules; 1954, is issued. The ques-
tion of issue of such an order is being taken
up with the State Governments. : , -,

Utkal University Scheme |

*410. Shri Sanganna : Will the
Minister of Education be pleased to
refer to the reply given to Starred Ques-
tion No. 1599 on the 31st August, 1956
and “state:

(a) whether the visiting Commission
has examined the scheme of the Utkal

University and submitted the report;
and

(b) if ‘s, the result thereof?

The Deputy Minister. of ‘Education
(Dr. M. M. Das) :'(3) Not_yet.:

(b) Does not  arise.

Small . Savings T
" 6gpy, {Shri M. Islamuddin:
41I- \ Shri Krishnacharya Joshi:

_Will the’ Minisfer of Finance be pleased
to state :

() the various steps that are being
taken to intensify small savings for Nae
tional - Development in :the Country;
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(b) whether there is a proposal to
introduce “Internal Agency Scheme” in
fac&ories to encourage Small Savings;
an

(c) if so, the details thereof?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(@) The campaign for popularising the
small savings movement is a continuous
process. Amongst the important steps
taken recently to intensify the movement
are the formation of Central and State
Advisory Committees, expansion of the
National Savings Organisation, introduction
of new types of investments and ex ension
of the Authorised Agency Scheme.

(b) Yes, sir.

(c) A statement is placed on the Table
of Lok Sabha. [See Appendix II, anne-
xure No. 66].

Diamond Industry

“wgyq, J Sardar Igbal Singh:
4%2- | Sardar Akarpuri :

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state :

(a) whether there is any proposal to
set up a Statutory Autonomous Corpo-
ration for the development of Diamond
Industry; and :

(b) if so, details thereof?

The Minister of Natural Resources
(Shri. K. D. Malaviya) : (a) Yes, Sir.

(b) The matter is still under exami-
nation.

Recruitment to All India Services

*413. Shri Shivananjappa: Will the
Minister of Home Affairs be pleased to
state :

(a) whether it is a fact that Govern-
ment of India are considering a change
to be made in the method followed . by
the " Union Public Service Commuission
in the recruitment of I.A.S., LE.S.,
and I. P. S.. personnel;

Vo

(b) if so, whether it is also a fact that
the specific issue under consideration
is whether the viva: wace test should be a
deciding factor in the sclection of candi-
dates; and

(c) if so, the reasons thereof?

The Minister in the Ministry of
‘Home Affairs (Shri Datar) : (a) and
i(b). The question whether the minimum
qualifying marks should continue to, b
prescribed for the viva woce test, as at
present, is one of the matters at present
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under consideration, in consultation with
the Union Public Service Commission.

() On certain representations being
received that some candidates who had
obtained good marks in the written papers,
had been disqualified for failure to obtain
qualifying marks at the wviva woce test,
the Home Minister stated, in his speech
in the Budget Session of the House, that
this matter was worth considering. It
is being considered accordingly.

India Office Library

*415. Shri Gadilingana Gowd : Will
the Minister of Education be pleased
to refer to reply to Starred Question
No. 1026 on 13th August, 1956 and
state further progress made in arriving
at a settlement with the British Govern-
ment about the India Office Library in
London?

The Deputy Minister of Education
(Dr. K. L.Shrimali) : None, Sir.

Oil in West Bengal

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state :

(2) when the commercial exploration
of oil found in West Bengal is going to
start; and

(b) the agencies through which such
exploration will be conducted?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) and (b).
The Indo-Stanvac Petroleum Project, a
joint venture of the Government of India
and the Standard Vacuum Oil Company,
is already conducting commercial ex-
ploration for oil in a specified area in
West Bengal.

Pay Scales of University Teachers

*417. Shri Matthen: Will the Minis-
ter of Education be pleased to refer
to the reply given to Starred Question
No. 1270 on 22nd of August, 1956 and
state :

(a) whether the Kerala Government
have since been ab}e to implement the
revised pay scales of the University teach-
ers; and

(b) if no, the reasons for the delay?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) No, Sir.

(b) The proposal has immediate re-
percussion on all Government services,
as maximum pay of Heads of Depart-
ments in the State is only Rs. 1000/-.
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The matter, therefore, needs careful con-
sideration in all' its aspects and the over-
all ctlingndal effect of the proposals is being
studied.
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Money Markets

*419. Shri G. D. Somani : Will the
Minister of Finance be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the conditions
of acute financial stringency prevailing
in the money markets on the eve of the
busy season; and

(b) if so, the steps that are proposed
to be taken by Government to ease the
difficult situation ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnama-
chari): (@) Yes.

(b) This is a matter of day-to-day
monetary management on which it is not
possible to make a statement in advance.

Zonal Mineral Advisory Boards

*420. Shri T. B. Vittal Rao : Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the Government have
accepted the recommendation of Mineral
Advisory Board to set up Zonal Advisory
Boards at Ajmer, Calcutta, Nagpur and
Bangalore for reviewing periodically the
programme of exploration and mining
of minerals in their respective Zones;

(b) if so, when the same will be set
up; and

(c) the jurisdiction of each Zonal
Board ?
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The Minister of Natural Resources
€Shri K. D, Malaviya) : (a) Yes, Sir.

'(b) and (c). Itis intended to set up
four zonal councils for the Northern,
Eastern, Central and southern  zones
covering the whole country. The nomi-
nations are being finalised and an an-
nouncement will be made shortly so that

the Councils can begin functioning in.

the new year.

Jet Fighters and Bombers

Shri Bhagwat Jha Azad:
Shri T. B. Vittal Rao:
Shri Ram Krishan :

Shri D. C. Sharma:

Dr. Ram Subhag Singh
[ Shri Bibhuti Mishra :

*422, ﬁ

Will the Minister of Defence be pleased
to state :

(a) whether any agreement has been
signed with British firms for the purchase
of Jet Fighters and Bombers;

(b) if so, the number of such fighters
and bombers; and

(c) whether efforts are being made to
manufacture the same type of jets in the
Hindustan Aircraft Limited ?

The Minister of Defence Organi-
sation (Shri Tyagi) : (@) to (c). An
agreement has been entered into with a
British firm for the manufacture, under
licence, of the ‘Gnat’ Fighter aircraft
at Hindustan Aircraft Limited. Initially,
:a certain number of aircraft of this type
will be purchased outright from that
firm. It will not, however, be in the
public interest to disclose the number.

_All India Industrial Management
Service

Shri Gidwani :
Shri Bhagwat g‘ln Azad:

*423.< Shri Krishnacharya Joshi:
Shrimati Tarkeshwari
Sinha :
_ Shri Ram Krishan:
Will the Minister of Home Affairs
be pleased to refer to the reply given

to Starred Question No. 332 on the 26th
July, 1956 and state;

(a) the number of persons who will
be recruited to the All India Service
for magning industrial undertakings owned
or managed by the State:

{b) what will be their qualifications;

{(c) how will they be selected; and

{(d) what will be their salaries?
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The Minister in the Ministry of
Home Affairs (Shri Datar) : (a), (b)
and (d). The scheme is still under con-
sideration. Information on these. points

will be furnished as soon as a final decision
is taken.

t_héC)Uﬁ)e.cS!:Lg?nem will be made through

Survey of Blind Population

(Shri D. C. Sharma :

*424. iSardar Igbal Singh :

Sardar Akarpuri :

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 823 on the 22nd
August, 1956 and state :

(a) the further progress made so far
with regard to the proposed sample sur-

vcﬂ of the blind population in the country;*
an

(b) the details thereof?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) and (b). The Ex-
pert Committee appointed to draw up
the questionnaires has finished its work.
Steps are being taken to carry out the
survey in select areas.

Currency Note Press, Nasik

*425. Shri Krishnacharya Joshi :
Will the Minister of Finance be pleased
to state :

(@) whether currency note Press at
Nasik printed currency notes for foreign
countries during 1955-56; and

(b) if so, how mapy foreign countries
placed such ordess?

The Minister of Revenues and De-

fence Expenditure (Shri A. C. Guha):
(@) No, sir.

(b) Does not arise.

Insurance Corporation Employees®
Wages

Shri Bansal :
*426. {Dt. Ram Subhag Singh :

Will the Minister of Finance be pleas-
ed to state t . ’

(a) whether it is a fact that the wage
bill of the Insurance Corporation is likely
to go up substantially as compared to
the total wage bill paid by the insurance
companies before rationalisation; and

() if so, the additional amount
involved from the date of nationalisation ?

The Minister of Revenue and Civil
ture (Shri M. C. Shah) *
(a) Yes, Sir, as {ar as we can now see,
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(b) The exact additional cost will be
known only after the employees have
been fitted into the new scales of pay.

Kolar Gold Mines

. Dr. Ram Subhag Singh :
427- \ Shri Sadhan Gupta :

Will the Minister of Natural Resources
and Scientific Research be pleased
to state :

(a) whether it is a fact that the Kplar
Gold Mines in Mysore have been nation-
alized; and

if so, what compensation has been
agggd to ’be given to the shareholders
of the Kolar Gold Mines?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) Yes, Sir.

(b) Rs. 164 lakhs.
qHH
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N.C.C.

*429. Shri Bibhuti Mishra : Will
the Minister of Defence be pleased to
state :

(a) the total number of institutions
in each State imparting training to N. C.
C. Cadets and the respective number
of Cadets in each State; and .

(b) how. far Government aid and assis-
tance are available to them?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) A statement
is laid on the Table of the House. [See
Appendix II, Annexure No. 68]. -

(b) The expenditure on the _raising
and running of N. C. C. units is as =&

‘rule borne entirely by the State and Central

Governments. In the case of a few
schooss which want N. C. C. units and
have not otherwise been allotted any,
necessary number of units is allotted if
they agree to bear the States’ share of
the expenditure.
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Books on Modern Ideas

1
Sardar Iqbal Singh:

*430. { Sardar Akarpuri :

Wil the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1737 on the 4th
September, 1956 and state :

(a) whether the required information
regarding the scheme for making books
on modern ideas available at cheap rates
to poor agriculturists and labourers has
now been collected; and

(b) if . so, the broad outlines thereof?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and (b). According
to the information collected from the
various Ministries of the Government,

. there is no proposal to formulate a scheme
for making books on modern ideas avail-
able at cheap rates to poor agriculturists
and labourers in particular. The Minis-

tries of Agriculture and Health, however,

produced literature to disseminate infor-
mation in their respective fields and make
them available either free or at cheap
rates to all interested persons.

Mineral Survey of Kerala

*431. Shri V. P. Nayar : Will the
Minister of Natural Resources and
Scientific Research be pleased to state :

(a) whether the Government of India
will undertake in the near future a com-
prehensive Mineral Survey of the Kerala
State;

. (b) if so, the date on which the survey
is proposed to be begun; and®

(c) the number of technical personnel
proposed to be employed for survey?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) and (b).
Yes, Sir. A list of the. investigations
proposed to be carried out by the Geo-
logical Survey of India during the winter
season 1956-57, commencing Ist No-
vember, is laid on the Table of the House.
[See Appendix II, annexure No. 69].

(c) Twenty. The personnel will be
increased later if, necessary.

Small Savings

*432. Shri Krishnacharya Joshi:
Will the Minister of Finance be pleased
to state :

\
(a) the total amount collected towards
Small Savings Scheme investment during
1955-56; and
(b) the total amount collected towards
the Ten Year National Plan Certificates
during the same period ?
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The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha) @
(a) Rs. 67-93 crores (net).

(b) Rs. 9 crores (net).

Qil in Punjab

*433. Shri D. C. Sharma : Will
the Minister of Natural Resources
and Scientific Research be pleased
to state :

(a) whether the team of foreign oil
experts who carried out aeromagnetic
survey of the Punjab has submitted its
report; and

(b) if so, what are the possibilities
of oil deposits there?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) and (b).
The Report is still awaitec_;.

®
Auxiliary Cadet Corps

*434. Dr. Ram Subhag Singh:
Will-the Minister of Defence be pleased
to state : .

(a) whether there is any proposal to
extend the sctivities of the Auxiliary
Cadet Corps to all State including Jammu
and Kashmir; :

(b) how many A. C. C. Training Centres
are porposed to be opened in Jammu
and Kashmir during 1956-57; and

(c) the total target of trainees for all
States during 1956-57°?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) Yes.

(b) One training camp for teachers was
held during October 1956. The trained
teachers will impart training to A. C. C.
Cadets in their respective Schools.

(c) 9,00,000 Cadets.
Cantonment Boards

Sardar Igbal Singh :
*435. { Sardar Akarpuri :

Will the Minister of Defence be pleased
to state :

(a) whether it is a fact that develop-
ment schemes have been called for from
different Cantonment Boards for inclusion
in the Second Five Year Plan;

(b) if so, whether the Cantonment
Boards of Ferozepore, Jullundur and
Ambala have also sent their proposals;
and

(c) if so, whether a statement giving
details of the schemes and the decisions
taken thereon be laid on the Table?
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The Deputy Minister of Defence
(Sardar Majithia) : (a) Yes.

(b) Yes.

(c) A statement showing the schemes
as suggested by the three Cantonment
Boards for the entire Second Five Year
Plan period and their approximate cost
is laid on the Table of the Lok Sabha.
[See Appendix IT annexure No. 70}. The
schemes so far sanctioned and the amounts
intended to be spent on them during

1956-57 have also been indicated there-
in.
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Graphite and Pyrites in Kerala

*436-A. Shri V.P. Nayar : Will the
Minister of Natural Resources and
Scientific Research be pleased to
state

(a) whether any detailed study of the
availability of Graphite and Pyrites in
Kerala State has been made so far; and

(b) if not, whether Government will
undertake a comprehensive survey of
the resources during the | fieldseason
1956-57°?

The Minister of Natural Resources
(Shri K. D. Malaviya) : () and (b),
Only preliminary investigation has so
far been made by the Geological Survey
of India regarding Graphite deposits of
Kerala State. Detailed mapping with
particular reference to the graphite de-
posits in Kerala is proposed to be taken
up by the Geological Survey of India
during 1956-57.

~ The Geological Survey of India has
m adea preliminary investigation of the
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pyrites occurrences. Detailed investiga-
tions of the pyrites occurrences in Kerala
will be taken up after detailed mapping
is completed.

Staff in Kerala

Shri V. P. Nayar :
296. Shri Punnoose :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 742 on the
17th August, 1956 and state

(a) the number of contingent em-
ployees in Government Departments
having a continuous service of over 5
years;

(b) whether Government have examin-
ed the question of taking over the em-
ployees from contingent service to regular
service;

(¢) if so, t.hc decision arrived at; and

(d) the benefits allowed after retire-
ment to contingent service personnel?

"The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) 3107.

(b) and (c). The question is under con-
sideration.

(d) The employees get the benefit of
contributory Provident Fund. The rate
of subscription is 6 pies in the rupee
each by the employee and the Govern-
ment.

District Head Qlélarters Buildings in
e

2 Shri V. P. Nayar :

97 Shri Punnoose :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 741 on the
17th August, 1956 and state :

(a) the total number of Government
employees who will work in the District
Head Quarters in Kerala State;

(b) the number of non-gazetted Officers
among them;

(c) the number of non-gazetted Officers
who will get official quarters; and

(d) the proposals for charging rent for
such Government buildings? - :

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) 2591
in the District Headquarters of Trichur,
Kottayam and Quilon. Information re-
garding others is being collected and
will be laid on the table of the House.

(b) 2453.
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(c) Out of 253 quarters to be construc-
ted 184 are intended for accommodation
of non-gazetted officers. Information re-
garding existing quarters is awaited.

(d) No rent is realised for the quarters

given to the last grade Government ser-
vants. The rate usually charged in the
case of other non-gazetted Government
servants is 10% of the pay. No final
decision regarding the rate of rent has
been taken in respect of the buildings under
construction.

Pay Scale in Excise Department of
Kerala

298 Shri V. P. Nayar :
* Shri Punnoose :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 739 on the
17th August, 1956 and lay on the Table
a statement showing the pay and allow-
ances separately of the non-gazetted
Staff of Excise Department in (i) Kerala
service and (ii) Central Government ser-
vice ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : A state-
ment is laid on the Table of the House,
[See Appendix II, annexure No. 71].

Accommodation for Staff

Shri V. P. Nayar :

299 { Shri Punnoose :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 738 on the
17th August, 1956 4nd state :

(a) category-wise details of non-gazet-
ted Government servants who enjoy
Government accommodation on minimum
rent; and

(b) the places where this concession is
given ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) and
(b). A statement showing the informa-
tion so far available is laid on the Table
of the House. [See Appendix II, annexure
No. 72]. Further information is being
collected and a complete statement will
be laid on the Table.

[ ]

Foreigners in India

300. Shri* Ram Krishan: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreigners in
India (Statewise); and

(b) the occupation they follow?
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The Minister in the Ministry of Home
Affairs (Shri Datar): (a) A statement
giving the required information is laid on
the Table of the House [See Appendix II,
annexure No. 73]

(b) Business, missionary work, studies,
medical and social work and as tourists.

Sangeet Natak Akadamis in States

301. Shri Ram Krishan: Will the
Minister of Education b pleased to
state the names of States where Regio-
nal Sangeet Natak Akadamis have been
set up -so far?

The Deputy Minister of Education
(Dr. M. M. Das): Regional Sangeet Natak
Akadamis were working in the States of
Assam,Bihar, Hyderabad, Madras, Mysore
Madhya Bharat, Orissa, Rajasthan, Sau-
rashtraand Coorg before the re-organisation
of States on I.I1.56.

Bankers Tr‘aining Colleges

302. Shri Ram Krishan: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Question
No. 701 on the 4th April, 1956, and state
whether the number of Bankers Training
Colleges to be established, (State-wise)
during the Second Five Year Plan for im-
parting training to the supervisory staff
of the commercial *Banks has since been
decided ?

The Minister of Finance and Irom
and Steel (Shri T. T. Krishnamachari):
It is not- possible to indicate at this stage
whether any more Bankers Training Col-
leges will be organised during the second
Five Year Plan. The position is being
reviewed by the Reserve Bank of India
from time to time.

Training in Metallurgy

303. Shri Ram Krishan: Will the
Muanister of Education be pleased to
state:

a) the total numbeér of students seat
by( )Government to_ the U.S.S.R.
so far for training in Metallurgy; and

(b) the/total number of students to be
sent during 1956-57°?

ul Minister of Education
(D?Ieﬁ?he&lt DtZs): (a) No student has been
sent by the Govenment of India to U.SS.R.
so far for training in Merallurgy, but 8o
graduate engineers who are _prospective
officers of the Bhilai Steel Project have
been sent to Russia for training in different
departments of Steel Works.

(b) Nil.
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Sangeet Natak Akadami

304. Shri Ram Krishan: Will the
Minister of Education be pleased to
state the number and names of the
institutions recognised by the Sangeet
Natak Akadami so far, State-wise?

The Deputy Minister of Education
(Dr. M. M. Das): A statement is laid on the
‘Table of the House. [Placed in Library.
See No. S-508/56.]

Sangeet Natak Akadami

305. Shri Ram Krishan: Will the
Minister of Education be pleased to
state the total amount of grants given
to various organisations by the  San-
geet Natak Akadami during the year,
1956-57 so far (organisation-wise ?

The Deputy Minister of Education
(Dr. M. M. Das) : The Sangeet Natak
Akadami has not given grant to any or-
ganisation during the year 1956-57 so
far.

Nomadic Tribes

306. Shri Bheekha Bhai: Will the
Minister of Home Affairs be pleased
to state:

a) whether the Government have
undertaken any survey of nomadic
tribes in the countsy;

(b) if so, the names and number of
such nomadic tribes (State-wise). ; and

(c) the steps taken for their welfare?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

(c) The Welfare of Scheduled Castes,
Scheduled Tribes and Other Backward
Classes is mainly the  responsibility
of State Governments. Those nomadic
tribes that are included in the lists of Other
Backward  Classes maintained by the
State Governments will be eligible for the
benefits of the schemes included in their
Second Five Year Plan for the welfare of
the Other Backward Classes.

Rules regarding Payment of
Allowances to Ministers

307. Shri Kamath: Will the Minister
of Home Affairs be pleased to refer
to the reply given to supplementary on
Starred  Question No. 2651 on the
29th May, 1956 and state when a copy
of the rules and regulations governing
the grant of allowances, travelling
and other to Ministers on tour abroad
are to be placed in the Library ?

The Minister in the Ministry of Home
Affairs (Shri Datar): The grant of
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travelling and other allowances to Minis-
ters is at present regulated by the various
provisions contained in the Fundamental
and Supplementary Rules and other orders
issued from time to time. These rules
and orders are now being consolidated and
a copy thereof will be placed on the Table
of the House as well as in the Library.

Explosives

308. Shri Bansal: Will the Minister
of Defence be pleased to state:

(a) whether a box containing certain
high explosives was stolen while in
transit from Gurgaon .to Delhi Canton-
ment in September, 1956; and

(b) if so, whether the explosives have
been traced?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) No, but a box
containing 4 rounds of a High Explosive
Ammunition fell off a vehicle on the road
n2gr Palam while the ammunition was
being conveyed from Gurgaon to Delhi

_Cantonment Railway Station on 18-9-56

for' loading.

(b) The box was found by the IAF
Police shortly afterwards and was collected
by the Ammunition Depot, Gurgaon from
the Air Force authorities at Palam.

Life Insurance Corporation

o Shri Sadhan Gupta:
309-4 Shri V. P . Nayar:

Will the Minister of Finance be
pleased to state:

(a) whether scales of pay and other
service conditions have been fixed for
the supervisory, clerical and subordi-
nate staff of the Life Insurance Cor-
poration of India;

(b) the procedure adopted in fixing
them; and

(c) whether and in what manner
representatives of employees affected
were consulted ?

The Minister of Finance and Iron
?r;d YSteel (Shri T. T. Krishnamachari):
a) Yes.

(b) and (c). Tentative scales of pay
drawn up in the light of (i) the scales
prevailing in the erstwhile insurance
Companies, (i7). the new set upgof the
Corporation involving the opening of
offices in places other than the larger
cities and (#57) the scales obtaining in
other Government undertakings of a
similar nature, were discussed at various
stages, with the representatives of the
cmployees by the Officers of the Ministry
of Finance and the Chairman of the Cor-
poration. The points of view urged at
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these discussions and also those brought
out in the memoranda submitted by the
employees’ organisations from time to time
‘were also duly considered. The final scales
-of pay etc. announced by the Corporation
have been determined with great care and
taken into account the views of the
-employees’ representatives.

Insurance Field Workers

310, Shri Sadhan Gupta:
Shri L. N. Mishra:

Will the Minister of Finance be pleased
%0 state: -

(a) whether any decision has been
taken regarding the scales of pay and
-other  service conditions of the field
staff employed by the Life Insurance
-Corporation;

(b) if so, the nature of the degision;

(c) the procedure adopted  before
‘the decision was taken; ar_ld .

(d) whether and in what manner
. the representatives of the employees effec-
ted were consulted before the
-decision was taken?

The Minister of Finance and Irom
and Steel (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) to (d). The field staff have been
-categorized into four grades of inspectors—
Probationary Inspectors, Junior Grade
Inspectors, Senior Grade Inspectors and
‘Selection Grade Inspectors. In  order,
however, to afford fair opportunity to the
‘.existing staff to show their worth, the
process of categorization has been postpon-
ed till October, 1957 so that each person
is given equal opportunity to be judged in
~his work under uniform conditions.

Special Police Establishments

311. Shri Bahadur Singh: Will the
Minister of. Home Affairs be pleased
to state:

(a) the number of cases in which
the Special Police * Establishment
-secured convictions from courts from
July to October, 1956 in the Punjab
State; _

(b) what were the categories  of per-
sons involved in these cases;

(c) what was the nature of offience for
which they were tried; and

(d) whether certain Government
Servants  were involved in receiving
illegal gratifications and if so, to which
departments they belonged ?

The Minister in the Ministry of
‘Home Affairs (Shri Datar): (a) to (d).
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The Special Police Establishment secured
convictions in two cases in the Punjab
State during the period from July to Oc-
tober, 1956 in which two Government
Servants viz Station Master, Julana and
a loading fireman of Moradabad and a
private shopkeeper were involved. The
accus-d persons were tried for the offences
note.. below against each —

(i) Station Mas- Acceptance of Illegal
ter gratification and falsi-
fication of records (Sec-

I:Iiopns 161 & 477-A.

C.),

(ii) Loading Fi- Conspiracy, cheating and
reman and abetment. (Sections
120-B/420, 420/109

&  420/116 I.P.C)

(iii) Shopkeeper Conspiracy, cheating
and using as genuine
a forged document which
was known to be forged

(Sections 120-B/420,
420, 420/511 and 471/
-s11 LP.C.)

Army [nstructions (India)

312. Shri - D.C. Sharma: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that ARMY
INSTRUCTIONS (INDIA) is a weekly
publication of the Ministry of Defence,
Government of India;

(b) whether it contains only those orders
which Government of  India  have
power to make for the Indian Army;

(c) whether the orders published in
the above publication before the commence-
ment of our present Constitution were
law, now defined as EXISTING LAW
in Article 366 (10) of the Constitution
of India;

(d) whether the law with regard to the
stoppage of promotion of a  Viceroy’s
Commissioned Officer is contained on
page 151 of the MANUAL OF INDIAN
MILITARY LAW, 1942; and

(e) whether there was any other law
dealing with the stoppage of promotion
of a Viceroy’s Commissioned Officer ?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, the Army
Instructions are issued weekly; they
are meant for official use only.

(b) Yes.
(c) No.

d) No. Page 151 of the 1942 reprint
of(t.l)le ‘Manual of Indian Military Law,
1937, merely contains notes about certain
punishments, including forfeiture of senio-

rity or service for promotion, which could



529 Written Answers

be awarded by way of summary disposal
under the Indian Army Act, I9IIL

(e) Yes, Section 43 of the}Indian Army
Act, 1911,

National Rifle Association

313. Shri D.C. Sharma: Will the
Minister of Educationggbe pleased to
state:

(a) whether the National [Rifle
Association of India has submitted any
programme for its expansion during
the Second Five, Year Plan; and

(b) if so, the main features thereof?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) Construction of ‘A’ & ‘B’ type ranges;
opening of a Sales Division for the supply
of Arms, Ammunition & Accessories to
the members; development of Rifle Clubs;

Coaching programme;  expenditure on
Central Rifie Pistol =~ Training School.
Literacy amongst

Scheduled
Castes and Tribes in Kerala

Shri V.P. Nayar:

314. {Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state the percentage of
literacy among the  Scheduled  Castes
and Tribes of Kerala as compared to
the literacy of non-scheduled castes of
- the State?

The Minister in the Ministry of
Home Affairs (Shri Datar): At the
1951 Census, literacy was cross-tabulated
only by educational standards and livelihood
classes, for the general population. There
was also cross-tabulation of the literacy
of a 109, sample population by age-groups.
But there was no  cross-tabulation of
literacy by individual castes or special
groups such as Scheduled Castes, Scheduled
tribes, other Backward Classes and Non-Back-
ward Classes. The percentage of literacy
among Scheduled Castes, Scheduled Tribes
and the non-scheduled Castes of Kerala
state is not, therefore, available.

Oriental Bank of India Ltd.

315. Shri K. S. Rao: Will the Minist
of Finance be pleased to stateg er

(a) the reasons for cancelling the
licence  granted to  Oriental Bank of
India, Ltd, Thodupuzha, Kerala State
to carry on banking business ; and

(b) whether any steps have been
taken to safeguard the interests of the
depositors and the shareholders?

The Minister of Finance and Iro:
and Steel (Shri T. T. Krishnamachari):
(2) There has been no question of cancel-
lation of a licence as this Bank did not
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hold one at any time. The Reserve Bank:
if India have refused a licence to this bank'
as it failed 1o satisfy the requirements of
clauses (a) and (b) of sub-secion (3) of
secion 22 of the Banki Companies
Act.

(b) This will depend upon the decision.-
of the bank itself as to whether, subsequent
to the refusal of a licence to it, it converts
itself into a non-banking company or goes:
into voluntary liquidation.

As for the shareholders, rights have
been vested in them under the Companies.
Act, 1956 to inspect the books of the bank,
call for meetings or even dissolve the Board:
of Management. The shareholders can,
therefore, take such steps, as they consider-
necessary, including the taking of the bank
into liquidation to safeguard their
interests.

Lower Division Clerks

316. Shri Velayudhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the demands placed by the:
Lower Division Clerks’ Union were:
conceded by Government;

(b) if not, the items which were not
accepted by Government; and

(c) whether over-time work allow-
ance is given to them in time along with.
their pay?

The Minister in the Ministry of’
Home Affairs (Shri Datar): (a)and
(b). The demands of the Lower Division
Clerks’ Union have been mainly for revision
of their pay scales, grant of two additional.
incremerts to Lower Division Clerks in
non-participating Offices and modification.
of certain privisions of the Central Secre--
tariat Clerical Service Scheme. Asregards
the demand for revision of pay scales, it
has been decided that the scale of pay of
Rs. 55-3-85-EB-4-125-5-130 should be
revised to Rs. 60-3-81-EB-4-125-5-130-
with effect from the 1st April, 1956, for
the III/Lower Division Clerks in the Sec-
retariat and included Attached Offices,.
and from 1st August, 1956 for clerks work-
ing 1n non-participating offices. As regards.
the demand for grant of two additional
increments to clerks 1n non-participating
offices, attention is invited to Question No.
521 by Shri Bheekha Bhai and Dr. Rama.
Rao, which was answered in the House
on 3oth November, 1954. The position
stated therein still holds good. As regards
the demand for modification of certain
provisions of the Central  Secretariat
Clerical _Service Scheme, representations
received from the Association related in the
main to the basis of promotion of these
clerks to the Upper Division and to the
grade of Assistant in the Central Secretariat.
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Service, fixation of their seniority for the
purpose of confirmation in the Upper
Division, lowering of the perscribed speed
of 40 words per minute in Typewriting to
qualify for additional increments and the
grant of exemption to certain categories
of clerks from the Typing Test for confir-
mation in the Lower Division grade.
Orders have been passed and communicated
to the Association already regretting Govern-
ment’s inability to accede to these requests.

() No overtime work allowance is
at present admissible to clerks and, as such
the question of its payment in time along
with the pay does not arise.

!

Assistants Cadre

317. Shri Velayudhan: Will the
Minister of Home Affairs be pleased
io state:

(a) whether the Assistants cadre is
being increased in strength; and

(b) if so, whether it 1s being done by
direct recruitment or through pro-
motion ?

The Minister in the Minijstry of
Home Affairs (Shri Datar): (a) The
authorised permanent strength of Grade
IV (Assistants) of the Central Secretariat
Service was refixed, after a review, at
3,000 with effect from the 1st January,
1956. There is no proposal now under
consideration for any further increase.

(b) In accordance with the provisions
of the Central Secretariat Service (Re-
organisation and Reinforcement)
Scheme, 759 of the vacancies arising
after the initial constitution of the service
are to be filled by direct recruitment on the
results of Cempetitive Examinations held
by the Union Public Service Commission
and 25% by promotion from the Clerical
Grades.

Corruption in Excise Department

318. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the number of complaints of
corruption  received against the officers
of Central Excise Department during
the year 1956 so far;

(b) the number of complaints which
have so far been enquired into and
finalised; and

(c) the number of officers punished
as a result of these complaints?

The Mini\ster of Finance and Iron
(m;d Steel (Shri T.T. Krishnamachari):
a) 493

(b) 221.
(c) 24.
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Welfare Extension Projects in
Punjab

319, Shri D. C. Sharma: Will th:-
Minister of Education be pleased to.
state:

(a) the places where Welfare Fx-
tension projects have been started by
the central Social Welfare Board in
Punjab during 1955-56;

. (b) the amount spent on these pro-
jects in the State during the same
period; and

(c) the main features of actual acti-
vities and the welfare work carried out in
these projects?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Rohtak, Ludhiana,
Ambala, Kulu, Gurdaspur and Hoshiar-
pur districts.

(b) Figures of actual expenditure are -
not yet available.

(c) Provision of Social Education and
Craft training for women, Maternity and
Child Welfare services, Balwadis and the
organisatioy of melas and festivals.

Red Fort

320. Shri D. C. Sharma : Will the
Minister of Education be pleased to .
state: :

(a) the amount spent on the main-
tenance of the Red Fort during the three
years ending 1955-56; and

(b?) the amount to be spent during 1956~
57

The Deputy Minister of Education .
(Dr. M. M. Das): (a)

Year Amount spent.
Rs.

1953-54 12,753/6/-
' 1954-55 10,288/9/-
1955-56 11,577/11/6

(b) Rs. 16,600 of which Rs. 5,300 is
estimated to be of general maintenance, and
the balance on carrying out certain special
repairs.

Security Arrangements

321. Dr. Ram Subhag Singh: Wil
the Minister of Home Affairs be
pleased to state whether it is a fact that
rules regarding the security arrangements
for the President and the other VIPs
will be revised ?

The Minister in the Ministry of
Home Affairs (Shri Datar): The ins-
tructions regarding the security arrange- -
ments for the President and the ot her
V.I.P.s. are under constant examinatiom .
and review.
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Gujar Community

322, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
- to state:

(a) the steps Government have taken
for the rehabilitation of Gujar Community
“living in Himachal Pradesh; and

(b) further steps Government  pro-
pose to take during the current year?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) and (b).
The Himachal Pradesh Administration
have only recently proposed certain special
.schemes for the welfare of the Gujars.
Provision has been made in these schemes
for the settlement of these people on land
and their housing and education, for the
improvement of pastures and cattle-breed-

-ing and for the orgnisation of multi-
purpose cooperetive societies with special
emphasis on the marketing of ghee and
butter. Schemes are at present under the
. consideration of the Government of India
and will be taken up for implementation
as soon as they are finally approved.

Nautical Museum

323. Shri D. C. Sharma : Willithe
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 1617 on the 31st  August,
1956 and state :

(a) whether” Government have con-
sidered the proposal for setting up a
Nautical Museum in the country ; and

(b) if so, the details thereof?

The Deputy Minister of Defence
.(Sardar Majithia) :(a) Yes.

‘(b) A proposal to set up such a Museum
has been taken up for consideration by
the Naval authorities, and details are
being worked out.

Geological Investigations

324. Shri D. C. Sharma : Will the
Minister of Natural Resources and
Scientific Research be pleased to lay
a statement on the Table showing the
details of the geological investigations
which will be carried out in  Punjab
during 1956-57 ? :

The Minister of Natural Resources
(Shri K. D. Malaviya) : A statement
showing the particulars of the geological
investigations proposed to be carried out
by the Geological Survey of India in
Punjab during 1956-57, is placed on the
Table of the House [See Appendix II,

. annexure No. 74].
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Punjabi Language and Literature

325. Shri D. C. Sharma : Will the
Minister of Education be pleased tO
state?

(a) the steps that have so far been
taken by the Academy of Letters fto
develop the Punjabi Language and
literature;

(b) whether any books have been
translated, printed and published so
far from Punjabi to any other lan-
guage and wvice versa by or with
the help of the Academy ;

(c) if so, the names of persons enga-
ged for the purposes of  translation;
and

(d) the amount of money allotted for
that purpose ?

The Deputy Minister of Education
(Dr. M. M. Das). (a) to (d). A statermment
is laid on the Table of the House. [See
Appendix II, annexure No. 75].

Cess for Primary Education

326. Shri D. C. Sharma : Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 520 on the 8th August,
1956 and state the names of the
rest of the States that have so far
agreed to the proposal of levying
taxes and cess for the purpose of
introducing free and compulsory Pri-
mary Education in their respective
territories ? .

The Deputy Minister of Education
(Dr. M. M. Das) The Governments of
the States of Delhi and Manipur (before
reorganization) had agreed in principle
to the proposal.

Basic Education in Punjab

327. Shri D. C. Sharma : Will the
Minister of Education be pleased 1o
state the amount of grants so far given
to the State of Punjab for the expansion
of basic education?

The Deputy Minister of Education
(Dr. M. M. Das) : A statement is laid
on the Table of the House. [See Appendix
II, annexure No. 76].

Scheduled Castes etc. Scholarships

328. Shri D. C. Sharma : Will the
Minister of Education be pleased to
state:J]

(a) the number of applications re-
ceived from the Scheduled Castes and
Scheduled Tribes male and female
students of Punjab State in connec-
tion with Post-matric Scholarship Scheme
during 1955-56; and 5
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(b) the number of applications re-
ceived from the students of Backward
lx;sses during the same period ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) (i) Scheduled Castes:

Male students . . 1429
Female students . . 10
ToTAL . . 1439
(#%) Scheduled Tribes:
Male students . . .18
Female students . . Nil
TOTAL . . 18

{b) Other Backward Classes
Jrom Punjab State:

() Male students . . 177
(17) Female students . 4
ToTAL . 181

Canadian Aid

329. Shri D. C. Sharma : Will the
‘Minister of Finance be pleased to refer
to the reply given to Starred Ques-
ition No. 1479 on the 27th  August,
1956; and state :

(a) whether intimation has since
{been received from the Canadian Gov-
ernment aoout aid to be provided to
India during the year 1956-57; and

(b) if so, the amount likely to be

allotted for each project.?

The Minister of Finance and Iron and
‘Steel (Shri T. T. Krishnamachari):
«(a) The Canadian Parliament has voted
$25 million for capital assis.ance under
the Colombo Plan. Country-v-ise alloca-
tions have not vet been made. The
Canadian Parliament have also voted a
:special allocation of $7-s million for the
Atomic Reactor Project in India.

(b) An amount of $7 million has already
been earmarked for the Kundah Project
in Madras State; additional allocation
for India and specific projects for which
these funds will be utilised are matters
under negotiation.

Camping Grounds, Punjab

330. Shri D. C. Sharma : Will the
Minister of Defence be pleased to
refer to the reply given to  Starred
‘Question No. 1299 on the 22nd August,
1956 sand state the progress made so
far with regard to thé disposal. of
surplus camping grounds in the Pun-
jab?}

The Deputy Minister of Defence
«(Sardar Majithia): Five camping grounds
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in Punjab were declared surplus to Defence
services reqhirements. The State Govern=
ment were interested in their purchase
An offer for permanent alienation of fout
of the camping grounds has since been made
to the State Government on 5-10-56 on
payment of full market value of the land
plus cost of defence assets standing thereon.
The market value of the fifth camping
ground is being ascertained from the local
authorities.

Since August last, ome more camping
ground at Batala has been proposed for
alienation and an offer for the transfer of the
entire camping ground on payment of the
present market value of the land and the
assets standing thereon has been made
to the Government of Punjab.

Violating Prohibition Order

331. Shri D. C. Sharma : Will the
Minister of Home Affairs be pleased to
state the number of persons prosecuted
in Delhi for violating the prohibition
order during the cirrent year so far?

The Minister in the Ministry of
Home Affairs (Shri Datar, : No pro-
hibition Act has been enforced in Delhi.

in progressive restrictive measures
towards *he enforcement of partial prohi-
bition were adopted during the current
year. Violation of these restrictions are
proceeded with like other excise offences
and prosecutions launched under the Excise
Act. The total number of cases in which
prosecutions were launched during the
months from April to October, 1956 is,

437.
Dr. Haralu

Shri D. C. Sharma :
332. <{ Shrimati Tarkeshwari Sinha
Shri Kamath :
Will the Minister of Defence be
pleased to refer to the reply given to

Starred Queston No. 1889 on the 7th
September, 1956 and State :

(a) whether the summary of evid-
ence regarding the death of Dr. Haralu
has been examined; and

(b) if so, the action taken thereon?

The Deputy Minister of Defence
(Sardar Majithia) : (a) Yes, Sir.

(b) The accused persons have since
been tried gyna Ct};nerat; Courtt -
The proceedings thereof are at presen
underpconsideration of the General Officer
Commanding, Assam.

Cultural Relations with Iran
333. Shri D. C. Sharma : Will the

Minister of Education be pleased to
state the steps taken by Government
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during 1955-56 to bring aboat closer

cultural relations with Iran?

The Deputy Minister of Education
(Dr. M. M. Das): A statement is laid
on the Table of the House. [See
Appendix II, annexure No. 77l
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Homes for Juveniles

335. Shri D. C. Sharma : Will the
Minister of Education be pleased to
state:

(a) the number of homes for
juveniles which received aid from the
Central Government in 1955-56 and the
aic.‘.:i proposed to be given in 1956-57;
an

(b) the number of homes for juveni-
les run by the Central Government,
the places where they are situated and the
‘number of juveniles in these institutions ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) The Government
of India did not give any assistance to
homes for juvenile delinquents during
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1955-56. The extent of assistanceJtofbe
given during 1956-57 has not yet been
decided.

(b) One home in Delhi,
199 boys. ’

which has

Discharge of Combatant Clerks

336. Shrimati Renu Chakravarttys:
Will the Minister of Defence be pleased
to state:

(a) whether it is a fact that combat-
ant (non-Matriculate) clerks of Army
Ordnance Corps are being discharged.

after 9 to 15 years service;
(b) if so, the reasons

(c) whether they
through different
were  permanently
pay and allowances as
groups ?

The Minister of Defence Organisa-
tion (Shri Tyagi) (a)-and (b). Certain
combatant clerks of the Army Ordnance
Corps who were not in possession of the
minimum prescribed educational qualifica-
tion, viz., Matriculation (or equivalent),.
at the time of their enrolment are being
discharged. These clerks were recruited
between 1947 and 1950 and consequently
their length of service does not exceed 10
years in any case.

therefor; and

have passed’
training centres and
classified to draw"
qualified

(c) Passing through the training centres-
for regimental and departmental training is
a pre-requisite to becoming a trained
soldier. Such training does not entitle a-
non-matriculate to receive matric entry-
rates of pay and any classification based
on the assumption that an individual was
a Matriculate, while in fact he was not,
was, therefore, irregular.

Aid to Volunt.a.t;zs Organisations

337. Shri Karni Singhji : Will the
Minister of Education be pleased to-
state:

(a) the financial aid given to volunt--
ary organisations doing educational
work in Rajasthan with particular re-
ference to Bikaner during 1952-53,.
1953-54, 1954-55 and 1955-56.

(b) the names of organisations, re-—
commended by the Government of
Rajasthan in this connection in the
State; and

(a) the names- of organisations, out
of those recommended by the Rajas-
than Government wvide part (b) above
which were granted aid?

The Deputy Minister of Education:
(Dr. M. M. Das) : (a) The. following;
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financial aid was given to voluntary organi-
-sations doing educational work in Rajas-
than during the years 1952-53 to
1955-56:—
1952-53 1953-54 1954-55 1955-56
Rs. Rs. Rs. Rs.
Rajasthan
(excluding
Bikaner 1,38,751 1,99,267 4,51,296 5,60,867
Bikaner 13,200 1,11,256 I1,88,234

“TOTAL. 1,51,951 1,99,267 5,62,552 7,49,I01

{b) and (c):
Organisations recommended Whether
by Rajasthan Government for financial
financial aid. aid
! was
given
or not

-

. Gandhi Vidya Mandir,
Sardarshahr . . . yes.
. Mahila Ashram, Bhilwara .  yes

2
3. Vidya  Bhawan Society,
Udaipur . . . yes
4. Rajasthan Vishwa Vidya-
peeth, Udaipur . . yes
<. Bansthali Vidyapeeth, Ba-
nasthali, Jaipur . ° . yes
6. Gurukul, Chittor . . yes
7. Chopasani High School
Jodhpur . . . yes
8. Bal Niketan, Jodhpur . yes
9. Gramothan Vidyapeeth,
Sangaria . . . yes
10. Rajasthan Scouts and
Guides Association, Jai-
pur . . . . yes
11. Happy, School, Alwar . yes
12. Modern High School,
Jodhpur . . . No
13. Educatiomal and Vocational
Guidance Bureau, Ganga-
shahr, Bikaner . . No
14. M.G.D. Girls, Public
School, Jaipur . . yes
15. Birla Engineering College,
Pilani . . . yes

Scholars from U.S.S.R.

8 Sardar Iqbal Singh:
33%.9 sardar Akarpuri:

Will the Minister of Education be
pleased to statc-:

(a) the total number of scholars
from U.S.S.R. studying in Indian Uni~
versities under the various schemes

of Government; and

(b) the names of  Universities where
they are studying; and

(c)\the nature of their studies?

The Deputy Minister of Education
{Dr. M. M. Das): (a) None, so far as the
Government of India are aware.

(b) and (c) Do not arise.
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Cantonment Boards

Sardar Igbal Singh :
339- 4 sardar Akgrpuri: &

Will the Minister of  Defence ' be
pleased to state :

(a) whether any decision has been
taken in regard to the development
schemes for the cantonments situated
at Ambala, Dikshai and Amritsar;

(b) if so, whether a copy of the
decisions taken in respect of each
of dthem will be laid on the Table;
an

. (©) if not the time likely to be taken
in arriving at final decision?

The Deputy Minister of Defence
(Sardar Majithia) : (a) to (c) A statement
showing position in respect of the various
development schemes of Ambala, Dagshai
and Amritsar Cantonments is laid on the
Table of the House. [See Appendix
II, annexure No. 78].

Welfare of Tribal People

340. Shri Subodh Hasda : Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
sum of money remained unspent for
the Welfare of the Tribal people
in West Bengal, particularly in the
District of Midnapore in 19535-56; and

(b) if so, the reasons therefor?

The Minister in the Ministry o:
Home Affairs (Shri Datar): (a) and (L)
Out of Central grants-in-aid amounting
to Rs. 1600 lakhs for 1955-56 for tl.e
welfare of Scheduled Tribes in West
Bengal, only a sum of Rs. 2.20 lakhs re-
mained unutilised with the State Govern
ment at the end of the year. This was
due to non-implementation of some of
the sanctioned schemes in full. District-
wise figures of expenditure available
with the State Government dc not show
any particularly large surrenders in the
district of Midnapore.

Collection of Land Tax

341. Shri V. P. Nayar : Wili the
Minister of Home Affairs be pleased
to state:

(a) the date from which * Jenmi-
karom Kudiyans” in the ex-Travan-
core Cochin Area of Kerala State
were made liable to pay basic land tax
in addition to the Jenmikarom;

(b) how the Jenmikarom  Kudiyans
were infoom:d about this decision
and in which year; and
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(c) to what percentage of the
above Kudiyans individual demand

notices have been sent so far?

The Minister in the Ministry of
Home Affairs (Shri Datar) (a) From
1121 Malayalam era (corresponding to
the year 1945).

(b) The land Tax Proclamation of 1121
under which the basic land tax was first
levied, was published in the Official Ga-
Zette.

(c) Demand notices were issued to all
tenants who did not pay the instalment
on the due date.

India Code

342. Shri S. V. L. Narasimham :
Will the Minister of Law be pleased
to refer to the reply given to Un-
starred Question No. 1653 on the
11th  September, 1956 and state the
reasons for delay in publication of
the ¢ India Code”.

The  Minister of Law and
Minority Affairs (Shri Biswas): I“here
has been no delay in bringing out the
Volumes of this publication. Qut of the
proposed eight Volumes, four have already
been published and the remaining four
are cxpected to be published one after the
other, during 1957.

Excavations at Malari

Sardar Igqbal Singh :
343- | sardar Akarpuri:

Will the Minister of Education be
f}eased to refer to the reply given to

nstarred Question No. 1435  on the
7th  September, 1956, and state :

(a) whether the information re-
garding excavations carried out at
Malari id Garhwal District of the
Uttar . Pradesh by Archaeological
Department has been collected; and

(b) if so, the details thereof?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and (b). The
Union Department of Archaeology has
not conducted any excavations so far at
Malari. The State Government, who
were requested to furnish details of the
reported finds at Malari, have suggested
that an Officer of the Union Department
of Archaeology should visit the place
and investigate. Such investigations
will be under taken soon after the place
is clear of the winter snow-fall. .
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All-India Council for Secondary
Education

Sardar Iqbal Singh :
344 {Slrdar Akarpuri:

Will the Minister of Education be
pleased to state :

(a) the main recommendations of
the All-India  Council for Secondary
Education which held its meeting In
July, 1956; and

(b) the steps taken by Government
so far to implement them ?

The Deputy Minister of Education
(Dr. M.M. Das): (a) and (b). A statement
is laid on the Table of Lok Sabha. [See
Appendix II, annexure No. 79].

Crimes in Delhi

Sardar Igbal Singh :
345- { Sardar Akarpuri:

Will the Minister of Home Affairs
be pleased to state :

(a) the number of crimes committed
in Delhi State . during the year 1955,
under the following heads (i) murder
(ii)decoity (iii) abduction. (iv) Kidnapping
and (v) criminal assault ;

(b) the percentage of such crimes
which remain undetected; and

(c) the number of cases where the acc-
used were acquitted and strictures
passed on the police under the various.
heads referred to in part (a)?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) :

(¢) Murder . . . 42
(#1) Dacoity . . I
(#17) Abduction - . . 25
(1v) Kidnapping . . 131
(v) Criminal assault .. 117
(b)

(3) Murder 14-28%.
(1) Dacoity . Nil

(#1) Abduction . . . 12%
(1v) Kidnapping . . 24°4%.
(v) Criminal assault , . 3°4%.

(c) The number of accused acquitted or
discharged is as follows:—

(1) Murder . . . 12
(i) Dacoity . . . ..

(175) Abduction . . . 4
() Kidnapping . . 27
(v) Criminal assault . 39

In no case were strictures passed against.
the police.
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385 Advances by Scheduled
Banks . . .
386 Life Insurance Cor-
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Delhi . . .
389 Andaman and Nicobar
Islands .
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?7

LOK SABHA
Monday, 26th November, 1956

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 hrs.
MOTION FOR ADJOURNMENT
MabrAS TUTICORIN TRAIN DISASTER

Mr. Speaker: I have received notice
of an adjournment motion from Shri
Vallatharas regarding the railway
accident in the south in Ariyalur. He
has also given a notice calling attention
under rule 216. The hon. Minister of
Railways wrote to me yesterday that
he would like to make a fuller state-
ment today on the materials that he
has since received regarding this
accident. I, therefore, request the hon.
Minister 10 make the statement.

Shri Vallatharas (Pudukkottai): I
want to make a submission. The very
defect which has led to this disastrous
accident was that there was no flank
embankment on either side of the
abutinent of the approaches. This de-
fect exists in the Cauvery bridge, the
Coleroon bridge and the Kudamurutti
bridge in Trichinopoly. I have
personally seen all the three. In respect
of the Kudamurutti bridge, I wrote to
the Railway Minister to mend this
defect. That has not been properly
done. If the rains continue, I am
sure, with my personal knowledge of
the line between Mayavaram and
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Negapatam, there should be certain
collapses unless they -are attgnded to
very promptly. There is a great disas-
ter waiting. It is better that the Gov-
ernment suspend the running of trains
for at least one week if they are
satisfied. This is a point that I want
to bring to the notice of this House
and the Minister.

I understand from the reports now
that both the ends of the Cauvery
bridge are likely to suffer if the flood
continues. The flood has been there
for 23 months. The soil is alluvial and
weak. At any time it may give way.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I say that so far as this
motion for adjournment is concerned,
you have just called upon the Railway
Minister and he is going to make a
statement on the facts. With your per-
mission, I should like to add a few
words after he has finished it. In
regard to this, I may say right at the
beginning, whether it is called an
adjournment motion or by any other
name, Government will not come in
the way of a fullest discussion of this
subject in this House. You may fix
any time for it so that every Member
may be able to express his opinion.
Just as the hon. Member opposite has
pointed out something, others also
may have something to say. Anyway,
we welcome a discussion in i
regard to this vital matter. The House
is naturally deeply interested and it
is entirely for you to decide whether
it should come in the shape of an
adjournment motion or any other dis~
cussipn. The point is that the matter
may be fully discussed in the House.

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
Mr. Speaker, the House, I know, feels
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[Shri Lal Bahadur Shastri]

deeply shocked and concerned over
the grim tragedy which occurred on
the 23rd morning on the Southern
Railway near Ariyalur station. I had
already made a short statement re-
garding this accident on Friday, the
23rd instant, before the House.

I wish now to give more details of
the accident which, if they are some-
what lengthy, I hope the House will
not mind.

The 603 Down Express which was
involved in this accident left Madras
Egmore at 21.50 hours on 22-11-56
and arrived at Ariyalur station 84
minutes late mainly due to having lost
time on account of cautious running
on the section. In the block section
between Mathur and Sendurai sta-
tions she lost 28 minutes due to being
piloted cautiously. After halting at
Ariyalur for 3 minutes she left at
5:21 hours. Having. crossed bridge
No. 252 safely, at 5:30 hours the
engine and 7 coaches behind it cap-
sized and fell into a breach which
had been caused by the erosion of the
right approach bank behind the
abutment. The coaches involved were
4 third class and 2 upper class
coaches and one combined parcel,
luggage and brake-van. The eighth
bogie was derailed and the last four
remained on the rails.

It is most painful to report that as
a result of this accident the death
roll amounts to 144 passengers. 'This
includes 2 who subsequently died out
of the 117 injured, who were taken to
Trichinopoly and admitted in the
Civil and Railway Hospitals there.
Till this morning, 33 injured persons
have been discharged from the
hospitals.

Medical relief was rushed both from
Trichinopoly and Villupuram by
special medical relief trains which
arrived at the site at 9-45 and 10-5
hours. Meanwhile, 6 to 7 local doctors

from Ariyalur had also arrived at the

scene and had already started render-
ing, first-aid to the injured. The
medical relief train carrying the in-
jured persons 1left the site for
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Trichinopoly at 10-30 hours, but un-
fortunately  this train had to be held
ap at Pullambodi station as the track
further ahead was submerged under
water and not considered safe for
the passage of trains. The injured
persons were, therefore, removed to
nospitals at Trichinopoly by road in
ambulances and lorries.

The dead bodies were removed to
Dalmiapuramn Cement factory for
identification and further disposal.
So far, 83 bodies have been identified
and handed over to the relatives.

Instructions have been issued by the
Southern Railway to all Station
Masters to afford full facilities to the
relations of the dead and injured for
travelling to the scene of accident and
the hospitals. Arrangements have also
been made for the conveyance of
these relations from Trichinopoly by
buses due to the intgrruption in the
rail communication.

The clearance of the debris at the
site is in progress. Two or three dead
bodies are still to be extricated.

Bridge No. 252, which was cons-
tructed in 1928, is a plate girder -
bridge consisting of 8 spans of
62’—3"”. The foundations are on twine
screw cylinder piles. Previous to this
accident, the highest flood level ever
recorded was 9-0” below the rail
level. There is no record during the
28 years of its existence -of any im-
portant repairs havin been needed
on this bridge or 1ts approaches.
Stone pitching had been provided
round the abutments and the
approach bank had also been pitched.
The information gathered so far leads
to the conclusion that a breach was
formed adjacent to the Trichy side
abutment into which the engine and
the seven bogies plunged after the
bridge had been safely crossed. This
breach must have taken place within
a very short time as four trains
passed over this bridge after mid-
night, the last being 605-Up passenger
train at 3:09 hours without the
engine crew noticing or reporting
gnything unusual.
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The entire bridge structure re-

mains intact and safe except for a

portion® at the Trichy end of the

abutment which was damaged due to
the -accident.

The question may arise as to
whether the bridge and.-its approaches
were being properly inspected. The
reports received go to show that this
was being done regularly. The details
are that the Assistant Engineer had
trollied over this section on 9.11.58
and the P.W.I. was on the section as
Jlate as 22.11.56. Monsoon patrolling
was in force in this section and
according to the patrolman on duty,
he passed over the bridge four times
during the night, and when he last
passed the site at about 4 AM,
according to him, the water was still
one foot below the bottom of the
girders. He thereupon continued with
his patrolling duty. The river level
seems to have risen rapidly there-
after.

So far as .safety measures against
flooding, etc., in the Southern Railway
are concerned, where the monsoon is
now on, the General Manager is re-
viewing the present arrangements and
will ensure that irrespective of
additional expenditure involved every
possible precaution is taken and that
the number of stationary chowkidars
to guard all vulnerable bridges and
banks is increased and patrolling
intensified by reducing patrol beats
wherever necessary. The Inspectors
and Engineers are also being instruct-
ed to make intensive checks of the
work of the patrols especially during
night time to see that they understand
their duties fully and clearly and act
accordingly. .

I shall not like to say anything re-
garding the cause of the accident as
there is no point in making a surmise
when we propose to institute a high
level enquiry immediately. As the
House is aware, under the statutory
provisions an enquiry has to be held
bf the Government inspector of
Railways, but we have decided that
in this, besides this statutory enquiry,
we should order a -judicial enquiry.
It has been decided to appoint Justice
Shri Himansu Kumar Basu of the
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Calcutta High Court to conduct this
enquiry. I have got minto touch with
the Bengal Government and I am
thankful to them that they have taken
the approval of the High Court and
communicated their consent. He will
be assisted by two technical assessors
of whom one will be a non-railway
engineer. I hope it will be possible to
commence this enquiry from the 1st
of December.
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As regards the steps that are to be
‘taken to stop such happenings, the
Railway Board is initiating a survey
of the bridges on Indian Railways and
of their catchment ,reas, and an
examination of the history of floods
that have passed through such bridges.
It is also arranging for the examina-
tion of the adequacy of the procedure
for the patrolling of track during
monsoons and floods.

As the House is aware, a Committee
of three engineers has been set up to
examine the bridges on the ex-
Nizam State Railway. They have been
asked to examine the design of
bridges and the calculation of the
waterway with special reference to
the terrain or any changes that have
taken place in recent years necessita-
ting the provision of increased
waterway. They have also been asked
to examine the adequacy of protection
of approach banks and irrigation
works affecting the safety of the line
and examine the rules and reguhl‘tions
governing inspection of bridges and
patrolling of track during monsoons
and floods. Their conclusions in
these respects will assist the Railway
investigations
which it is initiating. = The accepted
recommendations will have to be
carried out as early as possible and
the funds required will have to be
arranged.

v

Everything possible is being done

to mitigate the suffering of the
injured persons by the Civil and
Railway Hospital authorities. The

District Magistrate, Trichinopoly, has
opened a Relief Fund and this fund

will be administered by him and !

will be utilised to give immediate

[.
I3
[
¥
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‘relief to the victims of the accident may be more, and involving also,

and their dependents. Shri V. Ratnam
Mudaliar, City Civil Court Judge,
Madras, is being appointed Claims
Commissioner for assessing the com-
pensation claims and he will start his
work very soon.

The accident is very serious indeed
and I am fully conscious of our great
responsibility. The enquiry to be held
would apportion the
and also suggest safeguards against
accidents and we would anxiously.
await their recommendations.

Shri Jawaharlal Nehru: Since day
before yesterday, or two or three days
ago, when news started arriving of
this accident, all of us who heard of
it experienced a shock and were ex-
ceedingly upset by it. We can send
words of sympathy and condolence to
those who have suffered because of
the loss of their loved ones. It is
rather poor fare to send them, never-
theless we can do little more. But
this is a matter not only for those
who have suffered but for every
Member of this House and ‘vast
number of others who have felt very
unhappy. And I am sure in fact 1
know it that probably the unhappiest
man among all of us is the Railway
Minister because it is his Ministry's
responsibility—the running of the
railways and all that happened there.
He is not personally responsible of
course. I do not know who is person-
ally responsible in this matter. The
engineers are specially responsible to
see that this kind of thing does not
happsn and guard against all such
disasters. I cannot at this stage

naturally indicate the special responsi- W%

bility of a particular individual, but
there is no doubt about it in my mind
that both in regard to this particular

disaster and in regard to the larger .

question of preventing any possibility
. of such a disaster occurring, every
conceivable .. enquiry, the fullest
enquiry, should be made, both as I
said in this particular matter and in
this larger question. And there is no
question of our, for lack of money,
putting any limits to such an enquiry.
1t is too vital a matter involving the
lives of hundreds of our own people,

responsibility -

&
X
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- other things, but it is the

‘good fortune to have functioned

naturally, a certain sense of apprehen-
sion in the minds of others,

Disasters come to us because of
Nature's vagaries. We cannot hold an
earthquake, and sometimes huge
floods come and wash away, as they
did this year, tens of thousands of
villages completely in Bihar, in
Bengal, in U.P. and elsewhere.
Nevertheless we do not submit to
those disasters; we try to meet them.
Now, this particular type of disaster
also came suddenly unawares. There

may be any number of explanations

and possible excuses offered that all
normal or abnormal care was taken.
Nevertheless, this happened. And yet
1 do feel that in a matter of this kind,
no excuse is good enough. And the
thing that has moved all of us, I am
sure, is that the same type of disaster
should occur, broadly speaking in the
same area or nearby twice within a
short period, and three times in the
course of a year or two. A greater
warning no one can have and, as 1
said, every possible step should be
taken to run our railways so as to
produce a sense of confidence and
security. I just mentioned to you that
Government will  welcome any
discussion of this entire subject in a
limited or broader way, in any form
that you and the House may decide
and at any time convenient to you
and the House.

The ultimate responsibility for
everything that happens in this
country is certainly the responsibility
of the Government of India. We do
not wish to shirk that responsibility.
It is true that we cannot control the
elements and we cannot control many
Govern-
ment’s responsibility, we fully accept
that; the responsibility for anything
that happens on the railways ig more
particularly the responsibility of the
Railway Ministry, though that
responsibility as all others is shared
jointly with the other members of the
Government of India.

It has been my privilege and high
as
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the Prime Minister of this country
with a number of colleagues who are
men and women of high guality, men
and women of perfect—not all of us
are perfect, but who have given of
their best I believe in the, service of
the country, and men and women who
have shouldered this tremendous
burden during these many years. It
is a great responsibility and a great
burden, this governance of India, and
the responsibilities and burdens
grow. If I am Prime Minister, certain-
ly I am for everything more
responsible both for shouldering that
burden and for other matters, but no
man, certainly not I, but I believe no
one else can presume to say that he
can shoulder this great burden by
himself. I have been supported and
helpe?:l and aided by my colleagues in
Government and I am deeply grate-
ful to all my colleagues for that co-
operative endeavour in which we have
all worked together with goodwill;
we have not agreed with each other,
" but there has been that desire to work
as a team and work together, and we
have succeeded in that. Whatever we
may have achieved, it is for others to
say what we have achieved or we
have failed to achieve. But I think it
is true to say, and I say so with all
humility, that all of us have tried to
do our utmost in the service of the
Indian people, whatever our failings or
mistakes may have been. 1 mention
this matter because my mind has
been greatly troubled during the last
few days about this disaster and,
perhaps, the mind of my colleague,
the Railway Minister, has been far
more troubled and unhappy over it.
I have referred to my colleagues in
the Government of India. If I may
refer to my colleague, the Railway
Minister, I should like to say that it
has been, not only in the Government,
but for long, my good fortunc and
privilege to have him as a comrade
and colleague and no man can wish
for a better comrade and better
colleague in any undertaking—a man
of the highest integrity, loyalty,
devoted to ideals, a man of conscience
and a man of hard work. We can
expect no better. And it is because he
is such a man of conscience that he

995

26 NOVEMBER 1956

\

Motion for
adjournment
has felt deply whenever there is any
failing in the work entrusted to his
charge. When on the last occasion—
two or three months ago, I forget
now in Mehboobnagar an accident
occurred, he has deeply moved and
distressed and he came to me then
and wrote to me offering his resigna-
tion because he felt that it was his
vresponsibility and although he was
not directly concerned, naturally, in
this matter, nevertheless, because he
was ultimately responsible, it was
right and proper, so to say, even
as a measure, he said, of constitu-
tional propriety that he should offer
his resignation. I agreed with him
that it was right and proper for him
to offer resignation because of that.
But I did not agree with him after
much thought that it would be right
and proper for me to accept his regis-
nation, and I told him so, not to his
great satisfaction. Now, again, as
soon as this accident was known to
us, he came to me and again offered
his resignation. Last night I received
a letter from him which I think I
should share with the House.

996

“My dear Panditji,

I am sorry I have to approach you
again with this letter. You know that
another very serious railway accident
has occurred. It is a strange - coinci-
dence that this recent accident should
have taken place in, more or less,
similar circumstances. And it has
pained me most that another grim
tragedy should have occurred so soon
after the Mehboobnagar accident. The
number of casualties is already much
higher than in the former, and 1 do
not know what figure it will touch, as
it has not been possible to remove
all the debris so far. And then there
are many who are grievously injur-
ed. I can very well realise the concern
of the people and of Parliament about
this very sad and shocking disaster.

You were generous enough not to
accept my resignation when I tendered
it last time and I do not wish, to
embarrass you again. But I do feel
that it would be good for me and for
Government as a whole if I quietly

—
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{Shri Jawaharlal Nehru]

quit the office I hold. It would, to a
great extent, ease the peoples’ minds.
I hope you will be good enough to
consider my request.”

"On receipt of this letter I talked to
him also last night and I saw the
great distress in his mind and the
burden that he was carrying. After-
wards, I thought of it again ‘and I
came to the conclusion that it would
be better for me to accept his resigna-
tion....

Some Hon. Members: No, no.

Shri Jawaharlal Nehru: ... or, if I
may put it more correctly, it would
be better for me to advise the Presi-
dent to accept his resignation, mnot
because. 1 hold him responsible—
obviously not—I have already spoken
in high terms of his work, the joint
"work that we have done together; I
have the highest regard for him and
I am quite sure that in one capacity
or another we shall be comrades in
the future and will work together—
but I do feel, more from the broader
point of view of constitutional
propriety, that we should set an
example in this matter "and that no
man should think that whatever
might happen we carry on in the
same way without being affected by
it. We are affected by it. It has been
a difficult decision for me, but I came
to that decision in the small hours of
the night and I thought it right to
convey it at the earlidst possible
opportunity to this House. I propose
to recommend to the President to
accept the resignation of my colleague,
the Railway Minister. But I shall ask
him to continue his work for a few
days till other arrangements can be
made.

Mr. Speaker: In view of the state-
ment of the hon. Prime Minister that
a date may be fixed convenient to all,
I propose to accept his suggestion and
I will try to fix a date in consulta-
tion with him and the Railway
Minister to have a full discussion.

Shri Vallatharas: I would like to
make a submission. In view of the
fact that the feeling in this House is
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running very high and since, as a
matter of fact, so many of my relatives
have died, I do not want the postpone-
ment of the consideration of this
motion by even a single minute. The
adjournment of the House from dis-
cussing other business must take
place and I would strongly appeal to
the Prime Minister, the Leader of the
House, and also the hon. Speaker to
allow that lest there be a carry over
of this topic. I have personally seen
the bridges in the other rivers and
unless something very important and
very urgent is carried out through the
engineers in this particular place,
which I would be able to mention only
in the course of the discussion, there
will be a great disaster which would
not be averted in any other nianner
possible.

I understand that the death roll is
not 141, but there are above 200
bodies buried -deeply under the
wreckage in that pool. That news
appeared in The Indian Express today.
I, therefore, appeal to the Leader of
the House that other business of any
importance is not worthwhile in the

"face of this dire situation in which

our hearts must speak. Thousands
and millions in the South must console
themselves by hearing you. It is not
the details that we have lost some
people, but it is the consolation which
we want to have from ycu that you
have devoted some hours over this.
I again appeal to you in all humility
to consider this. Most of the people
are excited over it and I am pained
to say that it occurred within 30
miles of my residence and within my
district. Many of my relatives are
involved in it and above all some of
the most valuable men and women
have lost their lives. The best singers,
the best administrators, the best
judges and politicians have died. The
House must hear what were the
arrangements made for the aMicted
persons.

I would again submit to the Leader
of the House to consider my motion.
In view of the fact that Government
agreed to have this matter discussed,
I suggest that we may better do it
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today and not postpone it by a
moment. We are in possession of all
the facts. It is four days since ihe
‘accident occurred. and we have re-
ceived a lot of informelion, and even
. if it is defective, it does not matter.
The consolation of -2 crores of vecple
in the Madras State-and also a part
in the Travancore State has to be
attended to.

Shri Jawaharlal Nehru: I am sorry
that I did not make my=self ciear. I
am perfectly willing to have this
matter discussed here . aud now and
this minute. Government are anxious
about it. I merely stuted that ii is
for you and the House 1o apcoint a
suitable time aand it it is fixed ihis

afternoon, we are perfectly, prepared.

Mr. Speaker: The hon. Member had
not only tabied an adjourvment
motion but he had sent notice under
rule 216. I thought that i might hear
the hon. Railway Miris.er
might not insist upen any discussion
but the hon. Prime Minisier has said
that this is a matter of such serious
consequence and lLe wovld like to
have the matter discusscd and as many
details as possitile ziven to the hon.
Railway Minister sndé 1re House
which would help Govarnment to
remedy any further delecls that come
to light immedictely. ¥ au not satis-
fied that withir these 4 days, we have
heard all the irformat.on thail must
be before the House. I will try to
fix it up tomorrow or day after. Let
us have some more time, so that we
can get all the details from the lucal
Government also and others who have
gone there for the purpose of finding
out what steps have to be taken,
what more casualties have taken
place. So far as this adjournment
motion is concerned, I am not allow-
ing it. I will try to fix tomorrow
:;.rem'ng or day after tomorrow for

is.

Shri Jawaharlal Nehru: I thank you
for this decision. I would submit for
your consideration that the House
might rise for a minule, in memory
of those who have suffered in ths
disaster.
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the Table.

Mr. Speaker: As a mark of respect,
I request the House to stand for a
minute.

The members then stood in silence
for a minute.

PAPERS LAID ON THE TABLE
REPORTS OF Law COMMISSION
The Minister of Law and Minority
Affairs (Shri Biswas): I beg to lay
on the Table a copy of each of the
following papers:

(1) Statement of the work done
by the Law Commission till 31st
October, 1956. [Placed in Library.
See No. S-493/56.]

(2) First Report of the Law
Commission (Liability of the State
in Tort).[Placed in Library. See
No. S-489/56.]

(3) Second Report of the Law
Commission (Parliamentary
Legislation relating to Sales Tax).
[Placed in Library. See No. S-
490/56.]

(4) Third Report of the Law
Commission (Limitation Act,
1908). [Placed in Library. See
No. S-491/56.]

(5) Fourth Report of the Law
Commission (on the proposal that
High Courts should sit in Benches
at different places in a State).

{Pleaced in Library. See
No. S-492/56.]
REORGANISED ~ STATES ( §cmum

CASTES AND—SCHEDULED TRIBES)
DETERMINATION OF  POPULATION
RuLESs

The Minister in the Ministry of
Home Affairs (Shri Datar): I beg to
lay on the Table under sub-section (2)
of section 129 of the States Reorgani-
sation Act, 1956 and section 52 of the
Bihar and West Bengal (Transfer of
Territories) Act, 1956, a copy of the
Reorganised States (Scheduled Castes
and Scheduled Tribes) (Determina-
tion of Population) Rules, 1956,
published in the Ministry of Home
Affairs Notification No. 18/187/56-pub.
II-(B), dated the 23rd Octobe 1@55
[Placed in Library. See No.'§

E
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 22nd
November, 1956, agreed without
any amendment to the Union
Territories (Laws) Amendment
Bill, 1956, which was passed by
the Lok Sabha at its sitting held
on the 15th November, 1956.”

(ii) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on the 22nd Novem-

ber, 1956, agreed without any
amendment to the Manipur
(Village Authorities in Hil

Areas) Bill, 1956, which was
passed by the Lok Sabha at its
sitting held on the 14th November,
1956.”

—

BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with

the Forty-third Report of the
Business Advisory Committee
presented to the House on the

23rd November, 19567,
Mr. Sp;aker: The question is:

“That .this House agrees with
the Forty-third Report of the
Business Advisory Committee pre-

. sented to the House on the 23rd
“ November, 1956.”

The motion was adopted.

26 NOVEMBER 1956,

Faridabad Development 1002
Corporation Bill

PAPER LAID ON THE TABLE

STATEMENT RE. Roap TRANSPORT
CORPORATIONS (AMENDMENT) ORDI-
NANCE

The Deputy Minister of Railways
and Transport (Shri Shahnawaz
Khan): On behalf of Shri Lal
Bahadur Shastri, I beg to lay on the
Table a copy of the explanatory
statement giving reasons for imme-
diate legislation by the Road
‘fransport Corporations (Amendment)
Ordinance, 1956, (No. 8 of 1956) as
required under Rule 89 (1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [See Appendix
II, annexure No. 80.]

FARIDABAD DEVELOPMENT COR-
PORATION BILL——contd.

Mr. Speaker: The House will now
take up the further consideration ot
the following motion moved by Shn
J. K. Bhonsle on the 23rd November,
1956;

“That the Bill to provide for
the establishment and regulation
of a trading Corporation for the
pwrpose of carrying on and pro-
moting trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced
persons settled therein and for
matters connected therewith, be
taken into consideration.”
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Shri Nand Lal Sharma  (Sikar):
On a point of order, Sir. Is it an
argument against the subsidy being
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given to the Faridabad Corporation
or is it the subject under considera-
tion?

Mr. Deputy-Speaker: How could
that be a point of order?.

Shri Nand Lal Sharma: Is that the
subject under considergtion?
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T A TAIIE g A<TEERA WIEdl
) faw W@ § vu Fwa & w=@w
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3% dw ¥ fad od | oY wut G
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IJERN) W aTF SOTET qESHAg *AT



101§ Faridabad Development

g oYy § FEE AN 96 9 69
gaamar T qr fFoagh & g a9
A & AR veR fod woe 3w
aFETE A W qom ar dfed el
% ST w7 T Arfed av g § arar
g o F =wmar § 5 oowx fafex
T BRA = & agr 9 faoredt
g & S ¥ WiEd ggq F IE
Fiferw & @ ¥ foagg @ & 4
1IN gEfFmag F
TR F § gaAr surer W ad
Y S1fEd W Ao g9 oy Frat 7
aut wd ¥@d § v aE FEA TEA
2 ‘“ar faaw ga=UF wEel a69g
TTArAIRE WEitmag, e e
og g1 % o7 a9 qar w1E a9 aF A
arr AT omar g, A ar i e
F1fEg w1 Al A} ooy ¥ A% gwad
¥ QY ag FT9 T IR | F 9T SqTE
7 &7 FT 79 fawr &7 a9gw @ §

Shri M. K. Moitra (Calcutta North:
West): Sir, I rise to support this Bill
While supporting this Bill, it strikes
me that when the Government with
its paraphernalia of a legal depart-
ment formed the old Faridabad Board,
it escaped their notice that they had
formed a Board which could neither
sue nor be sued. 1 do not know how
such a loophole could find its place in
this.

Government have got a big Legal
Department and whenever such a
body is constituted they should see
that that body should be capable of
suing and being sued. -

Mr. Deputy-Speaker: Such Corpo-
rations should be body corporate.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): The hon. Mem-
mer is referring to the past body.

Shri K. K Basu (Diamond Har-
bour): Money has already been spent.
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Shri M, K. Moitra: But they have
set up such a Board that it can neither
be sued nor sue.

Mr. Deputy-Speaker: We are think-
ing of the past mistakes in order to
be more careful for the future.

Shri M. K. Moitra: I am just pointing
these out to Government.

Previous speakers havée: welcomed
the Bill and have suggested that
more such corporations should be
established in other places also. The
House knows that this problem of
rvefugees remains a sorrowful chapter
in our history. These refugees had to
leave their hearth and home and had
to come here; all of us know the
troubles they had to undergo for set-
tling themselves here. They had to
run from pillar to post and post to
pillar for some help for rehabilitation
and I must say that the help given to
them was not sufficient.

Mr. Deputy-Speaker: Is it inten-
tionally that they had to run from
post to pillar, while normally one runs
from pillar to post?

Shri M. K, Moitra: I am glad that
you interrupted: in the case of the
refugees it is the reverse.

Mr. Deputy-Speaker: That is exactly
what I wanted to know, whether it
was deliberate, the reversal of the
normal course.

Shri Mehr Chand Khanna: The
difference is between East and West.

Shri M. K, Moitra: I am coming to
the East.

While welcoming the FaridaBad
Corporation Bill, I wish that some such
Corporation Bill for the refugees
from East Pakistan should have been
brought before the House simultane-
ously with this Bill. About sixty
lakhs of refugees have come from East
Pakistan; several townships have been
formed, such as Habra, Taherpur and
Fulia but no such corporations have
been set up. You know how the
affairs of these townships are manag-
ed. The refugees have to make
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repeated visits to Auckland House
for loans, only to be negatived at
last. They go there day after day for
help and at last their applications are
refused. If only such corporations
had been established in localities
where refugee townships have sprung
up, their condition would have some-
what improved and they would have
got an opportunity to rehabilitate
themselves by taking to industries.

I am glad of the measures proposed
to be taken under this Bill to rehabili-
tate the refugees. It is necessary that
new industries should sprung up to
help them to rehabilitate themselves.
I except to hear from the hon. Minister
that such steps will be taken for the
refugees of East Pakistan also.

Coming to the Bill before the House,
the Statement of Objects and Reasons
says that Government want to set up
an autonomous body. I have scanned
through this Bill, but do not find even
an iota of that autoncmy. I would in
this connection refer the House to sub-
clauses (1) and (2) of clause 5.

“(1) The term of office and
conditions of~ sgervices of the
Chairman and other members
shall be such as may be pres-
cribed;

(2) The Chairman or any other
member may resign his office by
writing, etc.”

Clause 4 says—

‘“The Corporation shall consist
of a Chairman and such other
members being -not less than four
and not more than eight, as the
Central Government may, by noti-
fication in the Official Gazette,
appoin » .

So it is clear from clause 4 that the
Government will appoint the members
of the Corporation; there is no elective
measure introduced. While Govern-
ment professes to convert this society
into a socialist pattern of society, we
would expect in the measures brought
forward by them provisions which

26 NOVEMBER 1956

Corporation Bill 1018

would encourage the early realisation
of that goal. Where is the process of
democratisation here? Government
takes the responsibility of appointing
all the members of the Corporation.
How will they be appointed? It has
not been stated. Probably they will be
nominated, may be from among the
refugees, may be from among officials.
This has not been clearly stated here.
We would like to know from Govern-
ment whether they would introduce
some sort of democratic measures,
some sort of elective measures, so that
the representatives of the refugees
may find some place in the Corpora-
tion,

Then Government have made provi-
sion for appointment of an Adminis-
trative Officer in clause 12.

“There shall be an Adminis-
trator of the Corporation who
shall be appointed by the Cen-
tral Government.”

What will be his relation with the
Corporation? Will he be a super-
Chairman, or a super-official, who will
control this Corporation? This has
not been stated in this Bill. And so
much undefined powers have been
given to this Administrator that it
will never help Government in deve-
loping the soclalist pattern of society.

Mr. Deputy-Speaker: The hon.
Member complained of autonomy in-
grafted into that body and he now
complains of too much power being
given.

Shri M. K, Moitra: I did not com-
plain of autonomy. 1 said that the
Statement of Objeéts and Reasons
says that it was the intention of Gov-
ernment to set up an autonomous
body. They have brought forward
this Bill to set up a statutory body,
but have not tgken any step to demo-
cratise it. That was what I was
pointing out.

Shri Mehr Chand Khanna: May 1
draw the attention of the hon. Mem-
ber to clause 2(e)?
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Shri M. K. Moitra: Clause 2(e)
says—

“(e) ‘‘prescribed” means pre-
scribed by rules made under this
Ac ”

Who will make the rules? That is
what I want to know from the hon.
Minister, We are also interested to
know whether in the rules any elec-
tive measures would be provided.

Now I come to the question of audit.
Clause 25(2) says—

“The accounts of the Corpora-
tion shall be audited at such times
and such manner as may be pre-
scribed.”

It is not clearly mentioned in the
Bill, who will appoint these auditors
or who will be the auditors. Will the
Corporation appoint some private
auditors to audit their accounts, or
will they be audited by Government?
We want that this audit shouid take
place under the control and supér-
vision of the Auditor-General of
India, because it will be almost a Gov-
ernment body and its accounts should
be audited under the supervision of
the Auditor-General.

Now, clause 24 says—

“The Corporation shall prepare
in such form and at such time
each year as may be prescribed
an annual report giving a true
and full account of its activities,
ete., ete.”

We would press that this report
should be placed before Parliament
so that Members of Parliament may
get an opportunity to know how this
new Corporation is being worked and
how many refugees have been rehabi-~
litated and what help they have given
to the refugees to rehabilitate them-
selves. We are anxious to know these
things. We would like to hear from
the hon. Minister whether he is pre-
pared to place the annual Teports
before the House.

I will voice my support to the sug-
gestion made by Pandit Bhargava that
the employees who have been work-
ing in the Board should be taken
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over by the new corporation. He
has very nicely pointed out that the
object of the Bill is to rehabilitate”
the refugees and that it is necessary
that the officers and employees now
working on the board should not be
retrenched or left in the lurch. We
know the condition of the insurance
workers. After the Insurance Cor-
poration has been formed, the salaries
of the insurance workers have been
reduced. That example should not be
followed here. Only very few have
been working here and their service
conditions and émoluments should
not be adversely affected. With these
suggestions, I support this Bill.

ot T | wwWT

THRG THIE T qE9ng
TR g a= FEEed |
A
TS TR TERIWT - N

ARG IUTEHE WEEY, HAOEE
farw for & o= §F oY fadas

T AT HT A WA 6 3@t F1 g9
% R ¥ T @ wr g Wk I
sl fedqaiz SRS ¥ A
¥ ag fagas agr Suferm fear @ 0
7g @Y wiasr & saram s 5w Far-
[T F onfam 9 F 4w whwEE
& fratfedY 7 w7 g2 gor & ar W@
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[PanDIT THRAKUR Das BHARGAVA in

the Chair]

Shri B. XK. Das (Contai): Mr. Chair-
man, Sir, as we see here, the proposed
Corporation has to function as a
municipal body as well as a trading
body It is intended that it will carry
on and promote trade, business and
industry for assisting the displaced
persons in finding gainful employ-
ment. For this purpose a.large sum
of money has been already placed in
the hands of the Development Board.
As this Corporation is to take the
place of that Board, it will also have
to carry on that responsibility.

We find in clause 18 that the Cor-
poration shall repay the ammount of
capital provided under section 13 and
all loans advanced under section 16
with interest. Therefore, I think the
Corporation will have to function
more as a business concern than as a
municipal body, otherwise it will not
be possible for the Corporation to
carry on its responsibility and ulti-
mately repay such a heavy amount
that has been placed at its disposal.
Hitherto, as has been pointed out al-
ready by several speakers, the lia-
bility of the Development Board has
been very high. We find that the
industrial concerns or the business
concernsg from which some income
will accrue to this Corporation are
not running at a profit If I may
refer to the working of the Power
House, I find that in 1952-53 the In-
come was Rs. 2,57,288 and its ex-
penditure was Rs. 4,74,877. In the
next year, that is in 1953-54 the in-
come was Rs, 2,38,216 and the ex-
penditure was Rs. 6,99,550. I am
quoting these figures from a reply
given by the Minister for Rehabilita-
tion on 27th April, 1955. I have not
got the other figures with me. We
find that the losg incurred in 1952-53
was roughly Rs. 2.17,000, but the loss
was more than double next year when
it came to Rs. 4,61,000. I do not know
what is the exact position now.
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If this Corporation has to function
more as a trading body, which will
be saddled with the responsibility o1
making repayment of the capital plac-
ed at its disposal, I do not know whe-
ther it will be possible for a Corpora-~
tion of this kind to bear that respon-
sibility. I would rather prefer that
this Corporation should have its func-
tions separate. It might, as an ad-
ministrative body looking after the
municipal needs of the Faridabad
settlement, carry on certain kind of
responsibility, But, if it has to be
successful as a trading concern, or
as a body which will itself carry on
trade and business with a view to earn
some profit so that it may be able tt
repay the money placed at its disposal
by the Government, then I think it
should have a whole-time man and
a staff of officers who are specialists in
that line and who will be able to
function in that way.

Here we find that the Chief Execn-
tive Officer is the Administrator and,
probably, that Administrator will be
a man of general administrative ex-
perience. He may not have that busi-
ness experience by which such a Cor-
poration, which will have such a heavy
responsibility, will be able to repay
the money that has already Ybeen
placed at its disposal. I am not sure
what itemg at present will. be consi-
dered as capital expenditure which
the Central Government will treat as
capital provided to the Corporation.
I am not sure what that amount will
be. But I should think that it will
be something like Rs. 4 crores. ‘That
has been the non-recurring expendi-
ture so far and, as stated in clause 18.
all non-recurring expenditure incur-
red by the Central Government and
declared as capital by the Government
will be the responsibility of the Cor-
poration.

The other day, the hon. Minister
said while moving the motion that
further loans would be advanced to
this Corporation during the coming
years. I am not sure what that
amount will be. I we
take that amount to be some-
thing like Rs. 5 crores in total, I do
not think that the Corporation, in the
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way it is intended to function in this
Bill, will be able to carry on its
responsibilities. ot course, the
Development Board which has been
functioning for these long years has
4ried its best to do all that is possible
for the refugees. Though the position
may not be completely satisfactory,
still, I should think that in comparison
to other places, Faridabad is doing
better. But it is a difficult matter to
provide shelter, gainful employment,
ete. to the refugees so that they can
be completely rehabilitated. But this
attempt hag been a good one, and
everybody looks to Faridabad for an
example, so that it may be copied
eleswhere also,

From that point of view, the
establishment of this Corporation in
the place of the Board, with statutory

authority, is quite welcome, But my

doubt is that the functions with
which this €orporation is saddled
and the functions which it will
have to carry out will be much
more than its equipment. So, I think
that the Corporation should be manned
in such a way and should have such
powers as will enable it to fulfil the
business side of it.

With these words, I welcome this
Bill.

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): Mr.
Chairman, perhaps an impression
might have been created in the minds
of the hon. Members of this august
House by one or two Members who
went to the extent of saying that we
are spending much more on Faridabad
than on other townships. What they
have said is not correct. I would
later on point out that what we are
spending on Faridabad per family. is
much less than what we are spending
in other places So far as the Minis-
try of Rehabilitation is concerned, we
make no discrimination towards the
refugees whether they come from the
North-West Frontier, or from Sind or
from Punjab or from the East. They
are all the same, and iae Government
goes into the question of their rehabili-
tation in a manner that is appropriate,
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According to the particular situation
and according to a particular place,
the expenditure incurred may be a
little more or a little less, but certainly
there is no discrimination whatsoever
so far as the refugees as a whole are
concerned.

Unfortunately, my hon. friend Shri
Gidwani has given rather a wrong
impression to the House saying that
the Government has so far spent Rs.
7 crores. Actually, I must say that
it is not his fault, The wording in
the book which we have issued should
have been corrected. It should read
as follows:

“The Faridabad Development
Board is being given a recurring
grant of about Rs. 28 lakhs per
annum with effect from 1lst Octo-
ber, ‘1952 to meet the expenditure
on municipal services, health,
eduaction, cash doles to the
inmates of the Women’s Home,
infirmary, relief camps, etc., which
may be installed to provide tem-
porary employment for the un-
employed adults of Faridabad”.

It should not have been left blank
after the words “per annum”.

Therefore, I would like to make it
clear, as I said the other day, that so
far, the Government have advanced
a sum of Rs, 872 lakhs only, and the
actual amount advanced as loan to
the Board is Rs. 252 lakhs, The
balance of Rs. 120 lakhs is made up as
follows: Expenditure on technical
institute, Rs. 38.58 lakhs. On that, I
must say that the Government has
lost somewhere in the neighbourhood
of Rs. 20 lakhs, This was also magni-
fied a little. Loans to IC.U. works
out to Rs. 24 lakhs, and out of this
amonut, the Government has lost
roughly Rs. 8 lakhs and not a sum of
Rs. 24 lakhs as was said in the House
earlier, The stock suspense of Rs. 18
lakhs need not be accounted because
this is an amount which is adjusted
and it is in the hands of the adminis-
trator to be spent as a ways and meang
advance for the purchase of construc-
tion material, etc. The establishment



t631  Faridabad Development 26 NOVEMBER 1856 Corporation Bill 1033

charges work out to Rs. 14.63 lakhs.
The bonus to the workers come to
Rs. 16.60 lakhs. The amount of
revenue deficit on the Power House
comes to about Rs. 9.95 lakhs. All
this works out to about Rs. 120 lakhs.
There is another amount of Rs. 18
lakhs which we have spent on the
construction of schools, hospitals and
other useful amenities to be provided
in the township. So, in all, the
Government has advanced a sum of
Rs, 234 lakhs to the Faridabad Board.
This is in liquid assets and it will
form part of the pool.

Lala Achint Ram: Have you paid
anything for education?

Shri J. K. Bhonsle: Yes; separately.
It has come to about Rs. 13 lakhs.

Shri Mehr Chand Khanna: We are
doing .it all over.

Shri J. K. Bhonsle: Basic education
1s free everywhere, This amount,
viz., Rs. 252 lakhs, has been spent on
the construction of houses. as I said
the other day, 5.158 houses, 133
shops, 150 nissen huts and other cons-
truction, acquisition, etc., all these
come under this amount of Rs. 252
lakhs.

Shri B, K. Das: Are the Board
responsible for all these? ~

Shri J. K. Bhonsle: Yes.

Now, having given these figures, 1
might also point out another aspect.

Both my hon. frtends, Shri Gidwani

and Lala Achint Ram, brought out
the fact that we are spending much
more on Faridabad than on any other
township.

that,

shri J. K. Bhonsle: 1 am sorry. It
may be Shri Gidwani. At the
moment, im Faridabad, there are
23,000 displaced persons, We have
spent, as 1 have said, Rs. 234 lakhs or,
rather, including the expenditure on
construction of schools and hospitals,
Rs. 252 lakhs. Out of this, Rs. 18
and odd lakhs have to be deducted be-
cause that amount has been spent on
schools, hospitals and office and other

Lala Achint Ram: I have not said,

puildings. So, in all, the total amount
comes to Rs. 234 lakhs and the
figure per family works out to
Rs. 4,680, In some of the other town-
ships, we have, on the average, spent
Rs. 5,500 and Rs. 5,100, So, it is not
correct to say or imagine that Gov-
ernment or thé Ministry of Rehabili-
tation 1s spending much more money
on Faridabad than on other places. I
can give the House one or two more
examples, but unfortunately, we have
not worked out those figures.

The point raised by my hon. friend
Shri Gidwani wag this. So far as
Ulhasnagar is concerned, the Govern-
ment has so far spent over Rs 2
crores; but, we have not taken into
consideration the land value of
Ulhasnagar and the structures which
were already there when we took
over the camp. The area of the town-
ship is 7 square miles....

Shri Gidwani? It has a population
of one lakh.

Shri J. K. Bhonsle: Officially the
population is 90,00. All these things
have been taken into consideration
and it could not be correctly said that
we are spending much more money
on this township and much less money
on the other township. We are prepar-
ed to work out the whole expenditure
and prove to my hon. friend that there
can be no question of any dis-
crimination,

As far as industries are concerned,
we are prepared to spend as much
money as is necessary where the em-
ployment problem is very acute.
There again, there can be no question
of any discrimination. In the case
of Faridabad, it may be pointed out
that there are more industries, but
they were started years ago. Un-
fortunately for Ulhasnagar, there are
very few industrialists who are will-
ing to come forward and set up in-
dustries. From that point of view, I
would like to assure my hon. friend
that if he thinks that Ulhasnagar has
not been taken good care of, we shall
be prepared to do our best, provid-
ed, of course that the industrialists
come forward to set up industries
there,
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{Shri J. K. Bhonsle]

My hon. friend, Lala Achint Ram,
referred to the employment question
in Lajpat Nagar., The whole employ-
ment question is being examined in
our Ministry and in the next Five
Year Plan we are going to spend
Rs. 11:22 crores on industries alone,
having sanctioned schemes costing
nearly Rs. 2'75 crores during the last
five vears. Out of Rs. 12 crores, we
have set aside Rs. 7:5 ecrores for
medium and small-scale industries
and Rs, 8.72 crores for cottage indus-
tries. So far as medium-scale indus-
tries are concerned, our plang are
very extensive. We are going to set
up industries in West Bengal in the
eastern region as well as in Bombay
State, Delhi, Faridabad and in Rajpuras
and other places in Punjab, where
there is very acute unemployment.
We are always willing to accept sug-
gestions from hon. Members to the
effect that if they feel that in certain
places where refugee concentration is
very heavy industries should be set
up, we are prepared to do so.

So far as the question of Lajpat
Nagar goes, I would like to mention
here that I am also very interested
in it. We have earmarked a sum of
Rs. 3.72 crores for cottage industries,
This year, if I remember correctly,
we have already distributed Rs. 100
lakhs to all the States according to
their size for cottage industries. 1
am taking personal interest in this
matter and, as suggested by Pandit
Thakur Das Bhargava, we have
brought Japanese technicians; we are
also proposing to bring the machinery
for bamboo works to be set up in
West Bengal .

[Mr. DEPUTY-SPEAKER in the Chair]

13-45 hrst

Lala Achint Ram also mentioned
that.Jse did not like outsiders being

brought in, As I have already said,
wé will be only more pleased if the

refugees would take up this work
themselves. 1 have already said that
we had lost quite heavily so far as
the co-operatives are concerned in

Faridabad and even now if the dis-
placed persons come forward, there
can be no question of outsiders in
preference to them.

Lala Achint Ram also made & refer-
ence that recovery of the cost of
houses should not be made in four
years. This has already been discuss-
ed in the House and the House passed
that rule. I might say, in passing,
that our compensation scheme is based
on payment of assets in four years
and if we do not recover this amount
mn four years, I am afraid that pay-
ment of compensation will have to be
delayed much longer.

I have already answered Pandit
Bhargava’s plea that we are spending
more than Rs. 5,000 per family in
Faridabad, Actually we are spend-
mg much less than that. The Indian
Co-operatives Union was given Rs. 24
lakhs and he thought that we had
lost the whole lot of money. Actual-
ly the Government have sustained a
loss of Rs. 8 lakhs. He also suggest-
ed that an assurance be given to the
employees that their interests would
be safeguarded. We would like to be
kind to the refugees and we shali con-
sider their case sympathetically, We
will look into the individual cases.
1t might also be understood at the
same time that there is over-employ-
ment, ag my hon. friend Dr. Das sug-
gested. The question of spending
money over the townships has to be
considared viery carefully. From
that point of view, we will go into
each individual case and safeguard
their interests.

' 1t was also pointed out that the
Minister gave an assurance two months
ago that 600 houses would be allotted
to displaced persong there, 1 do not
think it is quite correct. I donot think
the Minister ever gave that assurance.
We are spending Rs. 5.5 lakhs on pro-
viding gainful employment to about
1,500 displaced persons. He suggested
that instead of bringing them here, we
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might introduce the dole gystem.
We are trying to do away with the dole
system. That is a very bad system of
giving employment. I am sure that the
refugees would be very proud in get-
ting wages rather than doles. 1 do not
think we should encourage this system
at all

I have answered Shri Gidwani’s
queries. My hon. friend, Shri Moitra,
made a suggestion that the question
of setting up a corporation in various
townships in Bengal may be consider-
ed. We shall certainly examine this
question carefully in consultation
with the Government of West Bengal.
He hasg also suggested that the annual
report might be placed on the Table
of the House. We have no objection
in doing that; on a suitable occasion,
the reports will be placed on the
Table,

Seth Achal Singh suggested that in-
dustry and trade should be encourag-
ed in other towms of Punjab. We
are quite willing to .examine this
proposal. As I have said, where
there is acute shortage of employment
and very heavy concentration of re-
fugees, Government will certainly en-
courage the setting up of industries
in those areas.

My hon. friend Shri B. K. Das
thought that there was too much loss
in the electricity plant. It is not
quite so. Although we spend Rs. 8
lakhs, somewhere in the neighbour-
hood of Rs. 3.80 lakhs are recovered.
He fears that if the Government is to
lose so much money every now and
then on this plant, it will be difficult
for the Corporation to be self-suffi-
cient. It is not gquite correct in a
way because, now that we are setting
up a number of industries—in all 28
industries are to be set up—all these
industries certainly require electri-
city. We hope to be self-supporting
before the end of the Second Five
Year Plan. - We are already self-
supporting in water supply. As 1
said day before yesterday, we have
made up the deficit of Rs, 30,000.

26 NOVEMBER 1956

Corporation Bill 1036

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the establishment and regulation
of a trading Corporation for the
purpose of carrying on and pro-
moting trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced per-
sons settled therein and for mat-
ters connected therewith, be taken
into consideration.” .

The motion was adopted.
Clause 2 to 16 were added to the
Bill.

Clause 17— (Vesting of property in
the Corporation)
Amendment made: Page 5, line

26—
add at the end:

“unless the Central Govern-
ment otherwise directs in respect
of any part of such property, as-
sets or funds”.

[Shri J. K. Bhonsle]

Mr. Deputy-Speaker: The guestion

is:

“That clause 17, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

Classes 18 to 35 and the Schedule
were added to the Bill

Clanse 1— (Short title)
Amendment made:
6_ .
for “1955” substitute “1956".
—I[Shri J. K. Bhonsle]

Mr. Deputy-Speaker: The question
is:

Page 1, line

“That clause 1, as amended,
stand part of the Bill”
The motion was adopted.

.Clause, 1, as amended, was added to
the Bill.
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Enacting Formula
Amendment made:

1—

Page 1, line

for “Sixth Year” substitute “Seventh
Year”.

—[Shri J. K Bhonsle]

Mr. Deputy-Speaker: The question
is:

‘“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
Shri J. K. Bhonsle: 1 bég to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): Sir, I beg to
move:

‘“That the Bill further to amend
the Administration of Evacuee
Property Act, 1950, be taken into
consideration.”

The evacuee property law is an
-abnormal law. Its introduction be-
came necessary on account of the
extraordinary situation created as a
result of the Partition. We have
been. anxious that this law should
cease to operate as early as possible.
We have taken a number of steps in
this direction. In 1953, the provisions
relating to intending evacuees were
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repealed and the procedure for con-
firmation of sales under section 40
was simplified. In May 1954, several
important provisions of the evacuee
law were relaxed in the interests of
our Muslim nationals. The law itself
was abrogated by enacting the neces-
sary legislation, in October, 1954. No
person can be declared as evacuee
for any action of his after the abro-
gation of this law, and over two years
have elapsed since.

The Ministry was, however, aot
content even after taking the above
step. It was conscious of the fact
that as long as the proceedings insti-
tuted under the evacuee laws were
pending at various levels in the Custo-
dian’s organisation, the evacuee
parties would remain in a state of
uncertainty and suspense as to the
outcome. To remove this sense of
uncertainty, it was decided that the
pending proceedings should be
brought to an end with the minimum
delay. Early termination of all judi-
cial proceedings would also enable
utilisation ' of these properties which
are finally declared as evacuee for the
payment of compensation to displaced

" persons. We have accordingry been

keeping a close and continuous watch
over the pace of disposal of these
proceedings and have repeatedly
urged on all officers of the Custodian’s
organisation to dispose of pending
cases with a sense of urgency. They
have also been instructed to take a
broad and humanitarian view in
deciding the case and not to be too
narrow or legalistic. Satisfactory
results have been achieved and the
number of pending cases have been
brought down from 90,000 in May,
1955 to about 25,000 at the end of
September, 1956.

On a recent review of the work-
ing of the evacuee property law, we
felt that the time had come when
some of its provisions should be re-
laxed further. After considering the
representations made on behalf of
some Muslim organisations, certain



1039 Administration of

important decisions were taken to this
end, and instructions issued to the
Custodian in July, 1956. To give
statutory effect to these instructions,
and treating the matter as one of
great urgency, Government promul-
gated the Evacuee Property (Amend-
ment) Ordinance on the 22nd Octo-
ber, 1956. The present Bill is intend-
ed to replace the Ordinance.

An important provision of this Bill
relates to the restoration of proper-
ties under section 16 of the Evacuee
Property Act. In all, 9,000 applica-
tions for restoration have been receiv-
ed. In order to expedite their dis-
posal, the machinery was overhauled
and three Special Officers of the rank
of District Judges have been appoint-
ed in the Ministry to deal with them
quickly.

Over 5,000 applications have al-
ready been disposed of, and restora-
tion of property worth Rs. 164 lakhs
has been ordered. The remaining
applications are expected to be clear-
ed within the course of the next two
months.

14 HBS.

Hitherto the procedure has been
that after the restoration certificate is
granted, the grantee has to make a
further application to the Custodian
and the latter restores the property
only on being satisfied as to the appli-
cant’s title to the property. This
procedure was cumbersome and re-
sulted in delays, as enquiries had to
be made by the Custodian at two
stages. Now, according to clause 6 of
the Blil, a separate application after
the certificate has been granted to the
applicant will no longer be necessary.
This will expedite physical restora-
tion of the property.

The figures regarding restoration
which I have just quoted do not in-
clude nearly 20,000 families of Meos
to whom nearly two lakh acres of
agricultural land were restored in
Bharatpur and Alwar districts. In
cases where they were given their
original holding, we are issuing a
general notification under the Eva-
cuee Property Act exempting them
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from the operation of the Evacuee
Property law. In some cases, alter-
native lands were given because the
lands owned originally had been al-
lotted to others and were being culti-
vated by the allottees. The person
entitled to the restoration of such
properties will, under the provisions
of the Displaced Persons (Compensa-
tion and Rehabilitation) Amendment
Bill, which is before the House for
consideration separately, be given al-
ternative lands or cash compensation
in lieu. These persons in whose
favour restoration is ordered would,
therefore, be assured of getting back
their original property or other pro-
perty or cash compensation in lieu.

We also propose to make some
changes through this Bill, in regard
to the powers of the Custodians and
the Custodian-General, in respect of
revisions and reviews so as to curtail
the procedure and cause the least in-
convenience to the affected parties
and at the same time, ensure full
justice to all concerned. The powers
of revision of the Custodians, and the
Custodian-General’s powers of re-
viewing cases is being withdrawn.
Ordinarily, now there will be only
one appeal. Where the value of the
property is up to Rs. 2,000 the appeal
would lie to the Custodian. In the
case of bigger properties, and where
a point of law is involved in an
appeal decided by the Custodian, the
appeal will lie to the highest tribu-
nal in the Custodian’s organisation,
i. e., to the Custodian-General.

In the interest of our Muslim bre-
thren, we have also given thought to
the provisions of the Evacuee Interests
Separation Act in which the nationals
of India are involved as non-evacuees
having an interest in evacuee pro-
perties. They are equally anxious
that there should be clear demarcation
of their interests from those of the
evacuees. There were over 70,000
cases pending for disposal in May,
1955 and fresh claims were still being
received. The number of pending
cases has now been brought down to
about 55,000 but this number is still
very large and further efforts to ex-
pedite disposal are being made. We
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[Shri Mehr Chand Khannal]

have recently simplified the procedure
considerably and are considering
whether changes in the law need to
be made.

To the same end, we have decided
that fresh notices under section 8(4)
of the Evacuee Property Act should
not be issued. This implies that per-
sons who are in unauthorised posses-
sion of properties which had auto-
matically vested in the Custodian will
not be called upon to surrender pos-
session. This will benefit thousands
of occupants of agricultural lands
in U. P. and Rajasthan, many of
whom "are Muslims.

In the matter of the restoration of
mosques, the Ministry has been fairly
active also. A number of mosques in
Bharatpur and Alwar and in various
towns of Punjab have been restored
Government felt that in a matter of
this kind it would not be desirable to
wait for reciprocal action by Paki-
stan in so far as the temples and
gurdwaras in Pakistan are concerned.
We have, therefore, gone ahead on our
own. Further, in the amending Bill,
it has been provided that properties
which had vested in the Custodian
and which were in trust for a public
purpose of a religious or charitable
nature, should be returned after ap-
pointing new trustees for them.
Under the existing provisions of the
Evacuee Property law, the appoint-
ment of fresh trustees could only be
made by civil courts. They will now
be appointed by the Central Govern-
ment and this would considerably
quicken the process of the appoint-
ment of new trustees and the restora-
tion to them of the properties vesting
in the Custodian.

Government is anxious to ensure
that the operation of Evacuee Pro-

" perty laws should not lead to a sense
of insecurity amongst the minority
community and that they should con-
tinue:to live in the country peacefully
and enjoy full right in their proper-
ties. From what I have stated, it will
be clear that everything possible has
been done to achieve this object.
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In Pakistan, however, the treatment
of the Hindus is entirely different.
The Prime Minister of Pakistan sug-
gested to our Prime Ministér in 1953
when he visited Karachi that the
operation of the Evacuee Property )
law should be suspended. We did
this over two years ago. The least
that any right-thinking person would
have expected was that Pakistan,
who had originated the idea would
have taken the lead in this matter or
would have at least abrogated thei:
evacuee property law at the same
time as we did in 1954. Years, how-
ever, passed and nothing happened
in spite of my personal discussions
with the Pakistan Ministers at Karachi
and repeated communications to them.
A few days ago 1 saw a brief press
report that the Pakistan Government
have now decided that no property
or person should be declared as eva-
cuee from lst January, 1957. The
reluctance of Pakistan to take such a
step for all these years is surprising
specially because practically all the
Hindus and Sikhs from Punjab, Baha-
walpur, N. W. F. P. and Baluchistan
had come away to India immediately
after partition and their properties
declared as evacuee. Only a small
number of Hindus had remained be-
hind in Sind, after a large majority
from that State also had come over
to India in the early years of parti-
tion. I am glad, however, that the
decision has been taken at last and I
earnestly hope that the Custodians
in Pakistan do not deprive the few
remaining Hindu and Sikh property
owners of their properties before the
1st January, 1957.

I would. like to take this opportu-
nity to mention one or two other
matters which would reveal Pakistan’s
attitude on problems concerning the
vast multitudes of unfortunate persons
who suffered losses owing to partition.
Several months ago the Secretary of
the Pakistan Ministry of Refugees
suggested that our Government should
co-operate and provide facilities for
the verification and assessment of the
claims submitted by the refugees to
the Pakistan Government.
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We welcomed this step and "assured
Pakistan that we would be happy to
co-operate. We suggested that the
details may be discussed and settled
between representatives of the two
countries. It is our earnest desire to
do whatever may be possible to miti-
gate the suffering of the displaced
persons and we are at all times will-
ing to discuss matters and arrive at
a mutually satisfactory solution of the
immovable property and any other
problem concerning their welfare. Al-
though six months have gone by, our
offer of co-operation has not been re-
plied to by the Pakistan Government
though the suggestion first came from
Karachi.

In matters concerning the movable
property of refugees, Pakistan’s atti-
tude, I regret to say, is equally un-
helpful. Agreement covering all
kinds of movable property was con-
"cluded between the two countries in
1955 after protracted negotiations.
That agreement too is not being satis-
factorily implemented. A number of
statements were due to be exchanged
between the two countries as a pre-
lude to the exchange of movables left
behind by the displaced persons in
the other country. While we have
been ready with all our statements
according to the time schedule mutu-
ally agreed upon, Pakistan keeps an
postponing the dates for the exchange.
Thousands of displaced persons in
both Pakistan and India, who have
" been hoping to get their postal sav-
ings bank accounts, postal certificates,
merchandise and valuables left in the
lockers, bank accounts and the like
are, therefore, feeling frustrated. The
Implementation Committee which had
been constituted to watch the imple-
mentation of the Movable Property
Agreement has met only once so far.
We proposed to Pakistan that all the
pending statements, exchange of which
had become due or overdue, should
be exchanged at the next meeting of
.the Implementation Committee. The
' meeting which representatives of the
two Governments had agreed to have
on the 17th-18th September;, 1956, at
Delhi was postponed at the request
of Pakistan. Pakistan then suggested
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that the meeting should take place at
Karachi on 22nd—24th November.
This date was readily accepted by the
Government of India, though the
sending of a delegation to Karachi
during the Parliament session would
have been inconvenient. Pakistan
has, however, once again postponed
the meeting and it is not known when
it would be ready for it.

" Pakistan may not be inclined to do
anything to help the lakhs of Hindus
and Sikhs who have left Pakistan al-
ready or the few that are still living
there as Pakistani nationals, but to
me it is incomprehensible that 1t
should remain indifferent towards the
proper implementation of the Movable
Property Agreement which will bring
substantial benefit also to the Muslim
refugees in Pakistan.

Sir. I do commend the Bill to the
House.

Mr. Deputy-Speaker: Motion mov-
ed: )
“That the Bill further to amend
the Administration of Ewvacuee
Property Act, 1950, be taken into
consideration.”
There is an amendment for refer-
ence of the Bill to.a Select Commit-
tee by Pandit Thakur Das Bhargava.

Pandit Thakur Das Bhargava (Gur-
gaon): Sir, these two Bills, the Admi-
nistration of Evacuee Property
(Amendment) Bill and the other one
Displaced Persons (Compensation and
Rehabilitation) Amendment Bill are
very much akin to one another. Sec-
tion 16 which is sought to be amend-
ed in the one is also referred to in
the other Bill. Both are alike not
only in this provision but there are
other provisions also of a like nature

‘in both the Bills. For instance, the

provisions relating to the law of limi-
tation and. the powers to be granted
to executive officers instead of civil
courts in so far as certain payments
which are due from other people are
to be realised. I should think that it
would be better if you would allow
me to move both the motions for
reference to a Select Committee
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[ TR

[Pandit Thakur Das Bhargava]

together. The personnel of both the
committees are the same and the sub-
jects are so inter-mixed that it is most
difficult to deal with one Bill irres-
pective of what is contained in the
other. If this procedure is acceptable,
I would request you to allow......

Mr. Deputy-Speaker: It would be
difficult. Even when a motion has not
been made with reference to the other
Bill, how can I allow the amendment
to be moved?

Pandit Thakur Das Bhargava: The
difficulty can be obviated. I am pro-
posing the same personnel for both
the committees. The subjects are
allied. If hon. Minister is agreeable,
the difficulty can be obviated. If he is
not agreeable, I will move this motion
and then move the other one when
the time comes.

Mr. Deputy-Speaker: We may have
the same personnel for the second
Committee also but the motion should
be made separately, a second time. A
speech may not be made a second
time; it can be avoided. The -hon.
Member can make a speech now
touching both the Bills but the motion
would be regarding this Bill. I will
permit_the hon. Member to refer to
both the Bills.

Pandit Thakur Das Bhargava: I will
accept your advice and make one
speech, so far as the common sub-
jects are concerned and will reserve
the other speech to the time when the
next Bill comes.

Sir, I beg to move:

‘“That the Bill be referred to a
Select Committee consisting of
Lala Achint Ram, Shri C. P. Gid-
wani, Shri N. C. Chatterjee, Shri
Mehr Chand XKhanna, Shrimati
Renu Chakravartty, Shri U. M.
Trivedi, Babu Ramnarayan
Singh, Shri D. C. Sharrha, Sardar
Igbal Singh, Shri Basanta Kumar
Das, Dr. Ram Subhag Singh, Shri
Y.. Agrawal, Shri Hem Raj,
‘Sardar T. S. Akarpuri, Shri B. P.
Jhunjhunwala, Shri Ranjit Singh,
Shri N. C. Kasliwal, Shri Krishn-
acharya Joshi, Shri J. K. Bhonsle,
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Shri Bahadur Singh and the
Mover with instructions to report
by the 1st December, 1956.”

We have heard the speech of the
hon. Minister and have come to know
as to how things are moving in the
two States, Pakistan and ours. I join
the hon. Minister in whole-heartedly
condemning the attitude of Pakistan in
this matter. Our Minister went to
Pakistan and then arrived at an
agreement with the Pakistani autho-
rities so far as the movables are con-
cerned. To us, it is very sorry to note
that, as a matter of fact, even that
agreement is not bheing implemented.
We know that not even one-thou-
sandth part of the movables which
belong to the people of this country is
going to be recovered nor are the
refugees going to be paid anything by
way of compensation in respect of
the movables. We know that all the
shops in Lahore and other big towns
were full of goods and not a pie is

" being paid by Pakistan to India. But,

all the same, in a limited sphere, the
two Governments arrived at a com-
promise. Even that compromise is
not being followed. The savings, the
bank accounts and the merchandise
and all these things which the Gov-
ernment took from the refugees and
probable refugees are not being com-
pensated for or given in exchange as
agreed. Not only this. If you look at
the evacuee law, there is a world of
difference between our evacuee law
and the evacuee law of Pakistan. We
know how the Pakistan Government
linked their evacuee law with rehabi-
litation. To start with, they made a
rule that for the purposes of rehabili-
tation of refugees there, the proper-
ties of the Hindus and Sikhs which
were left-there could be taken posses-
sion of and utilised. This was the
thin end of the wedge and they struck
off the agreement entered into
between ourselves and them. They
have taken possession of whatever
evacuee property was remaining in
Pakistan and then a few months back,
we heard that in certain places in
Sind, the Hindus were again squeezed
out and their properties were taken
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possession. I am very much afraid
that there is no property left so far as
Hindus and Sikhs are concerned. But
that is by the way.

So far as our people and our Gov-
ernment are concerned, we are quite
aure in our minds of what we do. We
do not want to distinguish between
the nationals of this country. We have
offered all the facilities available to
the citizens of this country to the
wninority communities. Whatever
might have been left in 1954, this has
been agreed to practically by the abro-
gation of the evacuee property law.
All the same, I expected that the hon.
Minister would give us certain figures
regarding certain , happenings: how
much property was sold in these two
years, 1954-56; how much out of these
sale proceeds was taken away to
Pakistan? He may remember that on
25th September, 1954, when the
House was discussing this measure,
many fears were expressed that per-
haps property worth to the tune of
Rs. 50 crores would be taken away.
That might have been a conjecture.
However, it would have been very
good if he had given us figures as to
how much had been sold and how
much of it was taken away to Pakis-
tan. If the fears were unfounded,
then it is good. If they were well-
founded, then we made a mistake. In
enacting that measure, whatever may
be the results, we are not sorry for it
now.

Shri Mehr Chand Khanna: Am I to
understand that he is trying to find
out from me the property sold in
India by the Muslim nationals after
the abrogation of the Evacuee Pro-
perty Act in 19547

Pandit Thakur Das Bhargava: And
also how much of the money was
taken away to Pakistan.

The hon. Minister might remember
that we were told that all the loop-
holes would be closed and all the
avenues would be plugged so that the
capital would not fly away from India
to Pakistan. A perusal of the proceed-
ings dated the 25th September 1954
would make him understand the full
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implications of what I ‘am asking him
today while he does not seem to under-
stand. I said then and 1 say now that
I am in favour of taking away all the
inhibitions and obstacles from which
my Muslim friends are suffering
because of some restrictive provisions.
At the same time I have said that so
far as the Indian economy is concern-
ed, it should not be disturbed. It was
not I alone who said that. Many hon.
Members expressed this fear and we
were all:.very insistent that steps
should be taken in this regard. That
is why I expected from the hon. Min-
ister the figures.

Kindly look to clause 16 of the old
Bill. The history of this clause is
known to many hon. Members. We
know the Chatriwala case and many .
other cases and how these happened
and how the Government was aceus-
ed and how the Government defend-
ed itself. There was something like
a clash between the powers of the
Custodian General and the Govern-
ment. Matters came to a head in
1954 and then we changed it. Many
fears were expressed and when ques-
tions were asked at that time, the
hon. Minister gave us certain assur-
ances. On page 3283 of the proceed-
ings of 26th November, 1854, some
questions and the answers are given;
they are in these words:

The hon. Minister, Shri A. P. Jain
said:

“l want to make it clear .that
section 16 does not give any
power of entertaining appeals
from the judgments of the Custo-
dian General Hon. Members
may, I think with profit, read the
provisions of rule 15(B) of the
rules framed under the Adminis-
tration of Evacuee Property Act....

Shri N. C. Chatterjee: The new
rules?

Shri A. P. Jain: Yes... which
lay down the conditions under
which property can be restored
under section 16. I shall refer to
the main provisions.
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It includes firstly persons who
have never gone to Pakistan.
Secondly, persons who on or after
1st March, 1947, migrated from
India to Pakistan, but returned to
India before 18th July 1848 and
have settled then. Thirdly, per-
sons who left for Pakistan before
15th October 1952, on a temporary
-wisit taking with them no objec-
tion certificate and returned
under such and such -conditions
are also included........

The Meos of Alwar and Bharat-
pur.....”

Then, again, at a further stage, Shri
Chatterjee asked him a particular
question in the course of the debate.

He said:

“I take it that the hon. Minis-
ter’'s view is—and that is the
way he is going to administer the
Act—that none of these applica-
tions will be allowed unless they
conform to the provisions of sec-
tion 15(d) (ii).”

The hon. Minister replied as the
debate proceeded:

“Yes. That is what I am saying.

Shri N. C. Chetterjee: Unless
they come within one of the condi-
tions. *

Shri A. P. .Jain: That is the
~\r111e." 3

At that time we were assured that
so far as the application of section 16
was concerned, it would have refer-
ence to these persons alone. Even
there, a certificate had to be taken.
Ultimately, there were two enquiries—
the first enquiry and the second
enquiry and after that, if the Custo-
dian General found that a person was
entitled to the property, then alone
the property could be restored. In
this amending Bill, the only changes
made are these: two enquiries have
‘been done away with. So far so good.
I'do not object. If there are two

quiries by the same people, who, 1
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think, are very just and will not go
out of their way to show favouritism
to this or that party, one enquiry is
more than enough. At the same time,
the procedure is to a certain extent
simplified and it will make for expedi-
tion, which is to the interest of both
parties. The position under section 16
today is this. It is just like the tick-
ticky of Warren Hastings. If you beat
one person and he wants to escape,
the other person is beaten automati-
cally. If you just take away some
junk out of this poo], it is the refugees
who suffer. If you do not allow the
proper and right persons to have it—
the owners—then, my other friends
are affected. Therefore, I submitted
then—1I submit now—that I wanted a
balance to be kept; it should be even
and no favour should be shown to
either party. We must do nothing but
what is just. Now, I am astounded to
find in the sister Bill that everything
has been abrogated. The Govern-
ment is assuming to itself powera
which are unheard of, which are arbi-
trary and which we can never give
to the Government as long as we have
got heads over our shoulders.

I am referring to clause 6 of the
Displaced Persons (Compensation and
Rehabilitation) Amendment Bill,
which seeks to insert a new section
20A. It reads in this way:

“Where any evacuee or his heis
has made an application under
section 16 of the Administration
of Evacuee Property Act, 1950
(hereinafter in this section refer-
red to as the Evacuee Property
Act), and the Central Govern-
ment is of opinion that it is not
expedient or practicable to restore
the whole or any part of such pro-
perty to the applicant by reason
of the property or part thereof
being in occupation of a displae-
ed person or otherwise, then,....."”

That is not the only condition. *“If
the property or a part thereof is in
occupation of refugees or displaced
persons” is not the only one reason.
It may be “otherwise” also. That
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means all the possible reasons under
the Heaven exist and numerous ways
are open to the Government to take
this action. Then what happens? It
is said here:

“notwithstanding anything con-
tained in the Evacuee Property
Act and this Act, it shall be law-
tul for the Central Government...”

to transfer equivalent property
or to transfer cash as it considers
fit and just.

You will kindly see that in the
Explanation also the certificate has
been done away with. Even there X
have not got much ot objection. My
objection is only this. According to
section 16, according to the statement,
which I have just read out, of the
hon. Minister Shri A. P. Jain and
according to the words which have
fallen from the hon. Minister Shri
Mehr Chand Khanna, it is only in
proper cases, when the persons are
really entitled, that the properties can
be given. Yet, the Government takes
powers, such powers as would entitle
the Government to give away proper-
ty to whomsoever it pleases without
any sort of investigation, without any
sort of enquiry.

Shri Mehr Chand Khanna: From
where do you draw that conclusion?

Pandit Thakur Das Bhargava: The
words are these: “notwithstanding
anything contained in the Evacuee
Property Act and this Act, it shall be
lawful for the Central Government®.
I know it cannot be in your imagina-
tion, you cannot even think of it that
the Government will give away pro-
perty to any person without any
enquiry. But the words are capable
of this, and that is what I am object-
ing to. I would request you, Sir, to
read the words contained here. It is
like this:

“If a person makes an applica-
tion”.

The person concerned has only to
make an application and if the Gov-
ernment says that the property is in
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the possession of refugees or other-
wise, then it shall be given, only for
the making of an application and
without going into the matter. The
law provides under section 16 of the
Evacuee Property Act that a certifi-
cate shall be given, ;somebody must
go into the merits ‘of the case, some-
body must find out whether the per-
son concerned has title to the proper-
ty, somebody must find out whether
it is fair and just to do so and whether
the person concerned answers to the
description which I have read out
from Rule 15(ii). All those “things
are being taken away and bare power,
autocratic power, absolute power,
unrestrained power is being given to
the Government to do as it pleases as
soon as this Bill becomes an Act. I
do not think the hon. Minister has
gone through these provisions at all
or the provisions have been carefully
gone into by the Government.

I would rather like that section 16,
which makes it obligatory upon the
Government to enquire into the mat-
ter whether a person making an appli-
cation has got title to the property, is
retained. At the same time, those
persons who come under section
15(d) (ii), as I have read out from the
speech of Shri A. P. Jain, should
alone be entitled to make applications.
If the applications are fair and just,
they should be accepted, otherwise
not. If section 16 is abrogated it
would mean, all that we have been
fighting for, all that the Government
has been saying, are all forgotten and
unrestrained power is taken by the
Government to do as it pleases. I do
not think any hon. Minister will be-
have in this manner, without seeing
the title give away the property to
any person. But, at the same time,
I am loath to pass a provision like
this and give such powers to the Gov-
ernment. Therefore, under those cir-
cumstances, 1 want that this Bill
should be referred to a Select Com-
mittee.

This is only one example to show
why I want that this Bill should be
referred to a Select Committee. 1 do
not want to say a word so far as the
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prestige of this House is concerned,
‘but you know, Sir, that it is in a
‘Select Committee where every ques-
tion of importance is thrashed out.
‘When a -smaller committee meets
everything can be fully gone into and
scrutinised.

I will refer to one or two other
points. I.am very happy that the hon.
Minister is smiling. I hope he is satis-
fled and he will say that he does not
want to have these powers.

‘Shri Mehr Chand Khanna:
give the explanation, Sir.

I will

Pandit Thakur Das Bhargava: 1
‘know you have got the explanation.
t is not that 1 do not know the expie-
nation myself. The only point is
whether these words are capable of
‘this or not.

Mr. Deputy-Speaker: Should not the
hon. Member wait till the reply is
given?

‘Pandit Thakur Das Bhargava: So
far as the wording here is concerned,
I claim that only a person has to
make an application and the Govern-
ment has to certify. They can
exercise these powers without going
into the matter. Section 16 of the
Evacuee Property Act and other pro-
visions stand practically repealed.

Now 1 will refer to another pro-
blem. You will be pleased to see,
Sir, in this Administration of Evacuee
Property (Amendment) Bill, there is
a provision in clause 12(3), which
.says:

“For the purposes of this sec-
tion, a sum shall be deemed to be
payable to the Custodian, not-
withstanding that its recovery is
barred by the Indian Limitation
Act, 1908, or any other law for -
‘the -time being in force relating
to limitation of actions.”

=% In asimilar provision in clause 7 of
(he sister Bill relating to section 21
it is said:
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“For the purposes of this sec-
tion, a sum shall be deemed to be
payable to the Custodian, not-
withstanding that its recovery is
barred by the Indian Limitation
Act, 1908, or any other law for
the time being in force, relating
to Iimitation of actions.”

In both these cases the Limitation
Law is sought to be liquidated. I
will comment upon it subsequently.
Similarly, you will be pleased to see
part (2) of clause 7 of the sister Bill
relating to section 21 which gives the
power, which up to this time was
being exercised by courts, to execu-
tive officers. Again, in clause 12 the
same provision appears as 42(2).

In both these cases, my humble
submission is, the moot point is
whether the law of Limitation should
not L« allowed to have its play. This
is not a question which can be debated
by making a speech here or a speech
there. This is a question of principle.
Such a Bill which involves considera-
tion of such complex questions must
go to a Select Committee. They
must say whether the law of Limita-
tion should be allowed to prevail,
whether the powers of courts should
be usurped etc. So far the civil
courts have been exercising these
powers. Now those powers are sought
to be taken away from civil courts
and given to executive officers. A
Bill of such a complicated nature
should be referred to a Select Com-
mittee and should not be decided in
an hour or two.

Apart from this, there are many
other questions of a very grave
nature. I am referring to clause 5 of
the Administration of Evacuee Pro-
perty (Amendment) Bill. There, as
the hon. Minister has been pleased
to point out, the question of trustces
arises. In those properties of public
interest and those of public charities
or religious or charitable nature—it
does not .refer only to mosques and

temples but other properties just like

Qadiani properties, schools halls and
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other properties left by Pakistanis—
trusts were created. In many of them,
I should say, there were no trustees
at all. For instance, in an old mosque,
an old hall or an old place which has
been used for hundred, Sfifty or
twenty-five years before this, no
trustees were at all there. No ques-
tion of trustees arose. There are
places in Punjab and elsewhere where
there is not a single Muslim in the
whole of the town. We do not want
to desecrate any particular property.
I am one with the hon. Minister and
the Government that such properties—
mosques and other places—are to
be treated with all respect. If our
Muslim friends cannot utilise them,
let thern make over those properties
to trustees newly appointed or, let
there be joint trustees for those pro-
perties so that the whole thing can
be managed in the national interest.

I know that usually in every mos-
que there was a place for a school.
In my own place, there are two mos-
ques with schools. What is the use
of leaving those buildings uvnutilised
and unlooked after? It is not a ques-
tion of Hindus and Muslims atall. It is
a question of utilising the property
for a public or national purpose. I
would like to see that all thosz
places are utilised. Of course, they
should not be desecrated but should
be treated with all respect in the way
in which we respect our religious
institutions. But, at the same time, I

want that these buildings may be uti-"

lised. You may put trustees. I am loath
to think that the Qadiani property
will be managed by somebody in
Lahore. They are not to te utilised
by them and they are to be utilised
here. They ought to be utilised in a
proper manner.

Similarly, in other places, there are
schools connected with mosques and
the schools were being run when
Muslims were here. So, there is no
harm in our friends here using those
buildings for the purpose of schools.
How much property did we lose in
Pakistan? I have been informed that
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Rs. 3 crores worth of property by way
of these trusts were left there includ-
ing Gurdwaras and temples and other
kinds of property. That is another
part of the case and I will come to it
later when I deal with the other Bill,

It is clear to my mind that so far
as the new trustees are concerned, it
is right that the hon. Minister has
taken the power of the civil court for
himself, because under section 92, it
would take a long time and much
expenditure. I think it is better done
by the hon. Minister himself. But I
am anxious that so far as these words
are concerned,—*“in the place of the
evacuee trustees”—the matter has to
be gone into. With these words on the
statute-book, I do not think the law
will be effective. 1 am, therefore,
desirous that the whole matter has to
be gone into by the Select Committee
so that it could be fully thrashed out.

In regard to appeals, so far as the
powers of revision are concerned, it
is good if they are taken away, be-
cause, the work now is not so much
as before and it is unlikely that any
person will take advantage of them,
especially in view of the hon. Minis-
ter’'s assurance that narrow: and
legalistic views are not being taken
now and that the custodians have
been authorised to deal leniently. He
says that as a consequence, a sum of
Rs. 1,64,00,000 has been already
restored. I think more property is
likely to be restored it the cases are
taken up leniently or in a extra con-
siderate manner. But then, so far as I
am o:‘:oncermad1 leniency and extra con-
siderateness in matters like this are
not fair and just. To my mind, justice
is the only thing that ought to be done.
It is entirely wrong if the Govern-
ment, without going into merits make
over their responsibility to others, and
endorse leniency concession and extra
:onsiderateness. I am rathem intrigned
to -hear that because of leniency and
sonsiderateness, they did this and they
did that and they did so because af
representations received by them as
a matter of grace. Putting of such
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pressure is reprehensible. It was done
before and it is being done now, to my
mind this is evil unmarked. But, then,
in the other community also, there are
good number of men who like justice
more than leniency, who would like
fairness to be shown and not leniency
and considerateness in this matter.

Shri Mehr Chand Khanna: Are you
referring to section 16?

Pandit Thakur Das Bhargava: I am
referring to your remarks and the
general way of doing things. 90,000
applications were there, and now, they
have been brought down to 25,000. I
am dealing with those cases in which
Rs. 1,64,00,000 has been given away.

I am submitting that so far as this
provision is concerned, the manner in
which the hon. Minister has dealt with
it, is, to my mind, not fair and just.
I would like Shri Khanna to be sym-
pathetic, but sympathy is quite diffe-
rent from coming and saying to me
that orders are being passed so that
the property may be restored. It gives
the impression that properties are to
be restored without going strictly into
the question. I do not like that idea.
I am honest enough to say that.

Mr. Deputy-Speaker: Have the other
figures also been supplied? What was
the value of the property that was
not restored?

Pandit Thakur Das Bhargava: No
figure has been given. I would rather
like to know how many out of these
90,000 applications have been accepted
and how many have been rejected.
What property was claimed and what
was given? If they had been supplied,
that would have been still better.

Shri Mehr Chand Khanna: The
figure of 30,000 is rather misleading.
As I said in my speech in May, 1955,
if I remember arnight, the number of
cases pending under section 16 was
9,000. That figure has now been
brought to about 4,000. We have dis-
posed of 5,000 cases within the last
year and a half. I was quoting the
May, 1955 figures, and I had also
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stated in my speech that with a view
to examine those cases, I had appoint-
ed three officers of the rank of District
and Sessions Judge who are working
in my Ministry. So, the figure is not
30,000. The total figure was 9,000. 5,000
cases have been disposed of and we
still have about 4,000 cases pending
with us. The period in relation to
these figures is September, 1956. Our
average output is about 5,000 appli-
cations a month.

Pandit Thakur Das Bhargava: So,
I understand that out of the applica-
tions under section 16, only 4,000
remain to be disposed of.

Shri Mehr Chand Khanna: 4,000
remain still to be handled. That was
in September, 1956, about two months
ago.

Mr. Deputy-Speaker: The remaining
figure, out of the 90,000, namely, 25,000
related to the cases that were pend-
ing before the custodians.

Shri Mehr Chand Khanna: They
were judicial cases.

Pandit Thakur Das Bhargava: They
were before the custodians, and then,
after the certificate was given, they
were investigated by the custodians.
I understand that is the position. But
I have not been able to understand
the position of 90,000 and 25,000. How
does my friend say that only 4,000
remain to be disposed of? I have not
understood that.

Mr. Deputy-Speaker: Out of the
90,000, 25,000 remain still to be adjudi-
cated upon by the Custodian-General’s
department. Out of the 9,000 in which
certiticates were issued under section
16,......

Shri Mehr Chand Khanna: Not that.
Under section 16, we received 9,000
applications. We had 90,000 cases in
all. About 25,000 still remain to be
disposed of. In the cases that have
been adjudicated, only 9,000 applica-
tions under section 16 were received.
They were received in our Ministry.
Out of these cases, we have disposed
of about 5,000 cases.
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It might perhaps throw a little more
light if I were to give the House some
more flgures. Out of all these 5,000
cases which I have just stated, in 3,176
cases applications under section 16
have been rejected. Only in 1,799
cases applications have been accepted.

Pandit Thakur Das Bhargava: I
was speaking about the appeals. As
the House knows, the general rule of
jurisprudence is that an appeal is a
question of procedure. An appeal is
not a substantive right. It is only a
conferment by statute. It is a question
of procedure. So, when we speak of
procedure, the general rule is that as
soon as you pass a law relating to
procedure, it begins to apply at once.

Clause 15 of the Bill runs as follows:

“15. The provisions of sub-
section (1) of section 24 of the
principal Act, as substituted by
section 7 of this Act, shall apply
to all appeals instituted after the
commencement of this Act.”

This is in consonance with the legal
principle that the procedure of appeal
shall apply at once. If there is any
justification for changing this rule,
there is all the greater justification for
applying it to all the pending appeals
also. The change is, if the value is
more than Rs. 2,000, the appeal goes
to the Custodian-General; otherwise, it
goes to the Custodian. A second appeal
is also provided here. Nothing will be
lost if it applies to the cases which are
pending.

I want to submit that in clause 4
there is a recommendation which says
that clauses (f), (g) and (h) should
be omitted from section 10(2). My
humble submission is that since so
many cases yet remain to be disposed
of, it will be necessary to have re-
course to these three provisions (f),
(g) and (h) for the purpose of the
enquiry. I appreciate that so far as
the abrogation of other sub-sections
are concerned, the powers may be taken
away, but I am afraid that clauses
(1), (g) and (h) may be necessary for
the purpose of a proper investigation
of the pending cases. So, in my
opinion, the powers contained in these
clauses should not be taken away if
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we want that a proper disposal of
the pending cases should be made.

I have already made my remarks
about clause 16. In regard to clause 12,
which relates to section 48—in the
other Bill, it is clause 21—my submis-
sion is that it: is entirely wrong to
take away the.law of limitation. If
you go to the findamental principles
of the law of limitation, you
will find that the limitation is
there because of human limitations.
In many rulings of the High Courts,
they have said that it is a substantive
right that once the limitation is passed,
the other party against whom the
limitation has run, secures a valuable
right. That should not be interfered
with. Therefore, I think that in a
matter of this kind, where refugees
are concerned, the law of limitation
should be allowed to have its course
as usual. There is absolutely no reason
why you should depart from the fixed
principles of law and justice in a
matter of this nature. It is not right
to take away the provisions of the
Limitation Act in regard to these
matters. In regard to liability, you
know the civil courts are the arbiters
of the rights of the people. They are
the proper instruments for adminis-
tering the rights of the people. If you
allow the Collector of revenue to act
as Judge in a case where a person is
liable, you are doing a thing which is
unknown to the law of the land; no
authority should be a Judge in his
own case. We are departing from these
basic principles of justice while deal-
ing with these cases. I do not see any
justification for it. We are violating
the Constitution and making laws
which are contrary to the principle
of equality before law under Article

. 14 of the Constitution. I thought the

hon. Minister would justity this
change, but I am sorry I have heard
nothing. This can only be determined
if we take this to the Select Com-
mittee and not otherwise. Sitting
here, we will not be able to do justice
to all the provisions in this Bill.

My humble submission is, apart
from these rules, in every case of this
kind, in which even prima facie there
is no need of its being taken to a
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Select Committee, the rule is that the
Bill goes to a Select Committee. I do
not see why a departure is being made
now in regard to matters which
relate to the right of very poor people,
the refugees. I would request the hon.
Minister kindly to agree to take these
two Bills to the Select Committee. In
my proposal, I have just mentioned
the names of both .the Ministers to
become members of the Select Com-
mittee and to guide the committee.
There he can mention all the reasons
which justify these provisions. I can
assure him that Select Committees of
this House will be very helpful. I
have got so much experience of them.
They will co-operate with the hon.
Minister. Let him not think that in
the Select Committee he will not be
allowed to have his own way. The
members will co-operate with him,
provided he convinces them of the
validity of his arguments.

I find that there is very bad prac-
tice growing in this House, namely,
even if a cornma in the Bill is changed,
the Ministers think that a wrong thing
has been done. What is the use if
reasonable suggestions of hon. Mem-
bers of the House are not considered?
The Bill may be passed without a
comma being changed; it does not
affect the Members of the House, but
it affects those who are dearest to the
hon. Minister, those of whom he is
the guardian. Why should he not
agree to the Bill being sent to the
Select Committee? Nothing will be
lost. After all, I have said that the
report shall be made available by the
1st of December. I do not want it to
be postponed. There need not be the
fear that the Bill may not come up
again this session or the next session.
We must have a fair, good and just
law, by which we may be able to see
that justice is done to all the parties
concerned.

Apart from these clauses, there are
other provisions also in these two
Bills which require deep consideration
" by us. You have been pleased to ask
me not to touch the provisions of the
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other Bill, unless they are common
with this Bill. But I may submit that
when we come to that Bill, we will
find that there are many provisions
in that Bill also which require a
thorough .thrashing of the matter in
the Select Committee. It will not be
just to pass that Bill or even this Bill
without sending them to a Select
Committee. These are two like Bills
and the same Select Committee can
consider both the Bills.

Mr. Deputy-Speaker: What will be
the reaction 6f the hon. Minister
to the appeal that has been made by
Pandit Thakur Das Bhargava in res-
pect of the motion that he is making
so far as reference to the Select Com-
mittee. is concerned? That position
may be made clear. Otherwise, there
will be certain difficulties so far as
the amendments are concerned. Is
the hon. Minister inclined to accept
it?

Shri Mehr Chand Khanna: I am not
inclined.

Mr. Deputy-Speaker: What would
be the position with regard to the
other members whose names appear in
the motion? Has their consent been
obtained? N

Pandit Thakur Das Bhargava: I will
score out the names of those who are

not agreeable to serve on the com-
mittee.

Mr. Deputy-Speaker: The hon.
Minister is not willing. I presume the

.consent of the other members has been

obtained.

Pandit Thakur Das Bhargava: The
names of the Ministers can be scored
out, if they are not willing. Other-
wise, it means that no Select Com-
mittee can be formed at the instance
of the House, if the Minister does not
want it. I do not think this is the
position. Ordinarily, if requests are
made to the hon. Minister, it is
unusual for the Minister to be disin-
clined to accept a certain proposition,
because, after all, it is for the benefit
of those who are affected by the Bill.
The Minister is their best custodian.
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It the Minister is not inclined to
agree to my motion, I would beg of
you to consider one aspect. As you
know, yesterday and day before yes-
terday were holidays. 1 have sent
about 15 amendments to the other
Bill—The Displaced Persons (Com-
pensation and Rehabilitation) Amend-
ment Bill—and about 10 amendments
to this Blil at about 11 a.m. today. I
am afraid they might be objected to.
This is a measure of very great im-
portance and my apology for not
giving the amendments earlier is that
yesterday and the day before were
holidays. H the Bill is not going to
be referred to a Select Committee, I
would request you kindly to waive the
rule about notice and time-limit to
give amendments. Otherwise, these
Bills will be passed undiscussed and
in a manner which is against the
intention of the Members, not amend-
ed by amendments suggested by hon.
Members. I could have given these
amendments earlier, but the difficulty,
as you know, is this. TUsually it hap-
pens that the amendments and the
Bills are thoroughly studied only
when they come up. It is very diffi-
cult to study Bills in advance and
remember them. I went through all
the speeches of the hon. Members
which were delivered in 1954 on these
two Bills; and, it took hours and hours
to go through them and draft my
amendments. Then the amendments
also cannot be made. I would there-
fore request you to kindly consider
this aspect of the question also.

15 HRs.

Mr. Députy-Speaker: I quite appre-
ciate the difficulties that the hon.
Member was suffering under, in not
giving the amendments in time, but
he is aware, and I am sure, more
than anybody else, that normally we
waive the notice if amendments are
acceptable to. the Government. Nor-
mally that is the course. He knows
it quite well. That is the difficulty
before me, which I have to consider.
Anyhow, I will give my best consi-
deration to that. Meanwhile, I am
placing his amendment before the
House.
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© The amendment that the Bill be
referred to a Select Committee, con-
sisting of names have already been
read and should I presume that others
have given their consent, though the
Ministers have not?

Pandit Thakar Das Bhargava: The
rule is that sometimes express con-
sent is not taken, but it is presumed.
If any person is not copsenting, then
only the question will arise. ’

Mr. Deputy-Speaker: The general
rule is that consent should be first
obtained. There is nothing like that.
I do not think that the consent should
be presumed. The rule is clear that
the consent should first be obtained.
Unless some member included in the
list has objection to it, I take it for
granted that he has consented. Lala
Achint Ram, Shri C. P. Gidwani, Shri
Chatterjee are there. I think I should
omit the Minister who comes next....

Shri Mehr Chand Khanna: Shri
Chatterjee is not in the House.

Pandit Thakur Das Bhargava: If he
does not consent, the Select Committee
will do its work without the Minis-
ters but such an attitude will be most
unreasonble and I do not think hon.
Ministers will not co-operate in this
manner.

Mr. Depunty-Speaker: If they do not
take objection......

Pandit Thakar Das Bhargava: Con-
sent is never taken. According to the
wishes of the House, they are to be
asked. They will certainly agree if

. we request them to come and help us

in the Committee.

Mr. Deputy-Speaker: I do not know
what the position would be. It would
be a different thing. So far as their
inclusion is concerned, unless a
member has agreed, how can I include
him in the list?

Pandit Thakur Das Bhargava: He
does not say that he will not act as
a Member. As a Minister he is dis-
inclined to accept the motion. He has
not taken up that position that as a
Member, he will not agree.
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Mr. Deputy-Speaker: 1 presume he
has no objection to his being included
in the list.

Shri Mehr Chand Khanna: It is not
a live issue.

Mr. Deputy-Speaker:
moved:

Amendment

“That the Bill be referred to a
Select Committee consisting of
Lala Achint Ram, Shri C. P.
Gidwani, Shri N. C. Chatterjee,
Shri Mehr Chand Khanna, Shri-
mati Renu Chakravartty, Shri
U.M. Trivedi, Babu Ram narayan
Singh, Shri D. C. Sharma, Sardar
Igbal Singh, Shri Basanta Kumar
Das, Dr. Ram Subhag Singh, Shri
M. L. Agrawal, Shri Hem Raj,
Sardar T. S. Akarpuri, Shri B. P.
Jhunjhunwala, Shri Ranjit Singh,
Shri N. C. Kasliwal, Shri Krishna-
charya Joshi, Shri J. K. Bhonsle,
Shri Bahadur Singh, and the
mover with instructions to repert
by the 1st December, 1956.”

Shri Barman (North Bengal—Re-
served—Sch. Castes): I wish to speak
a few words on this Select Committee
motion.. This Bill seeks to amend an
Act about which only members who
were very closely concerned are
aware of the particular provisions of
the Act and the application of those
provisions in the actual fleld.

I presume that all other members
in this. House had very little time or
interest in studying the provisions of
the original Act and also study the
actual operation in the field. That
being the case, it is very difficult for
us to come here and give our consi-
dered opinion about certain matters
upon which Pandit Thakur Das
Bhargava has just spoken. As a
general rule, the Limitation Act is a
substantive law and is a salutary law
according to the general jurisprud-
ence. In the same way the Civil
Court is the proper administering
authority of any law. There may be
«circumstances in particular cases, as
has been sought to be made in the
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provisions of this Bill that the two
salutary principles of jurisdiction
should be abrogated in a case where
an Act like this is considered to Dbe
necessary. On the floor of this House,
now, it is very difficult for other hon.
Members who have not taken an
active interest in the matter to judge
either way. Of course, it has got to
be taken that the Government have
brought this Bill after deliberate
consideration but still when a senior
member like Pandit Thakur Das
Bhargava says that the provisions of
this Bill may by minutely considered
in a Select Committee, I find it very
difficult to judge why the hon. Minis-
ter is making this objection. He has
moved an amendment that the Bill
be referred to a Select Committee
with instructions to report by the the
1st December 1956. 1 hope, that consi-
dering the difficulties of others, the
hon. Minister will consent to the
Select Committee motion and get it
thoroughly discussed with the Select
Committee Members, who are direct-
ly interested in the provisions of
this Bill. I think that we should not
object to the Select Committee motion
because by supporting him, the mem-
bers would be benefited by whatever
opinion he may feel called upon to
express.

Shri Mohinddin (Hyderabad City):
Mr. Deputy-Speaker, the hon. Minis-
ter has given in his introductory re-
marks the important events that took
place since 1952 regarding the amend-
ments that were made by the Gov-
ernment in the Evacuee Property Act.
He has also mentioned that the Pakis-
tan Government is not co-operating
nor taking any action regarding the
relaxation or abolition of their
Evacuee Property Act. I fully agree
with him that this action of the Pakis-
tan Government is in-comprehensible
and reprehensible. I hope they will
also take action very soon and abolish
the Act.

The hon. Minister has mentioned
that since the 1954 amendment was
passed, he had issued general policy
instructions that the cases should be
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dealt with in a spirit of broad out-
look and with greater sympathy. He
has also given some figures regarding
applications received under section 16
of the Act. He said that he had
received 9000 applications out of
which 3170 were rejected and 1100
were accepted, in which properties of
the value of Rs. 164 lakhs were
restored. 1 was surprised to hear my
hon. friend Pandit Thakur Das
Bhargava say that the policy adopted
by the hon. Minister that the cases
should be dealt with in a spirit of
broad outlook and a sympathetic
manner, is not correct and he insisted
that the law should be administered
fairly and justly. I may remind the
hon. Member who said that the cases
should not be dealt with leniently and
with a broad outlook, that in this
House the Prime Minister had said
that this Evacuee Property Act is law-
less law. He had repeated that on so
many occasions. We should remember
that, unfortunately, this Act had come
mto force under unusual circum-
stances, and those unusual circum-
stances had compelled the Govern-
ment to take some action. The Prime
Minister, and, I am sure, the hon.
Minister in charge have full sympathy
with those who are alleged to have
committed an offence against this
Act on some technical grounds and
whose property has been taken a\;:ivl
from them. I am sure that they wi
see that this blot on the statute-book
of India will be removed as early
as possible. I am sure that with this
amendment that has been brought
before the House by the hon. Minis-
ter, the remaining cases will be dis-
posed of as early as possible, so that
we may completely forget what had
happened and in what manner this
unlawful Act was placed on the
statute-book of India. 1 may remind
the hon. Member Pandit Thakur Das
Bhargava that if 1100 and odd cases
under section 168 were accepted by the
Government......... .

Shri Mehr Chand XKhanna: The cor-
rect figures are 1199 as against 3176.

Shri Mohinddin: ....and properties
restored, to whom has the property
been restored?
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Shri Mehr Chand Khanna: To the
original owner.

Shri Mohiuddin: In India: not in
Pakistan.

Pandit Thaknr Das Bhargava: I
want that in every case, the property
should be restored, if it is just to
restore it. Not that I regret that all
these properties have been restored. I
do not want leniency or unfairness to
be shown to anybody.

Shri Mohiuddin: Pandit Thakur Dax
Bhargava wants that this law should
. be administered strictly. It simply
means that it should be administered
by the word of the law and not in
the actual spirit of it. As regards the
actual words, as I said befgre, this
law was enacted in unusual times, at
times which were beyond the control
of ordinary precepts of law, and as
the Prime Minister mentioned, it has
peen an unlawful law unfortunately
enforced for such a long time. What
1 wanted to remind him was that this
property has been restored to Indians
on just grounds. It is not restored to
Pakistanis: that must be remembered.

Unfortunately, it happened that
when the hon. Minister announced
that Rs. 164 lakhs worth of property
was restored, the immediate reaction
in the mind of certain Members was
that this property worth Rs. 164 lakhs
has been restored to the owners with
the result that refugees have been de-
prived to the extent of Rs. 164 lakhs,
otherwise it would have gone to the
refugees, although the problemm of
rehabilitation of refugees is indepen-
dent. In India at least, it is indepen-
dent of evacuee property. Whatever
the value of evacuee property may be,
Government, I am sure, will provide
fully for the rehabilitation of the
refugees that have unfortunately come
into this country. That idea which
wrongly arises in the mind of the
people creates the impression that
restoration of property to the rightful
owner deprives someone else of a
right which they had in some way in
that property. I am sure that the
hon. Minister will disabuse those
impressions so that there is
no such misunderstanding in future.
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[Shri Mohiuddin]

Pandit Thakur Das Bhargava had
said something about the appointment
of trustees by the Government for
wakf property or for trust property
which has been left in India by those
who have migrated to Pakistan. I
welcome this provision and I am sure
the House will welcome this provision
so that wakf property may remain as
wakf property, should be in charge of
right & proper persons and it should be
put to proper use. Pandit Thakur Das
Bhargava mentioned that the build-
ings that were used as schools and

madarsas, should be utilised. I have ’

no objection to that. Certainly not.
I hope that they will be utilised and
the wakf property will be maintained
and utilised for the best interests of
the people as a whole according to
the conditions of Trust.

With these remarks, I support the
Bill.

Shri Mulchand Dube (Farrukhabad
Distt.—North): Mr. Deputy-Speaker,
I have got to make only a few re-
marks in regard to this Bill. The
first is -about the amendment that is
proposed to section 24. Under the
law, as it stands, at present cases
decided by the Assistant or Deputy
Custodians, whatever the value, were
appealable to the Custodian. The
amendment that is sought to be made
will restrict the right of appeal to
the Custodian only in respect of
amounts or properties of a value not
exceeding Rs. 2,000. The result will
be that all appeals involving amounts
or property of the value exceeding
Rs. 2,000 will have to go to the
Custodian General. I submit that
because of this, great hardship would
be caused to persons living in places
far away from Delhi and the appel-
lants will have to incur expenses,
which, I think, are not justifiable. I
hope the hon. Minister will look into
this question, and that if he does not
want the law to stand as it is at
present, he will at least make some

arrangement for the hearing of the’

appeals in the States to which they
relate..

There seems also to be a provision
by which the application of section
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5 of the Limitation Act is sought to
be abrogated. In regard to this, too,
my submission would be that rule 81
of the rules made under the evacuee
property legislation which makes
sections 4, 5 and 12 applicable will
continue to be applicable and will
be abplied by the court before which
the appeals are pending.

The second point that 1 wish to
raise is that this law is after all a
law relating to the administration of
evacuee property, that is the property
vests with the evacuee, and there-
fore the Limitation Act, when it is
sought to be abrogated, should not
be abrogated in respect of the period
before which the property was dec-
lared to be evacuee property or noti-
fied to be evacuee property. Suppos-
ing the evacuee himself had lost the
right to enforce payment of an arrear
or a due before the property was
declared evacuee property,’ there is
no point in reviving that right in the
Custodian or the Deputy-Custodian or
whoever it may be. That is a diffi-
culty which I wish to point out, and
I hope the hon. Minister will consider
this also.

The third point is about the
appointment of trustees. The ~ ap-
pointment of Trustees generally
rests in the Distriet Judge, and I
think the trusts generally involve
complicated questions of law in re-
gard to the conditions imposed by
the author of the trust upon the
trustees. There are sometimes con-
ditions which cannot be ordinarily
decided upon by the executive. Al-
though the procedure that is sought
to be introduced may be simpler, it
may, after all, not be the correct
procedure, and I would respectfully
submit to the hon. Minister to look
into this matter and see that the
District Judge or other authority who
up till now appoints trustees appoints
them hereafter also.

Shri Gidwani (Thana): I have no
desire to go into the history of this
evacuee legislation. I agree with my
friend Shri Mohiuddin that it is a
lawless law, but on account of extra-
ordinary circumstances it was passed
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in this House, owing to circumstances
over which we had no control. But
I may tell him that it is directly con-
nected with compensatiodf and reha-
bilitation of displaced persons. I
may inform him that when we de-
manded compensation for our pro-
perties left in Pakistan, at the very
start we said the Government could
impose a liberty tax on India, the
Government may have a lottery, may
resort to other sources or other
levies, but they must pay us com-
pensation. We never demanded that
the evacuee law should be introduced
or that the property left by Muslims
should be given to us. In the begin-
ning Government would not agree to
any proposal of that nature. Ulti-
mately, when this compensation Act
was passed, they said the evacuee
property left by Muslims in India
will form the main part of the com-
pensation pool. I may inform him
and other Members that today accord#
.ing to the Government plan, Rs. 185
crores form the compensation pool,
out of which Rs. 100 crores is the
value of property left by Muslims in
India. So, the compensation amount
that we are going to receive from
the Government consists mainly of
evacuee property in India. If Gov-
ernment today were to declare that
irrespective of the value of the
evacuee property they are going to
give us compensation, I am sure most

of us would not feel agitated or feel -

concerned about this particular rule
or particular law or particular section
as Pandit Thakur Das Bhargava is;
we are concerned because every
section has its bearing on the com-
pensation amount that we are going
to receive. It has been roughly cal-
culated that the value of the property
left by Muslims in India is about
Rs. 100 crores. Now, if the property
goes on dwindling, naturally we feel
concerned. One may like it or not,
but that is the bare fact which must
not be ignored while dealing with
both these Bills that are pending
before us.

I agree with my friend Shri
Mohijuddin or any other Member that
no «rightful owner should be deprived
of his property in India. He is
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after all an Indian national. I
through any mistake he was declared
an evacuee, that should be rectified.
But I have been constantly all these
years in touch with this whole affair
and I know there are bogus persons
also, people whe have no right to the
property have claimed the property.
The very fact that the Minister told
you that out of about 3,000 cases of
restoration, 1,000 have been sanction-
ed and the others rejected, shows
that even with the present policy of
not being legalistic, being liberal,
broadminded and lenient, the Gov-
ernment have themselves found out
that there are people who are not
rightful claimants. Therefore, where
you do not consider the legal aspect
of the matter, it is likely there may
be some cases also which may not be
those of rightful owners. This is our
anxiety, and that is why we are
concerned. Therefore, when you say
that we should deal with this matter
in a broadminded way or in a lenient
manner, the impression that has been
created on our minds is that mostly
on account of certain pressure, cer-
tain préperties may be released not
to the rightful owners. It may be
right or wrong, but when you depart
from the law, the accepted principle
of legal jurisprudence or of pro-
cedure as defined by law, there are
many loopholes. These things I can-
not prove, but I know how pressures
are brought to bear, how things are
done. That is our .fear. Poor people
may not get that advantage, bigger
people who may not be the rightful
owners may get the advantage. That
is our fear. That is why Pandit
Thakur Das Bhargava demanded that
the Bill might be sent to the Select
Committee, so that all these loopholes
might be plugged.

Shri Mehr Chand Khanna in his
statement said that some unauthori-
sed occupants also have been allot-

. ted the property they were occupy-

ing and they will not be ejected now.
You can understand who those un-
authorised persons were. They were
certainly not the rightful owners.
They are unauthorised occupants
and their unauthorised occupation is



1073 Aadministration of

[Shri Gidwani]

also legalised, they will not be de-
barred—whether they are Muslims
or Hindus is not the question.
Suppose I lost ‘my property and I am
going to get that property. Today I
find that property is being given to
a person who has no title to it. That
is why some of these provisions do
require some change, at least some
consideration, and that is why Pandit
Thakur Das Bhargava dealt elabora-
tely with every clause in the Bill
and wanted that some opportunity
should be given so that we may sit
together.

We are all unanimous that . this
unhappy chapter should end, that
this evacuee law should go, that all
these pending cases should be dis-
posed of as early as possible, that
this whole paraphernalia of this
evacuee property administration, the
staff which is being maintained, all
this should go, and the whole thing
should be cleared up as early as
possible. But before we do so we
should see that no person who is not
the legal owner gets undue advantage
of it. To that extent, the Displaced
Persons’ Pool will be aftected. That
is the whole point.

Then, 1 come to the other aspect of
the question. So many cases have
been pending. I , had Trmised this
matter before also in the Lok Sabha
and put a certain number of ques-
tions. I was told that efforts are
being made to dispose of those cases.
I do not know how many cases are
still pending. Now, many cases are
going to the Custodian General. From
what little I know of that Department
or from whatever I have heard of the
working of that Department, I feel
that unless younger people, people
with energy and who can do some
work are emtrusted with the task,
there will be more of delay in .the
disposal and it will not be as quick
as it is anticipated.

I would again appeal to Shri Mehr
Chand Khanna that there is nothing
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lost if a Select Committee is appoint-
ed. Even Shri Mohiuddin can be put
on that committee so that we can sit
together and do something which will
be acceptable to all and see that/
nothing is done which jeopardises the
legitimate interests of displaced per-
sons and no rightful claimant is de-
barred or deprived of his rights.
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nationals. While we want that the
displaced persons from the West and
the East Pakistan should be rehabili-
tated properly—it is the bounden
duty of the Government to see that
the work of rehabilitation does not
suffer in any way-—we must also see
that no injustice is done to Indian
nationals whatever communities they
may belong to.

In this Bill, the Government is
seeking to simplify the procedure to
settle certain matters. I have no
objection to that. We must be sure
that the power which the Govern-
ment of India now wants to take
from the States or from the Custodian
should be properly utilised. We are
not so much concerned as to whether
the power is given to the State or to
the centre to appoint certain au-
thority. What we are concerned
about is the manner in which the
work has to be done. Till now, the
administration of the evacuee pro-
perty law has not been carried on in
a way which could be considered
satisfactory. There were many com-
plaints and a lot of delay with regard
to the settlement of disputes. So,
when this amendment has: been
brought here by which the Govern-
ment of India wants to take power in
its own hands, we would like to see
that matters are expedited and noth-
ing is done which would be deroga-
tory to our national prestige.

Pandit C. N. Malviya (Raisen):
Mr. Deputy-Speaker, I support the
amendment moved by Pandit Thakur
Das Bhargava because it will give
time to consider this important
matter. The time is not so long as
the hon. Minister should have any
reasonable grounds to refuse and so
I hope he will agree to this amend-
ment. When we are dealing with
such a problem and want to expedite
the matters, we should not make
haste. When we lay down a pro-
cedure by which we want to ex-
pedite matters, cool consideration is
required.

Lala Achint Ram has said certain
things. Personally, I may agree with
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him. But, if we have in view the
reactions that may be created by
turning the mosques into temples
and vice versa, it is not advisable to
accept his idea. Whatever Pakistan
may do, we must preserve in India
the religious institutions as they are.
It does not matter if a mosque
happens to be in a place where there
are no persons to utilise it. There
are other ways in which we can
maintain the sanctity of the religious
places and at the same time utilise
them. We should find out the ways
and means by which we can utilise
such places with the goodwill and co-
operation of the community to which
they belongd® So, I do not share
that view expressed by my hon.
friend. I will not advise even the
Pakistan Government to turn the
temples into mosgues because it will
react on -them also. Let wus not

‘forget the many forces which are

now very active to create disruption,
in Pakistan and in India particularly.
Let us not forget the recent agita-
tions.

Lala Achint Ram: The suggestion
relates only to West Pakistan.

Pandit C. N. Malviya: All right.
But the main proposal is this.

Pandit Thakar Das Bhargava: May
I just rise on a point of order? This
question of conversion of mosques
into temples-does not arise under the
provisions of the Bill. We are talk-
ing irrelevant ‘things. The only
question was about the appointment
of trustees Can it be said that the
hon. Minister or the Government is
suggesting that that a mosque should
be turned into a temple?

Shri Mehr Chand Khanna: Do not
put those words into my mouth; I
have never said any such thing.

Pandit Thakur Das Bhargava: I am
also saying that he has not said that.
This discussion is irrelevant.

Mr. Deputy-Speaker: Nobody has
said that. I understand that there
was a suggestion made in that con-
nection by Lala Achint Ram that,
when trustees are being appointed,
they may see that these places alse
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[Mr.. Deputy-Speaker]

are put to some use by the public.
It may be this, that or the other.
That is a different thing. He was of
the view that these places should not
le unused; some use should be made
of them. This was the suggestion
and the others are referring to it

Pandit C. N. Malviya: I pointedly
refer to this question because I
strongly feel that this sort of sug-
gestion should not be made.

Mr. Deputy-Speaker: He is not say-
ing that temples must be converted
into mosques or mosques  into
temples. His only suggestion was
that they must be put to some use.

Pandit C. N. Malviya: If so, I
stand corrected. I thought that this
suggestion was somehow or the other
made and so I want to refute this
suggestion. Let it be used for some
good purpose. But, let us not think
of changing or converting them. It
is a very dangerous proposal because
the conditions are very bad. People
have not come to the stage when
they would not mind that; let us not
involve ourselves in such things.

Again 1 support the amendment
moved by my friend Pandit Thakur
Das Bhargava. Let us consider this
question coolly. Nothing will be lost
by spending another four days more
to consider this question. I support
the amendment and support the
principle of the Bill also.

Shri Kazmi (Sultanpur Distt.—North
cum Faizabad Distt.—South-
West): Mr. Deputy-Speaker, Sir, so
far as the amendment is concerned,
there is one thing which I want to
bring to the notice of the House.
‘Whenever motions for reference to
the Select Committee are made, it is
presumed that the hon. Member in
charge of the Bill would be a member
of the Select Committee. If it is made
a condition precedent that the consent
of the Members should be taken......

Mr. Deputy-Speaker: If the hon.
Member will excuse me, I want to
point out one thing. We had only
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two hours for this BRill. That would
expire by about four o'clock. But I
allowed this discussion to go on under
the impression that perhaps the House
might like to continue this discus-
sion, because already we had saved
one hour from the previous Bill. If
the House is really of that view and
wants to continue this discussion I can
go on with this, otherwise I shall
have to put a stop to this discussion.

Pandit Thakur Das Bbargava: If
this amendment is lost, then the
remaining amendments will also have °
to be moved and discussed. I would
therefore request you, Sir, to extend
the time at least up to five o’clock

Mr. Deputy-Speaker: If that is the
sense of the House, 1 have no objec-
tion.

Shri Kazmi: I was submitting that
the convention up till now has been,
we have always presumed that if the
House agrees to the reference of a Bill
to the Select Committee the hon.
Member in charge of the Bill would
agree to it. Otherwise, if we make it
a condition precedent, it would mean
that, if the Government is not pre-
pared to accept the motion the Mem-
ber concerned will never be able to
move his motion in the House seeking
to refer the Bill to a Select Committee.

So far as reference of the Bill to a
Select Committee is concerned, it is
a myatter which, 1 think, I would not
oppose. But, so far as some of the
principles on which reference to the
Select Committee is sought are con-
cerned, I am sorry that I am unable
to accept those principles.

It has been said again and again,
and very definitely, that this was an
unusual law, ih our Constitution we
have got Fundamental Rights and this
law was an exception to those Funda-
mental Rights. Further, it has been
said that there is an attempt on the
part of the Government, and every
other person who is interested in the
welfare of the community, that this
law should be brought to an end as
early as possible. So it is not likely
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to be a complete law which can really
be judged from the standards of any
good law. But.it has got only to be
a law of emergency and, as such, I
feel that we cannot leave much for
the decision of the courts. You know,
when this Act was enacted, the courts
themselves were created by the
department and appeals were to the
department. Parties who were affect-
ed, whether they be refugees or non-
refugees, have been complaining
against this Act. It is not only the

refugees, whose pool is being affected, )

who are complaining against it. Per-

sons who think that their properties °

have been taken away are also com-
plaining against this.

So my submission is, after all, this
is a temporary law and these princi-
ples, on the basis of which it is
sought that the matter should be
referred to a Select Committee, will
remain there and ought to remain
there even after a reference to a Select
Committee is made.

So far as the Limitation Act is con-
cerned, I perfectly agree that it is a
matter of vast importance and that
we should not touch the Limitation
Act. But, at the same time, looking
at the emergent nature of the Act
and the action that has to be taken,
I feel that we will have to interfere
with the provisions of the Limitation
Act. How are the provisions of the
Limitation Act going to be affected?
They are going - to affect both the
parties, a person who applies for res-
tordtion of property and a person
who is asked to-pay rent for proper-
ties that he has been occupying with
the consent of the proper authorities.
He may be a displaced person or he
may be a person who is a resident of
this place. So far as the law of Limi-
tation is concerned, I feel that it is
going to affect both ways. But, if we
are not going to relax the conditions
of the law of Limitation, I think we
will not be able to do real justice to
either of the parties.

Then, so far as the question of
Trusts is concerned, 1 might give an
example. The Government have taken
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over the power of appointing trustees.
Of course, the persons concerned
would feel that the Government
would be appointing trustees who may
not be the real representatives of the
community. Just as my friend Lala
Achint Ram suggested, let them be
the panchayats. Unfortunately, we
are not so broad-minded as Lala
Achint Ram. We wish every one of
us would be of that view and then,
probably, most of the problems of
India and Pakistan would be solved
Still I feel that the time has not yet
come and we have yet to look to the
properties—mosques, temples, guru-
dwaras and properties belonging to
them—and, as pointed out by Pandit
Thakur Das Bhargava, if we are going
to leave the matter to the courts,
cases under section 92, then they
would finish after ten or twenty years
and finish at a time when the proper-
ties would have been finished.

Therefore, I think every - person
who has got to take something from
the Government will have to leave it
to the discretion of the Government.
I may say that the Government has
not been sufficiently lenient to me and
the other party may say that it has
not been lenient to him. But, whether
leniency is shown this way or that,
whether limitation is exercised in
favour of one party or the other, the
emergency and the nature of the ques-
tion is such that we cannot but leave
it to the discretion of the Govern-
ment who, we trust, will do to-the
utmost of their capacity and to:the
satisfaction of all concerned.

Therefore, what I submit is, even
after this matter is referred to a Select
Committee, probably these principles
will remain as they are. There may be
some satisfaction of having discussed .
the matter with the hon. Minister and
other Members, and also of having
had an exchange of views. That can
very easily be carried on without a
formal Select Committee. So I again
say that the principles will have to
remain intact and, so far as the mat-
ter of referring it to a Select Com-
mittee is concerned, if it is really the
desire of my friends we can have no
objection to that.
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{Shri Kazmi}

With these words, Mr. Deputy- .

Speaker, 1 support the motion moved
by the Government and not the
amendment for reference to a Select
Committee.
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Shri D. C. Sharma (Hoshiarpur):
Whenever any Bill comes up before
this House dealing with the problem
of refugees or evacuees, 1 view it with
the utmost scepticism. My scepticism
is not due to the fact that I do not
believe in the noble intentions of our
Government or in the noble purpose
of the Ministry of Rehabilitation; but,
1 believe that we have been making
all these laws with regard to refugees
and evacuees in great haste without
taking into account all the facts of
the case, without having any thought
for yesterday or for tomorrow. Haste
and lack of forethought have been the
characteristics of the laws framed for
the good of these persons.

Look at the Administration of Eva-
cuee Property Act It was passed
over 8 years ago; certain provisions
were repealed in 1953; it was amend-
ed in 1954 and again amended in
1955. It means that we do not know
our mind. We do not know what the
problem is, and even if we know it,
we do not know how to face it. The
fact of the matter is that we have
been administering the refugee rehabi-
litation and all those allied things in
a spirit which is not conducive to the
good name of our administration.
‘What are we going to get out of this?
I ask this gquestion myself because I
am as much responsible for that as
anybody else. We are going to have
a large number of administrators and
we are going to call them by various
names. All those names are there.
We have got these names in all our
Ministries and we have come across
them here also. There are going to
be a Custodian-General, Custodians,
Additional Custodians, Deputy Custo-
dians, Assistant Custodians and so on.

Shri m' Raman: They were
there.
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Shri D. C. Sharma: They were

there, but they have no right to be
there.

Shrl Mehr Chand Khanna: I wish I
could get rid of some of them.

Shri D. C. Sharma: If I were you,
perhaps I would have done it. We are
doing one simple thing; we are multi-
plying the number of officers.

Shri K. K. Basu (Diamond Har-

bour): We have to rehabilitate them
also.

Shri D. C. Sharma: .... and we are
trying to defeat the very purpose for
which the Ministry over which my
hon. friend, Shri Khanna, presides so
ably, is constituted. I do not think
anybody need go very far to know
how this administrative parapherna-
lia is working. He has only to go to
one of the parts in Delhi or any other
place and he will know how it is
working. My friends over here say
that we should not do any injustice
to the Muslims. 1 agree with them,
because a Muslim is as much a part
of our country as anybody else. But,
I also say that while you are think-
ing of mot doing injustice to any
Muslim, which is a very good thing,
you should also think of doing justice
to the refugees who claim compensa-
tion. Why are all these laws being
amended? They are being amended
only to see that the date of payment
of compensation may be put off as
long as possiblee We evolve one
procedure one day, another procedure
the other day and a third procedure
some other day. Of course, it is said
that we are going to simplity the
procedure so that the compensation
problem is solved very easily. I would
like to see how this compensation
problem is going to be solved very
expeditiously. I do not think that
would be possible because we are
living in a frame of mind when we
do not know what we should do on
the one hand to satisfy the claims of
the refugees and on the other hand,
to ayoid injustice to those persons for
whom this Amendment Bill is intend-
ed. Therefore, I would say that this
talk of simplification of procedure is
all very well on paper.
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Shri K. K. Basu: Too tall.

Shri D. C. Sharma: But, I can
assure you that in actual practice,
this is not going to work in that way.
Cases are pending and they will con-
tinue to be pending. Even when we
bring all this machinery into being, I
do not think that there will be any
judicial haste on the part of these

‘'persons. 1 would say that it is neces-

sary that these things should be done
after due deliberation, after calm
consideration and after mature
thought. That is what is not done.
Therefore, the whole trouble arises.

My hon. friend Pandit Thakur Das
Bhargava has put forward a very
simple proposal and that has been put
forward only for this reason that we
should be able to plug whatever holes
there are in our law and that the
whole thing may be done in a very
efficient manner. Even this simple
proposition is not being assented to. I
do not know why. Therefore, I would
say that it is very necessary that when
we deal with the refugees, we should
not hurt one side or the other, intend-
ing evacuee or other evacuees. It 1s
necessary that we should support the
amendment of Pandit Thakur Das
Bhargava.

A question has been raised about
the properties of religious and chari-
table nature. Of course, -there are
some friends of mine who say that it
does not make any difference whether
you turn a mosque into a temple or a
temple into a mosque. I say this is
a very dangerous proposition for any-
body to enunciate on the floor of this
House. More harm will come to us
on account of saying a thing like
that than good. I know all persons
are not persons of such catholic sym-
pathies as some of us are. I would
say that a mosque should remain as a
mosque and a temple should remain
as a temple. We should look after
the mosques and they will look after
our temples in Pakistan. We are
bound to look after the mosques.

Shri Nand Lal Sharma: Nobedy will
look after your temples.
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Shri D. C. Sharma: If you look
after the mosques properly, I am sure
they will look after our temples pro-
perly.

Shri Nand Lal Sharma (Sikar):
Chey will not.

Shri D. C. Sharma: If they do not
{ think they will have to explain their
conduct here or elsewhere. If we do
not, I think I will have to explain my
conduct not only here, but all over
fndia. ‘Therefore, I would say that
this talk about turning mosques into
temples and temples into mosques will
come to the same thing. We are very
humble persons with no pretensions to
saintliness or anything else. They
ghould remain as they are. I would
agree with Shri Kazmi that if any
trustees are to be appointed for reli-
gious and charitable organisations,
power must be given to those who are
really competent to administer them,
who are real representatives of the
people and we should not give power
to those persons who are not repre-
sentatives of the people.

Shri Nand Lal Sharma: Don’t give
it to Shri V. G. Deshpande.

Shri D. C. Sharma: For me there is
no difference between myself and
Shri V. G. Deshpande. The difficulty
is this:—you try to emphasise the
difference; I do not know where it
ties. Shri V. G. Deshpande is as good
a citizen of India as I am, or as youw.
I do not know where the difference
lies. 1f you are keen on emphasising
differences, I can’t help it. I would
only pray to God that you should
have the same feelings as I have.

I would make an appeal to my hon.
friend Shri Mehr Chand Khanna. I
know about a Minister in this House.
I said to him, “whenever you come
with any proposal, there is a great
deal of opposition.” He said, “Don't
bother; there is one gentleman on my
side; so long as he is on my side, I can
get anything through.” I would say
that this is, a good attitude. But, a
better attitude is this, that Shri Mehr
Chand Khanna should be able to
carry us along with him. He should
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be able to bank wupon our whole-
hearted co-operation. We have
always tried to do so and even in this
matter he should carry us along with
him so that he can face the public in
the spirit which is in consonance
with the spirit of our Government.
Not much time would be wasted, not
much prestige would be destroyed
and no status would be lost, if you
agree to the amendment moved by
Pandit Thakur Das Bhargava. If you
do so, this Bill will be amended and
put in a better shape and will be such
as would help the Muslims and the
refugees from West Pakistan who
claim compensation.

=t fao wo Fmqre (3T)

Mg qamfa wgw, § dfsx sgx
T A T AT A Y § I & THEAF
W ¥ faq ®er gar g 1 A ug qne
& fag dare Y § & ag fowaw 3w
Tafad gafeqa fear T & & e
£ fawsier frar s &% =1 &Y
g AT Y L @ Iy rev Gear o
qaF 0

[Mgr. DEPUTY-SPEAKER in the Chair]

@ 7 ag O A 5oz ¥ TR
frafeE g s T awar & %
T ¥ WX W Fwfaswew "o
o 1 & Y gueT g @ § wfa-
Foiw & G=T g 1 A §Ee ¥e
wasﬁwmz%%q’h:#w %Y TCH
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[=t #¥o wo 2JmaiR]
TfA R FTIT ST X g 0 4
oFFT ww B 9 ¥ oRr sy & W
AT w7§ & fr = Tl @ A
AT [ AT W FT FWT TH € I AY

g9 91 g »x € & =W gw Y &Y

‘Evacuee Property 1098
(Amendment) Bill

mﬁ,ﬁmwmm‘
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*1 w1 ® fa = v|T & 1 AW wEAr
qg 2 f& wra S FomFram A sifag
afFTa & T @ OIET B, T8 BW
Yer @ € 1omei o w31 4T § 6 saed
AT, aefafagaa & e # ey
g+ wfirq aw fowma @Y foegs
w1 AvE T gy Iied, SEer fF g
qv qyerfas wfase 3 =t fag
ag et Ffew L g9 I & fr fem
woTe wOv. Fafesar ol @,
FqT ST ATAT & A qreafas; a==ir
whg€ STt fead 78 oo F i
# Wy 7@ & 4w farwvaa % A W
AT g, @1 e av o | et Sy
grr-afeR. gat «nit & faema w
FT 997 &y 7 &) qA A TH AT H
=7 # B ofz g v & gra § Afew
afasrr 2y & & 92 sdgpd-sradt g
AT BT STAAT A ;

gt 7 ffoww gzaerr o
2 & faegw ag =Y s fv fewly
ufeerr Y ¥ w99 F1 Af=T wAT
famr @@ W7 A AT wiew W
WA agsEr g veu o € feoxwo A
i % af=d £ wfeag wnd o a/w
%7 §, dfeT ewrdr AT W% 2/-
Hro-waeg oW T G Ad TS
qgaTE W7 @Y. & AfET gEAr 2R §F
+ft, qrfFeaT W s R g f,
Feaara *am 7 Adl g fv gf5 &
uthrE st &y foms fan s ar
IF HT T IR FT AR AR LE-
gTot # afeafaa &7 faar | L A¥fE
# gaar we7 Fg O R wiead v
oy & 9¥rgd & 99 & arfesy A wvaw
sy gu WIS w0 R
g.u&aﬂﬂm.@mi
=1 oz AT SiEd "YW g

“Evacuee Property I¥YOO
(Amendment) Bill

= gfaa 7iq. & @ ¥ = gfag o
A ag a8 FE1 ¥ o g & Fmy
5 fasgam wfer & fav ov afesz
fasrs g€ & AT w-oemfa & afxs
% faum & faamz @=r feop @ g,
FHI WETT F(-mAgre  gw wfcwdy
F g w2 | 3 Af= & fawEy & &
AT 4TI §B A& T WY &
INE AW AW BT g@ET E ¢ owrw X
Mg or A gic av &
wifas vl & 519 9 o9 ¥ faw
Fu wr-g 9 39 ¥ g ooy fasar
FT OF AT H 5g 77 7E § 4 557 5%
B (fratew) T g s
= &1 gAr fow o gear g, afew

F1 ggIART A For 9fgd, s@ A
F=91 ®1 fer ) @ o sfeg w1
it 5=y S ¥ A9 oaee W1
a1 U AT 37 g N 3w fadas
& afer W 3t &% a0OF T @
Fifs arg ¥ ofems @@ 7 & v @
Igeg #1 gia ¥ faa afz gw MY 51 =
fe=r sg=T 92, a7 F1E FE gifv FW AW
A | AT FT qE F S A AW
F g WEIF AT § | WY I T S
Fifsm ¥R @ AW 3 T AR
faamifeai & af@a s % fag
zg 1 fodwe #98 ¥ am A9, gadr
& I FT ITEAT W A IF FT gEGT
FITEE

= Jge wx. e aw e
<. Tege, § {7 qUHW TRUA. &

wgF. &, Il SgE # anw g,

g9 759 € 90T ¥ & 1 fFEY e
aew A—R IF w1 AN o ¥
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[ dgx == ww=m)
Ay g ar fag wgrawT & O genfas
T F—w F afeers e A
€ &t Y A aX & e et
T % JqI AT BT qEATE L
@ 2 1A 7y wwEy § fr oy
2 x5 FE % g @9 ¥ gt
N W zagEr (sfawx) fasem @
QAT IE FT ARE EX AR ar
sTag e oy e & &w
o @ & 99 § A 7571 T afeeng
o T § W g F oaelr gt
# aifer 78 &, 3= #Y e wh s,
fam & yfeas mror as ar S awr
aF, YHEAT W99 @ & TEw fiT-
FTT 7 0F &, Aoy AR Y aafiw A
foe o 1 § = T QT ooy
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9T #qT W WY W WG SH WIEhr
¥ I wY ol frema & fodt oy =)
wg T fir ST T A A Y @ ww
9T ¥W g & fin oY wEwT WY 9%
& &7 w1 daer R and g A A
% war fe aeomaw a9 fedy
' I G &

ﬁﬁoﬂow.‘wgw

co,000 T 0,000 H‘[\so,oooﬁl
g ¥ TE e ¥ HH go00
qway q¥ 9 1 Ig q AT® PEEIH A
W@ § wix 87 2 ArEw FEAT K I
T o 1 I A Qo wfawde F=-

¥ qm, = fedy s=fmmw
, Y weifeg ¥ Wi 3T
seEfsgw Ja™ W fax
T (Faew) TR T T e
avw ary § fF wre Wi
wﬁﬁ " T & O ar
famr #Y fopaer g AT O
F fod g oyt e § e

gi

oTor grea ag & & o Jura w3
T arrn fis SY S WY AR 99

Evacuee Property 1104
(Amendment) Bill

F 9 & A v @ g JEEh av
w%m@ﬂlwwﬁﬁﬁﬁ

wg qIoTdf JE T 97 a9 ¥ Iq WY
ATAAT § 1 SF T Ay W I WA
foreaft F1T & (wex Fwi) { &
# 3@ Y H7 F@T § S N TH W AT
s AN e g1 8w R,
v g afvd fis § I a<fsom
Frq (wf) & § g o grew W
we¥ arg $8 G w3 gwar | S
# ag 4 § o o aws I g
(4 ‘

Mr. Deputy Speaker, I do not plead
guilty to that charge. '

Aoad wrErar fis & oA €
W g FUX WEE 7 (W) €
frerht smrre W feear aga Sy
e T WK oot wY oy el
@ & % Iu w1 e e g
Ny@EFEAA AT ? 3
wod Tt # Ao ® g W #
AT E R AE L T T g g
fear a1 fr Y fodme wud (T
afafy) w1 SeaTT § IER WAL A
w7 3w gt A § ) Aferr 3 A g
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[5 wgx == @)

1 F gre M gL Argmy @ awdE
AR F arg 7 X wifrw Y A 3T
few & ST AT § WoAT AT FEw
wuT § 9 4 1 A @rEE ||y N9
& f ot F oo eaTe A ) o W
fie BuIT YT I F AR 7 g qE
< @ § £ N 9w wr s
9Eq & SH % wW fwar 9w 1 @ W
T AT T W} |

ggelt <fra ot ofY FTHT T At T
FdY A THT R0 Yo F Farfeas ¢ nfe
i Ag i I A oA

“Where any evacuee or ris heir
has made an application under
section .16 of the Administration
of Evacuee Property Act, 1950,
(hereinafter in this section refer-
red to as the Evacuee Property
Act), and the Centrel CGovern-
ment is of opinion that it is not
expedient or practicable to restore
the whole or any part of such

Evacuee Property 1106
(Amendment) Bill

ey &, T wuAT Ty FF &, AT o
g a@ A A & Sy aqRa @
W™ F sOfmae wfewd  (=nfas
grifastdr) e f&vd go & onfs
fefewe w\T ¥o=w o= F I (39)
F ¢ 1 ag T AT T WY § WX @A
F 9T OF FAET T 1w FE Hw9E
TN E aNg NEE W Y F AN
U IZ T F AIARET (FHTEIT)
g 5 7 geafew s (@ow) §,
To dYo Hro Fo FRE WR I¥ T
ag quaa fadr § for & f& mmage
ag afefede faw awar & a1 &Y fawr
gHar § | F qF & FArdT FT GATH
(Twr) Y fagag & 92 AT § -
“Classes of persons to whom
certificates under section 16 may
be granted: A certificate under
section 16' may be granted to the

following classes of persons.
namely:

(1) any, person who, since the last

day of March 1947 has continued to
reside in India and did not at uny
time migrate to Pakistan and whose
property has been declared as eva-
cuee property;

property to the applicant by rea-
son of the property or part there-
of being in occupation of a dis-
placed person or otherwise, then,
notwithstanding anything contain-
ed in the Evacuee Property Act
and this Act, it shall be lawful
for the Central Government....’

¥ AT 97 s x| W F o
A FEAT WY Ay 1 e wrwer
¥y It & Frwar ’

(2) any person who, on or after the
, 1st March 1947, migrated from India
to - Pakistan but returned. to India
before the 18th July 1948 and has
settled therein...... ” :

g AT ¥ AT & AT & AR
FraEr NOF 1w s fedy

qgelr ara o A o FET AT
g g 72 ¥ fF Twr e & Aot afe
fode faar srar & 9o & fod usasr
T Rz Trfrefi (s = whmar)
&1 seaTe s fega d gy (fawm)
¥ S 8, averaer oeErEd (w)
g 8, fax seifens oA & T

T A @ § T #oFwra ¥
ar gg gard wifsm w1 9 =
ey A gE € 19U 99§ o
gug afggd S0 # T FFq WT F
aRT TE ¥ WEAT ) A AT E
AT 9g ¥ aTa A FEEA § W FH

See Appendix II, annexure No. 81.

*Laid on the Table with the permission of the Deputy-Speaker” Seé
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RTT HY OF ugreT Ay & ofw F A
QAT THAT § uwF foar AR 3g 3@
§ fr gt Yooy IRNT TH L F A
TR 9T WA 99 T A puee W
F 1 7 TR Y o 4§ A
32\9&%%13#:?@&&.“@
= TF 19 W A & W ag g
fF ag ot teee WIS § wW ¥ W
ST FT O AWt &7 T 9T AR @AY
fazr | #Y 35 & g = S v
a0 W g N g &, § W @
A FET g AfFT 97 N wwR
T F T AT ot /1T g 7 I w0 Famy
wgeE fegvwe (Wifaa )#< faar ar
o WL TH 2% ¥ Y IT AN T
se T ST AR oE fenw adw
¥ 39 # gimgm a1 guifAe a@Y
&ar &Y ag wEwe § gwwar g
oF NI A T @R wEt ™
(Faewmomrd wwafar ') F wet

FTEETY, Tt 0w F v AW
aFhTT R G oY WK TR
(wwafer) & o< oF gt e f w
o TN ¥ fag s s ge
A € g7 W O F A, 99 F o 79
wET AT &1 AT WX X AT §
fo fggem & a8 T 9T, gIRQ
AT Qe aEeT W Ay § ) dfee
gt & Wy ¥ ag wEAr § WX o
Fagwd ¥ wgr § foEuw W

W greq F fog Sore W g, 98 W

. W Y SR W W 2T g
§ % 99 ¥ fed & dfen sge o

Evacuee Property 1108
(Amendment) Bill .

WA A qEsIg W A
"aqA Fuar (fewmar) W@ g
o W g aciw O § AR ot &
oo qEEHE WTEEt ¥ fad wwar
g fr foreft ool g1 % 7 e
TH {1 WX 4 [HIATT haer & qgwi
® 7g W gwwar § fr awr e F A
g g fret &Y g Ar v
anfr faeredt et & 1 @R qTE ST ¥
o FE g ¥ 9 W 9K ag ¥ ag
fr @i 99 7 T F AN
faare & A 9 ENiT F e
F 9 qTWE B oo THE IHH
Iw # aifew X A9 w7 g 2 famn,
T HIT I ¥ OF I A I T\
g &, T T 39 A g g A
oY, 99 R T I 9T WIAT A FAT
a1 WX 7Y 7 afer 39 7 99 g @t
frar § afs e =1 T w2 W
YT F@ F IR I9 W WA
& | T 7 4 FuwW 5 orw A ¥ A
I9 Tt &A@ ¥ IET WA
T fad g T A ¥ R gE)
T A AT WY AwT Fr @ A I@ & oY
AR ¥ ¥ B AT W [EH
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[+ drTa= =)

T s W g feuEse (fawm)
¥ "% T AT TUT AT WX W W I9
;M IW &1 AFT A AT FT G
aYr 3T & a7 g9 w9q g9 ¥ A 7A%
¥ @ § 5 3° A seeAfer @ifesr
(g wiw) T & s, 99 % R
¥ faur omw ar I T € 9T ar §=
WX e Dt i g9 A T s
¥ gg ' ot 5 R O o ¥
fir few ¥ Yogoita & fod o Wigsaa
T < 5w § 4g AW W F AR &
f g F sroonfaat wY I9Ew ¥ awar
2

ag &Y uw € g€ | ¥® & wern
W 2 TF W A qra WK S
o1 WX Forr oY o araa §F € @ e

-~

# wqmw & gAT

md N 3 & W 6 A
T 7g = @ 5 g & garfens
ot W wiEE W WAT G AAAHGH
o g9 ag deen A wT R &
fis zez Y ITaEE T AT § W w0
e 1 s H g )
o o fra F w9 & qvee qEw g
ag ag & f& At af w9 aF, S wrg wT
gy T 91 o § ag o1 5 s
ey F ag i ah, w® I
i g, I§ %7 AdeT W qg
fawey & fr aga O WA F T
wEAT FT A% & |

# ag AT w9q 9§ ywied ¥
wr g fe o= § ag guwar g B w70
fodardr @Y WoET a1 ¥ X qw
L5 W7 g1 AT THT L Y & AT FeE WG
wagIf s s w ¥
g O oF a4 w9 & fod w=a-

& o ), g e & owdy
fafred W& ¥ & | { Wfaw w0
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T T Y a9 ) e v & AR
o gfegw smfex @ ofs awfar @
At g NfF wea A F Far &
afeT oY o @@= fiw = 3, F
wfgw s =vgar § 5 59 W aga
e |ew wT fagy 1w
17 HRS.
WagE AN T ATl & 1
AT WAL AT TIE F AG & | afiew
Aagarg e T wT A T 3 1 I
T W% AT 9T ¥ & B 9z ay wdirer
sefegT & @ AT FEY o Jfe
T AR ,000 F AT & 7 787 O
fad § arer oY I wdew § T w1
feger s & ar | ST v Y @mgE
oWF &7 3 7 ¥ FEfEAT oW w &

| qTe WA 1 g W gl g 99

aww WY Y ) @ F war g faw
aril BT Fg TTEAR A D W uk
IW FT WX AEIE R,000 ¥ UG
£wa %Y T Ay 99 F9R W Wi fae
wET ggar § @Y 4g IEE 99 & fam
awehdg arfa g 1 @ AT wTET
ag & v § weeifeaw s Wik fey
sRfsmr @ W ag femmm §
gl ¥ fFer & 3w ) Wi s &
waTar g1 @Y aug 7w & fe F 9 agl
¥ == wx faeelt wmw & § qOd AT
et freelt 1 EF T I IE W
g 9 43 T IA AW F AT AHETA
& S ®Y G W BT WX T 1 W W
o w1 ag WY ¥ T we g vt
aer fed gwaR W SEET T Ay
qR  SuRT  adedy et &, suman
auwRr g ¢ TE W ¥ fr ek
freem AT R Wi wTE AT 9T
fradr wgey & Fafemw aga o
farpras s € )

o i 97 HY M o4y A 7 9@
f ggr e 1 qg WANTC A7
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fr o W Ny JEgSatER (5
wafa frvs o o) € ar fr @

wwdt §, & TR @ e § T W4

fs & a=x foor ¥ fom aowdad) &Y
farzsa ST ATgAT § ar 7wy faw
¥ =gt § e freY fggear & damw
w1 farg %t fi gaTQy Fafreedt & are®
gagrER A A RN @
gxmr vy gmA wmifemr A
& Tg A< 9 § ag T & § weAfTaw
FACH W | AT, WTT A TS §
N3 fog F o A G W TG I
w< Yaw & fr g gefeew
(wefraror) wr arepw &, wsfafrgew
(F=ET) & g ¥ agt g w -
foq wifgam gqfeas ¥faw @
Feola T FIX W &1 7 FA T Qv )
Y T AT W F A F OF T
wgT 47 1 3% &, T FF 7 A |
§ WIEd w9 g wufeedr sfed
w1y asfredY wfgd, dfew & s
o€t g 1 AfeT gw N9 ¥ W awrs
et ¥ 1 F OF T T AT g )
"o qTe A dw foar & fis gl xdlfid-

Evacuee Property 1112
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araw (S9T wAY) T oW FuT W
g TF T8 AT frare waw v @
21w 7 w1 fr ow Agafar (-
) <o 7, fow & fod g feeid
7 aga w2 & forgi 4 aga § wow
w1 fwar ¥, geier s v foar §
W< ag fr ¥g Sfaee qga & W w3
fr & I FT RGBT WA FTF 1 @Y
W w9 ag faear feet aew o

qrax (Rw afwr) T §v, F g9
WY wT gwar

I T TAATTA ATEHT T AAF
2 & wradt arga ®Y aO@AT qTEAT
frgnd T fod awag s faar §
fir a9 x@ ¥ fv ag o FeETT A
QT Y Iq@ w1 Fefea ar afawde |
wAfeqe w1 €, I vy S
®1 2 faar T v o wERfEaw s
argw w5 ars A gwr ¥ A
Qe oY ATy o AT g Ay
agi T AT T EFAE a1 R 3w Wy
o sy s W A9 far & ¥
w: 9% |

ar wifgd =T (Iursmwr WEEN)
F § WO g WTE ITFT I ST WY
AEATHY MT § AT AT IqWT 77 &
arz # T At T agAv g e iy N ag
FEREITFAIA T ITF qW
It woaars (§fw waAx) &
o ag a0 aefeeadt ¢ e ag gl
fafresdt w1 ot aafar (3fsewrrn) &
Iq Y auw A 9 &)

& WY § TEAT ATSAT 9T IW WY
&% wrq & anE @ faar v @
ar & 3w & A § of o Y@ ww
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Mr. Deputy-Speaker: I shall now
put the amendment to the House.

Shri V. G. Deshpande: On a point
of order, Sir. There is no quorum.

17-08 HRs.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.

The question is:

“That the Bill be referred to a
Select Committee consisting of
Lala Achint Ram, Shri C. P. Gid-
wani, Shri N. C. Chatterjee, Shri
Mehr Chand Khanna, Shrimati
‘Renu Chakravartty, Shri U M.
Trivedi, Babu Ramnarayan
Singh, Shri D. C. Sharma, Sardar
Igbal Singh, Shri Basanta Kumar

26 NOVEMBER 1956
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Das, Dr. Rarn Subhag Singh, Shri
M. L. Agrawal, Shri Hem Raj,
Sardar T. S. Akarpuri, Shri B. P.
Jhunjhunwala, Shri Ranjit Singh,
Shri N. C. Kasliwal, Shri Krishn-
acharya Joshi, Shri J. K. Bhonsle,
Shri Bahadur Singh, and the
Mover ‘with instructions to report
by the 1st December, 1956.”

The wmotion was negatived.

Mr. Deputy-Speaker: Now, 1 shall
put the motion to the vote of the
House.

The question is:

“That the Bill further to amend
the Administration of Evacuee
Property Act, 1950, be taken into
consideration.”

The motion was adopted.
Mr. Deputy-Speaker: Is the House

agreeable to take up the clause by
clause consideration now?

Some Hon. Members: Tomorrow.
Mr. Deputy-Speaker: We can conti-

nue tomorrow. The House stands
adjourned to 11 O’clock tomorrow.

17-11 HRS.

The Lok Sabha then adjourned till
Eleven ‘of the Clock on Tuesday, the
27th November, 1956.
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MOTION FGR .ADJOURN-
MENT )

‘The Minister of Railwa;

The

Transport (Shri Lal" %sahadur
Shastri) made a statement
regarding_ the ad;oummcnt
motion given notice of by
Shri Vallatharas re Madras-
Tuticorin train disastér.
Prime Minister (Shri
Jawaharlal Nehru) also made
a statement expressing greif
of the Government of India
over the tragedy and inform-
ed Lok Sabha that Shri Lal
Bahadur Shastri had tender-
ed nis resignation from the
Office of Minister and that
he proposed to advise the
President to accept there~
signation.

The Speaker withheld his con-

sent to the moving of the
Adjournment Motion and
said that a discussion on the
subject would be held shor-
tly

Thereafter the members stood

in silence for a minute as &
mark of respect to those
who died in the train duas-
ter . . .

PAPERS LAID ON THE
TABLE .

.The following papers were

laid on the Table.

(1) Statement of the work
done by the Law Com-
mission till 31st October,
1956,

(2) First Report of the Law
Commission (Liability of
. State in Tort)

(3) Sacond Report of the
Law Commission (Par-
liamentary Legislation
relating to Sales Tax)

(4) Third Report of the
Law Cohmmission (Limi-
tation Act, 1908)

(5) Fourth R=port of thec

Law Commission (on the -

proposal that High Courts
should sit in Banches at
diffarent places in a State)
(6) A copy of the Reorga-
nised States (Scheduled
Castes and Scheduled
Tribes) (Determination

DAILY DIGEST
{Monday, 26th November, 1956_[

CoLuMNS. |

997—1000

“of ~ Population) Rules,
1956, published in t

Ministry of Home Affairs- .

Notification No. 18/18/56-
pub. II«(B), dated the
z3rd October, ‘1956,

D Smtement explaining

the circumstances which.

necessitated immediate
legislation by the Road
Traasport Corporations
(Amendment) Ordinance,

e .- 1956 (No. 8 of 1956).

000,002,
1106

MESSAGES FROM RAJYA
ABHA

(8) A copy of Rule 15 B of
the Rules made under
Administration of Evacuee
Property Act, 1950, re-
garding classes of persons
to whom certificate under
section 16 of that Act may
be granted.

Secretary reported the follow--

ing two messages from
Rajya Sabha.

(1) That at its sitting held
on the 22nd November,

:% 1956, Rajya Sabha had

" agreed without any amend-
ment to the Union Terri-
tories (Laws) Amend-
ment Bill, 1956, passed
by Lok Sabha on the
15th November, 1956.

(2) That at its sitting held
on the 22nd November,
1956, Rajya Sabha had
agreed without any amend-
ment to the Manipur
(Village Authorities in
Hill Areas) Bill, 1956,
passed by Lok Sabha or
the 14th November, 1956.

REP&RT OF BUSINESS
ADVISORY COMMI I'TEE
ADOPTED . . .

Fo'ty -third Report was adopt-

ed.

BI{,J,.‘%ASSED o

Further discussion on the

motion to consider the
Faridabad Development
Corporation Bill was con-
cluded. The motion was
adopted. After the clause-
by-clause consideration, the
Bill was passed as amended.

- 1116
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COLUMNS

AGENDA FOR TUESDAY,
27TH 'NOVEMEBER, 1956—

' CorLoMns

BYLL UN'DER CONSIDERA-
. . 1037—IIX4

The motion that the Adminis-
tration of Evscuee Pro-
(Amendment) - Bill be
taken into comsiderat'on
wa mo-ed by the Minister
of Rehabilitation (Shri Mehr
Chand Khanna). After dis-
cus ion the motiou Wwas
adopted.

Co sideration and passing. of
the  Admi istratiov of
Evacuee Property (Ameni-
me t)Bill a -d the Di placed
Person (Compensati na“d
Rchabilitation) Amendment
Bill. Discu sion re Madras-
Tuticosin train disastes.
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